
DIRECttORAttE GENERAL OF FOREICN ttRADE
(DES‐ ll SEC丁10N)

MINUttES OFttHE NORMS COMMI丁丁EE‐ ll
MEE丁 lNG No.06ノ 81-ALC2ノ2019 DAttED 26.06.2019

Please Note
i. For information of exporters, Norms Committee-ll handles all cases pertaining to

fixation/ratification of norms for Export Products falling under ITC (HS) Chapter 72 to 76,
78 to 80, 85. Communications in respect of cases/pertaining to NC-ll may be sent to
email address: nc2 dqft@nic.in

ii. ln certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the
Minutes, in running serial orders. The concerned applicanUcompany may go through the
same and respond accordingly.

iii. Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred
to by the concerned applicanVcompany and may be responded accordingly

iv" The Norms Committee has taken decision only with respect to technical aspecVwasta5;e:
norms Whrle redeeming the applications, RAs should check that the applicant has
fulfiiled all requirements as prescribed rn policy/procedure including thcse in Poiicy
Circulars issued from time to time or any other provisions under FTP/HBP for EODC.

v. Wherever the Committee has fixed Norms, the concerned RA may ensure that AA ls
rssued on the wastages/consumption as ratified by the Committee or as per wastages
claimed in the application, whichever is less.

Meeting No 06/81 of Norms Committee-ll for the year 2019-20 held on 26.06 2019
under the Chairmanship of Shri R. P. Goyal, Additional Director General of Foreign Traoe
to consider the following applications for ratification of norms in respect of advance
authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy ?-41lt
20. The following members were present in the meeting:-

SI.No.

1.

2.

3.

4.

5.

6.

Name & Designation

Shri KKTiwari, lA

Shri Sundeep Chauhan, DO

Shri A K Mishra,AlA
Shri V C. Agarwal, Consultant (TEC 3)

Shri Shobhit Gupta, Dy DGFT

Shri Amit Kumar, Assistant Director

Department

DHI

DPHT
MoS
DGF丁

DGF丁

DGFT

町.団ⅢⅢIJ三 [1雲ll靴じIよ揺IIここIこ:hd_TF咀霊

Minutes of Meeting No 04/81 held on 29 05 2019 and Meeting No 05/81 neid on
12 06.2019 were circulated amongst the members on 13 06.2A19 & 25.06.2019
respectively. No comrnents have been received from any member cn such minuies
Therefore, the minutes are unanimously approved.

sHσBI uPTAMinutcs of thc cases discusscd in thc mccting arc as bclow:-
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MEETING NUル宣〕ER:6/8卜 AIノC2/2019

Casc No.:1/23/81-AIノ C2/2017 11)arty Namc:BHARAT
IHEAVY l〕 Iノ IうCTRICAIノS   AIフ C2/2019
Iフ INIITI〕 D

ItI′ A Irilc

～
Icct No/1)atc:6/81-     Status:

26.06.2019            1

1′ ic.卜(o/1)atc:0510250513 1)ctrrcd

Mcctヽo/1)atc:6/81-     Status:
AIノ (〕2/2019            ‐

26.06.2019

1ノic.No/Date:0810120617 Deferred

30.04.2013

and notcd that a dcrlcicncy lCttcr scckillg

to thc applicant on 03.06.2019.IIo、 vcvcr,

to scnd inal rcinindcr to thc applicant.

Mcctlヽ o/1)atc:6/81-      IStatus:

AIノC2/2019        ‐

26.06.2019            1

HQ lrilC

:0i/tl1/050/00s00/nM18/ :0s1231040/00041/nM10/ 0tt.10.2009

l)ccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda ancJ notcd that a dcficicncy lcttcr sccking
ccrtain inlormation as raised by I)I'll'l'was scnt to thc applicant on 03.06.20i9. Ilowcver, no reply has

bccn rcccivcd yct. I lcncc, thc Committcc dccidcd to scnd final rcmindcr to thc applicant.

'i'hc casc stands dclcrrcd.

Casc No.:2/8/81-AIノ C2/2013

HQ「 ilC

I)arty Nalnc:Iう I)SH′ON
13A′ I｀
′
l｀ I〕 ItIIう S I)V′ F. I′

′
l｀ I).

RIノΛ Irilc

:01/tt1/050/001 18/nMl4l :0812410401000321AM141

l)ecision: 'l'hc (lornrnittcc considcrcd thc casc as pcr agcnda
ccrtain inlormation as raiscd by Consultant ('l'lrC-1) was scnt
no rcply has bccn rcccivcd yct. I Icncc, thc Comrnittcc dccidcd

'l'hc casc stands dcfcrrcd.

(〕 asc lヽ o.:331/14/81-

AI」 (〕2/2018

HQI「 ilC

:01/81/050/01049/Aヽ 419/

I)ccision:'l'hc (lomrnitlcc considcrcd the casc as pcr agcnda and notcd that tl-rc copy of application was

scnt to MSMIr on 29.05.2019 for cxamination of thc casc. I Iowcvcr, no corrmcnts have bccn rcccivcd
yet. I Icncc, thc Committcc dccidcd to rcmind MSMII lbr cxpcditing thc cotntncnts.

'l'hc casc stands dcfcrrcd.

(〕 asc No.:           I)arty Nalnc:Iノ S CA131ノ I〕 INDIA   Mcct No/1)atc:
25/22/81-AI」 (〕2/2015   PRIVA′ I｀ Iう Iノ IンII′ I｀ I〕 D           6/81-AIノ C2/2019

26.06.2019               1

HQI「 ilC         Iこ A Irilc:05/23/040/00324/AM16/ 1ノ ic.No/Datc:0510396433  11)efCrcd
:01/81/050/00462/AM16/                                26.11.2015                1

1)ccision:′ Fhc(〕 onllllittcc considercd thc case as pcr agcnda.As pcr dccision takcn in ⅣIccting No.3/81

datcd 15,05.2019,an clmail on thc givcn cmail i.d.was scntto thc party on 03.06.2019 can thcΠ l on PII

indicating thc dcflcicncics raiscd in thc lllattcr. IIo、 vcvcr, thc cmail botinccd back. 
′
I｀hcrcforc, thc

(〕 ollllnittcc dccidcd to scnd thc lctter to thc applicant by post.

Party Nalnc:I〕SWARI
G170BAI′ MI〕

′
l｀AI′

INDUS′ I｀ItII〕 S PRIVATl〕

Iノ IMI′ I｀ 1〕 D.

RLA Filc              Iノ ic.No/1)atc:0710109067 ‐Dcfcrrcd
:07/24/040/00256/AM16/      23.11.2015

Status:

:::

3ぱ感譜8:l鋼
まFodgn Tttde
.a10f Foreign Trade

MiniStw Of Com,■ OrCe&IPdustむ
'

tl」 ‐'(1 1)!‐
'メ
´
「
.l ドす`Ⅳ :〕 01hi
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Decision: 'l'hc Commillec considcrcd thc casc as per agcnda and notcd that ad-hoc norms lor irnport
itcms from Sl. No. tl to 21 werc fixcd in mccting NC-ll tnccting hcld on 10.04.2019.'l'hc casc was

rcfcrrcd to McitY on 23.05.2019 for commcnts in rcspcct of rcst ol'irnport itcms. I Iowcvcr, no commcnts

havc bccn rcccivcd yct. I lcncc, thc Cornmittcc dccidcd to rcmind McitY for cxpcditing thc commcnts.

'l'hc casc stands dcfcrrcd.

(〕 asc Iヽ o.:3/10/81-

AI」 (〕2/2018

Mcctlヽ o/1)atc:6/81- Status:

Casc No.:41/14/81-

AI」C2/2018

HQ「 ilC
:01/81/050/00759/Aン 119/

Casc No.:360/14/81-

AIノ (〕2/2018

HQ IlilC

:01/81/050/01078/Aヽ 419/

(〕 asc Iヽo.:28/14/81-

AI“C2/2018

I'}arty Namc: I)llt,PI II
(〕 ()〕N卜II〕 (〕

′
I｀ I()lN SYS′ 1｀I]MS    AIノ (〕2/2019

1卜II)IA l)ItIVA′ I｀131ノ IMI′ I｀ 1〕I),  26.06.2019

Mcctlヽ o/1)atc:6/81- Status:

I′ ic.No/1)atc:1010059340 1)cfcrrcd

10.12.2015

AIノ (〕2/2019              ‐
26.06.2019

1ノ ic.No/1)atc:0410161507    Approvcd

12.01.2016

and dccidcd to flx thc fo1lowing ad― hoc

I{ccommcndcd QLrantity
L0l Kg/Ki1 contcrtt in tirc
cxport prodr-rct

Mcct No/1)atc:6/81-        ‐Status:

AIノ (〕2/2019

26.06.2019

1ノ ic.No/1)atc:0710109572    1)cfcrrcd

28.03.2016

Mcctlヾ o/1)atc:6/81-

AIィ (〕 2/2019

26.06.2019

Status:

ItIノ A Irilc

:10/24/040/00077/AM16/

Party Namc:AXON
INTl〕RCONNI〕 CT()RS AND
WIRIうS PVTIノTD

RI′ A Irilc

:07/24/040/00422/AM16/

IQ IfilC

Party Namc:SIIう (〕 I II〕 M
′
I｀1lCHNOIノ OGHiS PRIVA′ 1｀ 1〕
Iノ Iヽ41′ l｀ 1〕 1)

ItIフ A Irilc

:04/24/040/00218/AM16/:01/81/050/00484/Aン119/

Decision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda

norms as pcr writter-r commcnts givcn by Consultant ('l'liC-3):

IiliCHl(101C _   I Imp9rt ltCm
74081190        1 81mm(〕 ONTINOUS CAST COPI)l〕R ROD

ItA conccrncd may takc sr-iitablc conscqucntial action accordingly.

Decision: 'l'hc Cornrnitlcc considercd thc case as pcr agcnda and notcd that thc copy ol'application was

sent to Consultant ('l'lrC-3) on 25.06.2019 fior cxamination of thc casc. 'l'hcrc[orc, thc Cornmitlcc dccidcd

to wait I'or commcnts.

'l'hc casc stands dclcrrcd.

Party Nalnc:lf(〕 I Ol〕N
CONNItC′ 1｀ORSIノ IMH｀ 1〕D

HQ「ilc          RIノ A Irilc:10/24/040/00040/AM17/1ノ iCoNo/Dttc:1010059574  DcFcrrcd
:01/81/050/00746/ANl19/ ‐                             .08.08.2016

1)ccision:′ I｀hc(〕 olnΠlittcc considcrcd thc casc as pcr agcnda and notcd that thc hard copy of application

has not yct bccn rcccivcdo An clnail was scnt to thc applicant and ltA,(〕 ochin on 24.04.2019 to furnish

completc sct ofthc application.IIowcvcr,nO information has bccn rcccived so ttroIIcncc,thc(〕 onllnittcc

dccidcd to rclγ lind thcm.

′
Fhc casc stands dcR〕 rrcd.
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(〕 asc No.:32/14/81-

AIノ (〕2/2018

HQ lrilC

:O1/81/050/00750/AM19/

Casc No.:1/10/81…

AIノ (〕2/2018

HQ「 ilC
:01/81/050/00482んへゝ419/

Casc No.:10/11/81-

AIィ (〕2/2018

HQ IfilC

:01/81/050/00626/Aン 119/

HQ lrilC

12 :()1/81/050/00356/AM18/

Party Namc: I)ltl.PI II Mcctlヽ o/1)atc:6/81… Status:
CONNI〕 C′ 1｀10N SYS′ I｀l]MS  AIプC2/2019
1NDIA PRIVATlう Iノ IMITIう D  26.06.2019

RIノA Irilc               Iフ ic.No/1)atc:1010059610   ‐Dcfcrrcd
:10/24/040/00060んヘレ117/     19.09.2016               

‐

l)ccision: 'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda and notcd that ad-hoc norms lor import
itcms from Sl. No. 8 to 2l wcrc fixcd in mccting NC-ll mcctir-rg hcld on lO.O4.2Ol9.'l'hc casc was
rcl-crrcd to MeitY on23.05.2019 for commcnts in rcspcct of rcst ol'import itcms. Ilowever, no comments
havc bccn reccived yct. I Icncc, the Committcc dccidcd to rcrnind McitY for cxpcditing thc commcnts.

'l'hc casc stands dcfcrrcd.

I)ccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and dccidcd to fix thc following ad-hoc
10 ,lur,r, as pcr writlcn comrncnts givcn by Consultant ('l'liC-3):

I′ I｀ (〕 IIS(〕 odc

74081190

ItA conccrncd may takc suitable conscqucntial action accordingly.

Party Namc:MICIt()
′
I｀ltCH.CNC PRIVATl〕
Iノ IMI′ I｀ 1〕 I)

RIノA「ilc               Iノ ic.No/1)atc:0410162481   1)cibrrcd
:04/24/040/00128/AM17/     109.11.2016               .

1 1 l)ccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr as raiscd
by Consultant ('l'lrC-3) sccking certain inlormation was scnt to thc applicant on 25.03.2019 followed by a
rcmindcr on 13.05.2019. It was also notcd that thc applicant inlbrmcd vidc cmail datcd 30.05.2019 that
thcy arc prcparing thc rcply of dcficicncy lctlcr. 'l'l-rcrcforc, thc Committcc dccidcd to wait lor rcply of thc
applicant.

'l'hc casc stands dcfcrrcd.

Party Namc: SIITCI II:M Mcct No/1)atc:6/81- Status:
′
I｀ItCHNOIノ OGII〕 S PRIVATl〕 :AI_ノ C2/2019
1ノIMI′ FIう I) 126.06.2019

RIノA Irilc IノiC.No/1)atc:0410162398     Approved
:04/24/040/00124/AM17/    .20.10.2016

ⅣIcct No/1)atc:

6/81-AIン (〕 2/2019

26.06.2019

Status:

Status:

ItIノA lfilc                   Iノ ic,No/1)atc:0510403717 .Approvcd

:05/23/040/00190/AM18/      18.08.2017             1

Casc No.:7/18/81-AI.C2/2017 Parサ Namc:」 INDAIノ SAW  IMcct No/1)atc:6/8ト
I′ IMITI〕 D            ‐AIノC2/2019

26.06.2019

I)ecision: 'l'hc (lomrnitlcc considcrcd thc casc as pcr agcnda and dccidcd to fix thc following ad-hoc
nonrls as pcr writlcn commcnts datcd 13.05.2019 givcn by Consuilant ('l'lrO-3). ({lopy encloscd)

I{A conccrncd may takc sr-rilablc conscqucntial action accordingly.

sHOBHl丁GUPTA
Dy. Director General of Foreign Trade
Directorate Genei'al of Foreign Trade
Mirristry of Comrnerce & lndusiry

i-,JCt'r:i: I;li:l',v::'t, lie',,1 Delhi
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Casc No.:5/7/81-AI′ C2/2018  Party Namc:I)IAM()ND
I]NGINIう IうRING(CHIうNNAI)
PVTI′TD

HQ IrilC

:01/81/050/00382/Aヽ 419/

11)ccision:′
I｀hc Conllnittcc considcrcd thc casc as pcr agcnda

13 1Ftlmish fo1lowing inforinttion as pcr writtcn colllinCntS
‐
47011/119/2019-′ I｀SW datcd 27.05.2019:

Mcct No/1)atc:6/81- Status:
IAIノ (〕2/2019

126.06.2019

11ノ icoNo/1)atc:0410163694   .I)cfcrrcd

■4.11.2017              1

and dccidcd to scck frolon thc applicant to

givcn by I)PII′ F vidc t」 .(). No.: P―

Status:

Iノ icoNo/1)atc:0410163738 1)cncrrcd

28。 11.2017

ItIノ A llilc

:04/24/040/00158/AM18/

ItIノ A lfilc

:04/24/040/00153んへM18/
HQ IfilC

141:01/11/0'9/09118/AMl1/

(〕 asc No.:25/24/81-

AI」 (〕2/2017

l. 'l'o provide tl-rc inlormation rclatcd to matcrial balancing giving dctails of nct contcnt ol' irnporl

inputs (bifurcatcd quantitics of irnported itcms- Ilcams, Channcl and Anglc) and ir-rdigcrror-is

inputs (bifurcatcd quantitics of indigcnous itcrns).

'l'hc casc stands dcfcrrcd.

(〕 asc No.:7/21/81-AI」 (〕2/2017 Pany Nalnc:I〕 l〕 ItGl〕N PII)Iう   ンIcct No/1)atc:6/81-
StJPP()It′ l｀S INI)IA l)ItiVA′ 1｀ I〕 AIノ (〕 2/2019

1ッ IヽlI′ I｀I]I)                 26.06。 2019

Dccision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr scckinSl

ccrtain information as raiscd by Consultant ('l'l1c-3) was sct-rt to thc applicant on 03 .06.2019. I Iowcvcr.

r-ro rcply has bccn rcccivcd yct. I lcncc, thc Cornrnittcc dccidcd to scnd final rcrnindcr to thc applicant.

'l'hc casc stands dcl'crrcd.

'l'hcrcforc, thc Oornmitlcc dccidcd to call thc
rncntioncd dc fi cicncics.
'l'hc casc stands dcl'crrcd.
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ンlcct No/1)atc:6/81- Status:
AIノ (〕2/2019

26.06.2019

1ノic.No/1)atc:0310817483 1)cibrrcd

04.12.2017             .

applicant I'or personal hcaring alor-rg withrcpiy of abovc

sHO百‖
「
GUPll

町』rⅢⅢ:崚[霊1靴
群よ揺∬事I話ゴ_1°Fミ恵
淋諾抒濃い漏er?1摯節tW

Party Nainc:R.R.KABIう Iノ

Iノ IMI′ l｀ 1う D,

HQ lrilC         ItIノ Λ Irilc:03/95/040/00670/AM18/
:01/81/050/00527/Aヽ 418/

Dccision: 'l'hc Comrnitlcc considcrcd thc casc as pcr agcnda and notcd that thc applicant was rcqucstcd 1o

I'urnish I'ollowing irrlorrnation as pcr advicc ol'Corrsr"rltarrt ('l'lrC-3):

1. Sl. No. 12 of thc Standard I)cficicncy Irortnat.
2. Namc of basc polymcr for itcm No.2.
3. Namc of catalyst I'or itcrn No.3.

, 4. 'l'o providc clarification for, how thc cxport product is rcduccd from 18000 Krn to 13983 km.

15 5. 'l'o providc ciarification for, why proccss show armoring & shcathing but inpr"rt for thcsc not

' lakcn into account for rnatcrial balancing.

6. 'l'o providc clarification for, why proccss show usc of PVC/XLI'Ij but irnporl itcrn is dil'fcrcnt.

7. 'l'o providc cross scction diagram &rclatcd calculations.

'l'hc applicant's rcply datcd 29.05.2019 was forwardcd to Consultant ('l'lrC-3) for cxamination of ti-rc

casc. I'lowcvcr , it is found that thc applicant's rcply is dcficicnt duc to thc following rcasons:

l. 'l'hc cxport prodr.rct rcdr,rccd I'rorn 18000 Km to 139tt3 Km but inputs arc not rcviscd.

2. Proccss flow cirart givcn iu carlicr rcply has bccn changcd.

品おこ
=品薔ふR New Dd‖
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ンlcct No/1)atc:6/81 Status:

Dccision: 'l'hc Comrnittcc considcrcd thc casc as per agcnda
norms as pcr wriltcn commcnts givcn by Consr"rltant ('l'lrC-3):

F)xport itcm:
Ir-r thc dcscription of cxporl product add "coating thickncss" :

lrp<txy 235 Microrr
ii) Adhcsivc 240 Micron
iii) I II)PI1 3725 Micron & coating arca 462220 Sq. Mrr. & Wt. 40357.357 M'l'

Import Itcms:

IInport ltem

Non― A1loy HR C()ils/1)latcs

Wclding wir9

WI〕 Iソ I)I)ゞ (,IIIィリツ≦(MIS(,・ I,1,M)|ミC19vl,t≦ 〕Rハ DIう S
X― Iミ AY IIIIノ M(MISC.I′ ll〕M)WHII Rclcvant
SIZIう /・ I｀ ()′ I｀AIノ INDUS′ I｀ItIAI′ X― RAYI「 HノM(MIS(〕 .

I′ I｀ IうMS)Rclcvant SIZl〕 /T()・ IAIィ 865M2.
C02 WIRIt(MISC.111〕 M)/WIRIう l]Iノ I](〕

′
I｀ R()I)Iう /MIG

WIRIう Rclcvant SIZI〕 /GItADI〕S

S′ Iり〕lう I′ SHO′ I｀S&GRI′ I｀S(MISC.I′ I｀ I〕M)(Rclcvant
GRADIう )
Rclcvant ADHI:SIVIう

(Iフ DPIう /1ノ Iノ DPI〕 )(Rclcvant(〕 Iく ADI〕 /
Rclcvant TYPI〕

)

I)OIノ YIう THYIノ lうNI〕 (Rclcvant GRADI〕 /Rclcvant′ 1｀YPI〕 )
1)OIノ YI〕THYIノ IうNl〕 (HDPI〕)(Rclcvant GItADIう/Rclcvant′
I｀Yl)Iう )

Notc:
1.′ I｀ hc dcscripti()n``NON― AIノ IノOY/AIノ IノOY IIIt STEEIノ COHノ S/1)IノATICS AIノ Iノ SIZE/TIIICK/
WIDTH/1」 ENG′ I｀ I1/AIノ I」 (】 RADE"may bc rcplaccd with dcscripti()n“ Non― AIIoy IIR C()ils
/Platcs"in thc impOrt itcnl at SIo No.1.

2.Thc dcscriptiOn“ WIIミE EI」 ECTIt()DE/SAW WEIノ I)IN(〕 WIItE AIノ Iノ SIZE`&AI」 Iン (〕 RAI)E"
may bc rcplaccd l17ith``Wclding wirc"in thc importitcm SI.No.2.

3.´ I｀ hc word``Rclcvant"may bc addcd in thc dcscription()fthc import itcnl at SIo No。
7.

4.「 I｀ hc word``all"rnay bc rcplaccd with``Itclcvant"in thc dcscription()r thc import itcFnS at SI.No.

31o8.
Iく A conccrncd inay takc stlitablc cOnscqucntial actiOn accOrdi1131y.

て〕asc No.:43/3/81-ALC2/2018 Party Nalllc:GRAVI′ IA    ‐ cct No/1)atc:6/81-     lstatus: ‐
INI)IA l′

′
I｀I)               AIノ (〕2/2019              1        1

126.06.2019               1        1

1HQ IlilC              ‐RIノA「 ilc I′ ic.No/1)atc:1310048823    11)efelTcd ‐

171:01/114059/09129件 Y19`   :1,夕1491919991,管M18/  lo4.01.2018        1    1

1t漱ヽ R鳳犠Ltti常鶴∴嵐∬t:嘔:需1評:P諄語魂ili電1認鸞1語無|

bccn rcccivcd yct.IIcncc,thc(3olnrnittce dccidcd tO s

・
I｀hc casc stands dcFcrrcd.
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(〕asc No.:38/24/81-

AIノ (〕2/2017

HQ IrilC

:01/81/050/00540/Aン 118/

Party Nalnc:」 INI)AI″ SAW
Iフ IMI′ l｀ 1〕 I)

RIノ A Irilc

:05/23/040/00350/AM18/

AIン (〕2/2019        ‐
126.06.2019            ‐

Iノic.No/1)atc:0510404940 Approvcd
114.12.2017            1

and dccidcd to flx thc fo1lowing ad― hoc

Itccommcndcd

Quantity
As pcr SION C593
As applicd 1'or

Irnporl quantily
allowcd upto 5% o[
FolJ valuc

As applicd I'or

As applicd 1'or

SI.

No.

1

2

3

4

5

6

7

8

I′ 1｀ (〕 IIS

(〕odc

72000000
72299021

38109090

37019990

72299021

72051021

39011000

39012000

|



HQ「 ilC ItIノ A Irilc

Mcctlヾo/1)atc:6/81-      
‐
Status:

AIノC2/2019
26.06.2019

1′ic.No/1)atc:3410043830 1)cFcrrcd

I 8 ,0 118110501002411 LVlgl :341241040100291/n M 1 8/ 24.01.20 1 tl

Decision: 'l'hc Cornrnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking
ccrtain inl'ormation as raiscd by Consultant ('l'llc-3) was scnt to thc applicant on 03 .06.2019. I lowcvcr,
no reply has bccn rcccivcd yct. I lcrrcc, thc Comrnittcc decidcd to scnd final rcmindcr to thc appiicant.

'l'hc casc stands dclcrrcd.

(〕asc No.:33/5/81-AI」 (〕 2/2018 Party Nalnc:(〕 ()SNI()S

I〕 lヾ (〕 I′ I｀ I〕 (〕 II PV′ l｀ Iプ
′
I｀ I)

Casc No.:9/3/81-AIノ C2/2018 Party Nalnc:APAR       ‐Mcct No/1)atc:6/8ト
INDl」 S′ I｀ItIItS Iノ IMI′ I｀1:D   ‐AIノC2/2019

‐26.06.2019

HQ lfilC ItIノ A Irilc .Iノ iC● No/1)atc:3410043839

:01/81/050/00086/AM19/    .:34/24/040/00180/Aヽ 418/    130.01.2018                1

1)ccision: 
′
「 hc(〕 olninittcc considcrcd tllc casc as pcr agcnda and dccidcd to Flx thc fo1lowi118 ad―

hoc

norms as pcr writcn colnmcnts givcn by Consultant(′ l｀ I〕C-3):

IInport ltcm

AIノ UMINIt」 M
INGOTS
PIastcr A1loy

10%
ZrAIノ UMINIl」 lⅥ

AI′ IノOY(
ZIItC()NIUM)

AIフ UMINIt」 M
INGOTS

Status:

Approvcd

Itccommcndcd

Quantity
2320ヽ4′ l｀

9.6M′ l｀

94ヽ4′ I｀

815M′ I｀

I′「 (〕 IIS

(〕 odc

7614100
0

Iう xport ltclll

TACSR/AS,SIZl〕 :

410SQ MM NI〕
′
l｀

CONTI〕 N′ 1｀ :

(1)AIノ UMINIt」 M
Ilヾ (〕 ()′ I｀S:2274ヽ4′ FS

(2)AIノ UMINIt」 M
AIノ IノOY
(ZIItCONIUM):10
4ヽ・ I｀S

(3)AIノ t」 4`1NIUM
ITヾ (〕 ()′ 1｀S:92ヽrl｀S

(3)PATIう N′ I｀l:D

HIGII CARBON
S′ 1｀I〕 I〕 I′ WIItl〕 It()I)S

I卜I(〕 ()II′S()「

OTHI〕 R AIノ IノOY
S・ 1｀ 1う I〕 I′ :8()()ン I′ I｀S,

TO′ I｀AIノ ヽ/1う IGII′ l｀ :

Quantity

2000.00

0

Kilomct

Cr

I′ I｀CIIS

(〕 odc

7601101

0

7601201

0

7601101

0

Sl.

No.

1

19

7227909
0

Steel wirc rod of
relcvant gradc

3176ン 1・ I｀ S

Notc:

1. /1｀ he wcight of cxport product should bc 1587.55 Kg/Km.

2. 
′
I｀ hc words``Mastcr a1loy 10° /O Zr"FFlay bc addcd in thc dcscription of thc import itcrn at SI.

No.2.

3. 
′
I｀ hc dcscription“ PATENTEDIHGH CARB()N STEEIノ WIRE R()DSIN COHノ S()「
()´ I｀ IIEIt AIノ IJ()YS′ I｀ ICEI」"may bc rcplaccd with thc dcscription``Stccl wirc rod of rclcvant

gradc"肝om thc importitcm at SIo No.4.

ItA conccrncd lmay takc suitablc conscqucntial action accordil131y.

u*"M
ov. Diritor Generalof Foreign frad.e
6l;r;i.;;i; General of Foreisn rrade

Mi;i;i, cf Commerce & lndustrY' 
UOVog Bhawan, New Delhi
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Casc No.:29/3/81-AIノ C2/2018 11)arty Namc:DYNAMI(〕

II「 Iノ()W PIt()1)l」 C′ I｀S
IPV′

I｀ .Iノ

′
I｀ 1).

HQ「 ilC
:01/81/050/00106/AM19/

Casc No.:3/2/81-AIノ C2/2018 Party Nainc:ANGl〕 Iノ S
IAI′ UMINIt」 M
CORPORΛ TI()N

Mcct No/1)atc:6/81-      lstatus:

AIノC2/2019        1
26.06.2019            1

RIノA Irilc              Iノ ic.No/Datc:0310819096 1RttcctCd
:03/94/040/00873/AM18/      12.02.2018             1

29 Decision: 'l'hc Comrnitlcc considcrcd thc casc as pcr agcnda and notcd that thc dcficicncy lctlcrs werc
issucd to tirc applicant on 27.11.2018 & 03.06.2019 for ccrtain clarification. 'l'hc appliiant fumishcd
thrcc rcplics dated 03.12.2018,27.02.2019 &. 13.06.2019. Ilowcvcr, Oonsultant ('lltc:3) informcd that
thc applicant has not yct dccidcd thc product mix of thc cxport product. I lcncc, thc Committee decidcd to
rcjcct thc casc undcr intimation to ItA, Mumbai.

ItA conccrncd may take suitablc conscqr,rcntial action accordingly.

Mcct No/1)atc:6/81-

AIノ (〕 2/2019

26.06.2019

Status:

RIノA「ilc             I′ ic.No/1)atc:0310819231  1Dcfcrred
:03/94/040/00933んへM18/      19.02.2018               1

HQ lrilC

2191`11/9,9/9099,管 Yl?`

HQ IrilC

22:91`11/059100242/AM19/

Casc No.:34/5/81‥AIノC2/2018 1)arty Namc:COSMos

ll〕NGI′ 1｀ I〕CH PVTIノ TD

Dccision: 'l'hc Committee considcrcd thc casc as pcr agcnda and notcd that a dchciency lettcr sccking
ccrtain information as raiscd by MSMII was scntto thc applicant on 03.06.2019. IIowcu.., ro rcply has
bccn rcccivcd yct. Ilcncc, thc Comrnittcc dccidcd to scnd final rcmindcr to thc applicant.

'l'hc casc stands dclcrrcd.

Mcct No/1)atc:6/81-     status:

AIノC2/2019         1
26.06.2019            1

RIノA Ifilc              Iノ ic.No/1)atc:3410043899 Dcfcrrcd
:34/24/040/00315/AM18/      19.o2.2018             1

I)ecision: 'l'hc Cornmillcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy letlcr sccking
ccflain infonnation as raiscd by Consultant ('l'lrc-3) was scnt to thc applicant on 03 .06.2019. I lowevcr,
no rcply has bccn rcccivcd yct. [1cnce, thc Committcc dccidcd to scnd final rcmindcr to thc applicant.

'l'hc casc stands dcfcrrcd.

Casc No.:70/3/81-AIノ C2/2018 1)arty Nainc:NTIン

I〕 Iン I〕CTRONICS INDIA
Iノ IMI′ 1｀ 1〕D

HQ lrilC

:01/81/050/00147/AM19/

Mcct No/1)atc:6/81-      lstatus:

AI′ (〕 2/2019

26.06.2019            ‐

RIフA「ilc              Iノ icoNo/1)atc:0510406052 1RttcctCd
:05/24/040/00632/AM18/      05,04.2018             :

23 I)ccisitln:'l'hc (lornmittcc considcrcd thc casc as pcr agcnda and rrotcd that a dcficicncy lcttcr sccking
ccrtain inlormation as raiscd by Consuitarrt ('l'liC-3) was scnt to thc applicant on 01.01.2019 and
I'ollowcd by final rclnindcr on 13.05.2019. Ilowcvcr, no rcply has bccri rcccivcd yct. IIcncc, thc
Comrnittcc dccidcd to rcjcct thc casc undcr intimation to I{A. Ncw l)clhi.

,

ItA conccrncd may takc sr-ritablc conscqucntial action accordirrgly.

sH~0日HIT GUPTA
Dy. Director General of Foreign Trade

Directorate General of Foreign Trade

Ministry of Commerce & lndustry
Udyog Bha'c."':n, l.,leiv Deihi8 | Page 48



卜IQ IlilC         ItI″ A Ililc:07/24/040/00005/AM19/IIノ iC● No/1)atc:0710113159 Dctrrcd

24:91イ

'l(9,9/097??`今

Yl?                    19・ 04.2018
1)ccision:′ Fhc(〕 ol■1lnittcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application、 vas

sentto MSMI〕 on 20.06.2019「or cxalnination of thc casc. IIo、 vcvCr,nO collllnCnts havc bccn rcccivcd

yct.IIcncc,thc(〕 ol■ lnittcc dccidcd to l″ ait for conllncnts.

′
I｀hc casc stands dcfcrrcd.

Casc No.:59/5/tl1-ALC2 l20lt] I'arty \atnc: KIrC 4ヽcct lヾ o/1)atc:6/81- Status:
INTI〕RNA'I｀ 10NAIノ I′TD.  AIノ C2/2019

26.06.2019

I′ ic.No/1)atc:0310820973 Λpprovcd

15.05.2018             :

considcrcd thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norms on

I'or AA No. 03101i20971 datcd 15.05.201tt in mccting No. 03/ttl datcc

comnrcnts givcn by I)I'll'l' vidc Lj.O. No.: l'-4101113971201ti-'l'SW ciatcci

Casc No.:

81/14/81-AIノ (〕 2/2018

HQ IrilC

101/81/05()/00267/Aン119/

1)ecision: 
′
I｀hc Collllnittcc

rcpcat basis as approvcd

15.05.2019 as pcr 、vrittcn

21.06.2019 as undcr:

I)any Nalnc:IうSWARI GI′ OBAIノ   4ヽcct No/1)atc:6/81-    Status:
MI〕 TAI′ INDUS′ I｀IRII〕 S PRIVATI〕 AIノC2/2019
1ノ INlI′ 1｀I]I)                     126.06.2019            1

ItIソ A I「 ilc

:03/94/040/01065/AM17/

つ
４

Sl.

No.

1

2

3

Sl.

No.

1

2

3

I′ I｀(〕IIS

(〕odc

74081190

39011090

39042110

I・ I｀CIIS

(〕odc

74081190

39011090

39042110

hnport Itcrr

(-'ontirruous Cast Coppcr Wirc Itod IrC
(iradcof rclevant gradc and diamctcr

XLPII Cornpor-rnd of rclcvant gradc and sizc

PVC Itcsin ol'rclcvant grade and sizc

Itccomrncndcd Quantity

Wastagc allowed l% with
accountability clausc
Wastagc allowcd 2o/o with
accountab i I ity cl ar-rsc

Wastagc allowcd 2u/u with
accountabiiity clausc

Casc N().:       Party Nalnc:K11(〕
60/5/81-AI」C2/2018     1]ヽ

′
I｀ I〕 ItNA′ I｀I()NAIノ I′

′
l｀ I).

IIA conccrncd may takc sr.ritablc conscqr"rcntial action accordirrgly.

4ヽcct lヽ o/1)atc:6/81-        Status:

ΛI′C2/2019
26.06.2019              1

I Ie liilc RLn liiic :03/9 4lO4Ol01114lAM17l Lic.No/l)atc:03 10820914 Approvccl

:0 I /tt 1l}s0l00268lLl/r19l I 5.05.20 I tt

Decision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norlrls ol1

rcpcat basis as approvcd lor AA No.0310tt20971 datcd 15.05.201ti in mccting No.03/lt1 datcd

15.05.2019 as pcr wrillcn corrlrrlcnts givcn by I)PII'l'vidc LJ.O. No.: I'-4701113911201ti-'l'Sw datcrl

21.06.2019 as undcr:

26

import ltcm

(lotrtinr-ror-rs (last Coppcr Wirc l{od (lrC Gradc)

of rclcvant gradc and diamctcr

Xi,PI: Cotnpor-rnd of relevant gradc and size

PVC l{csin of relcvant gradc and sizc

Itccommcrrdcd QuantitY

Wastagc allowcd I% witll
accounlability clausc

Wastagc aiiowcd 2o/o with
accountab i I ity clar"rsc

Wastagc ailowcd 2Yo witlt
accountab il ity claLrsc

RA conccrncd may takc sr-ritablc conscqucntial action accordingly.
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ハ

(〕 asc lヽ o.:117/5/81-

AIノ (〕2/2018

HQ lrilC

:01/81/050/00325/AⅣ l19/

1)ccision: 
′
1｀hc(〕 olnlnittcc

rcpcat basis as approvcd

29.05.2019 as pcr 、vrittcn

25,06.2019 as undcr:

Party Namc:RR KABI〕 1/

1ノ IMI′ I｀ IうD
Mcct No/1)atc:6/81-

AIッ (〕 2/2019

26.06.2019

Status:

Itl,A Filc Lic.No/l)atc:03 1 0t120984 Approvcd
:031951040/0006s/4M19/ Is.0s.20ltt

considcrcd thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norms on
I'or AA No. 0310823945 datcd 24.09.2018 in rnccting No. 04181 dalcd
commcnts givcn by I)l'}ll'l' vidc Lj.O. No.: P-4101113861201t]-'l'SW dated

I′ I｀ (〕 IIS

(〕 odc

85446020

Itxport ltclm

II0103Cn I「 rcc lflalne

ltctardcnt(〕ablcs

(′
I｀hCrinOscttin3
・
I｀hcrino Plastic)/

(′
I｀hCrinOplastic)uptO

l100 voltage lヽ 1う
′
F

CON・ I｀ 1〕N′ 1｀ :

(〕 OPPIう R-500430
K(〕 S,IIalo3Cn I「 rcc

I「lalnc ltctardcnt

(〕 olmpound-212577

K(〕 S,IIalo3Cn lfrcc

(〕atalyst-113241く (〕 S

Quantity

18000.000

Kilolnctcl・

I′ l｀ (〕 IIS

(〕 odc

74081190

39013000

39012000

Irnport ltcrn

Coppcr Wirc
I{od

i lalogcn l;rcc
Ijlarnc
I{ctardcr-rt
Compound

Mastcr batch
Ilalogcn Irrcc
Catalyst

RccollllnCndcd

Quantity
505434.001く 3.

223205.001く g.

H890.00K3.

Sl.

No.

1

2

Notc: 'l'hc words "Master batch" may be added in the dcscription of import itcm No. 3.

I{A conccrncd may takc sr-ritablc conscqucrrtial action accordir-rgly.

28 l)ecisi<tn:'l'hc (lornmittcc considcrcd thc casc as pcr agcrrda and notcd that thc casc was rcl'crrcd to I)o'l'
I'or cxamination on 03.01.2019 followcd by a rcmindcr on 06.03.2019.11 was also notcd that thc copy of
application was again scnt to I)o'l'on 10.05.2019 lor cxamination of thc casc. Ilowcvcr, no commcnts
havc bccn rcccivcd yct. Ilcncc, thc Cornmittcc dccidcd to rcmirrcl I)o'l' I'or cxpcditing commcnts.

'l'hc casc stands dcfcrrcd.

(〕 asc No.:145/5/81-

AIノ (〕 2/2018

HQI「 ilC

:01/81/050/00353/Aン 119/

Casc No.:114/3/81-

AIノ (〕2/2018

HQ IrilC

29 :01/81/050/00191/Aン 119/

Party Namc:t」 M CA131ノ I〕S   ‐Mcct No/1)atc:6/81-
IノTD.,               AI′ C2/2019

‐26.06.2019

RIンA llilc

:03/95/040/01124/A卜 /118/

Party Namc:VIKARSH     卜Icct NO/1)atc:6/81-
STAMI)INGS INDIA PV′ I｀. AIノ (〕 2/2019
1ノ

´
l｀I).                     ‐26.06.2019

ItIノ A I「 ilc

:31/83/040/00018/AN119/

Status:

Iン ic.No/1)atc:0310820991    1)efclTcd

15.05.2018               1

Iノic.No/1)atc:3110067051

15.05.2018

Status:

I)cfcrrcd

I)ccisitln: 'l'hc Cornrnittcc considcrcd thc casc as pcr agcncla and notcd that thc fir-ral rcmindcr was scnt to
tlrc applicant vidc crnail datcd 11.5.2019 I'or submission ol'information as callcd for vide crnail datcd
06.12.2018. A mail has bcen rcccivcd fronl thc party stating that thcy havc alrcady ftlrnishcd reply.

lowcvcr, it was I'or"rnd that ncithcr thc rcl'crrcd rcply has bccn rcccivcd nor thc party has 4!!

Dy. Director Generalof Foreign !ra!e
Directorate General of Foreign Trade

tu4inist"y c,f Cornrnerce & lndustry
[-! J'.rl'r []l :att'tri, liew Deliri
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ヘ

reply with thcir mail. It was also notcd that a rcmindcr was issucd to thc applicant on 03 .06.2019 in this

rcgard and no information has bccn rcccivcd so lar. I lcncc, thc Committcc dccidcd to scnd a 1-inal

remindcr thc applicant.

'l'hc casc stands dcl-crrcd.

Casc No.:116/5/81-

AIノC2/2018

HQ「 ilC
:01/81/050/00324/AM19/

1)ccision: 
′
1｀hc Collllllittcc

rcpcat basis as approvcd

29.05.2019 as pcr writtcn

25.06.2019 as undcr:

Party Namc:R.R.KABI〕 I′   Mcct No/1)江 c:6/8ト

1/11Ⅵ I′ l｀ I〕I),                AIノ (〕2/2019

126.06.2019

Itl.A Irilc Lic.No/Datc:03 10t121010 Approvcd
:031951040/01 0 I 1/n M I 8/ 16.0s.201 tl

considcrcd thc casc as pcr agclrda and dccidcd to fix thc ad-hoc norms on

for AA No. 0310823943 datcd 24.09.2018 in mccting No. 04181 datcd

cornmcnts givcn by I)t'}ll'l' vidc I.J.O. No.: I>-4701113861201tt-'l'SW datcd

Status:

30

I′ l｀CIIS

(〕odc

85444930

I〕xport ltcm

ltt」 13131う It

INSUIノΛTI〕 D IIV

INI)t」 S′ I｀ItIAIノ

CABIノ I〕 S― NI〕
′
1｀

CONTI〕NT:
(〕()PPIう It-114059 kgs,
′
l｀hcrinoplastic ltubbcr

Granulcs-19057 kgs

Notc: LJnit of mcasurcmcnt in
Kilogram.

HQ IrilC

:01/81/050/00269んヘン119/

Dccision: 
′
Fhc Colllinittcc

rcpcat basis as approvcd

15.05.2019 as pcr writtcll

21.06.2019 as undcr:

casc

INTIうRNATIONAIィ IノTD.  AIノ C2/2019
26.06.2019

ol' cxport product should bc rcad as Kilometcr

ンlcctヽ o/Datc:6/81 Status:

Quantity

243.000

KM

I′ I｀ (〕IIS

(〕odc

74081190

40027000

Import ltcm

(〕 ()1)1)ltlt WIItlう

It()I)

Thcrinoplastic

ltubbcr

Granulcs

RccollllnCndcd

Qua1ltity

115199.30K3
includin3 1°/0

wastagc

20010.101く 3
includin3 5°/0

wastagc

Sl.

No.

insteacl ol:

I{A conccrucd tnay takc suitablc conscqr-rcntial actiot-t accordingly.

Case No.:61/5/tl1-ALC2 lz}ltl Party Natnc: KI'IC

ItI′ A Irilc

:03/94/040/O H 44/AM17/

I′icoNo/1)atc:0310821055 Approvcd

17.05.2018             
‐

considcrcd thc casc as pcr agcnda and dccidcd to llx thc ad-hoc norms oll

for nn No. 0310820971 datcd i5.05.201[i in rncctirrg No. 03/tt1 datcd

cornmcnts givcn by I)I'll'l' vidc tj.O. No.: I>-4701113981201ft-'l'SW datcd

SI.

No.

1

2

3

I′ I｀(〕 IIS

(〕odc

74081190

39011090

39042110

Irnport Itcm

(lontinuor,rs Cast Coppcr Wirc l{od (lrC Cradc)

of rclcvant gradc and diamcter

XLPL Oompor-rnd of relcvant grade and sizc

PVC I{csin of rclevant grade and size

I{ccommcndcd Qr"rantity

Wastagc allowcd l% with
accountability clausc
Wastagc allowcd ZYo with
accountabiIity clausc
Wastagc allowcd 2'/, with
accountabil ity clar"rsc

I{A conccrncd may takc sr-ritablc conscqr"rcntial action accordingly.

Dy. Director (}'nt'' t' 'f Forei?n Iral'
['1i9,;l ,:l', {]r:r't'::tl rif I-';:eign Trade

Miirstry of C';r'ritii-'rce & lndustry'- 
UCinn fil'" r,'n''1, New Delhi

SHOBHff GUPTA
Pagc 48
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Casc N().:62/5/81-ALC2/2018 Party Nalllc:Kl〕
(〕

INTI〕RNA′ 1｀I()NAIン Iノ

′
1｀ 1).

HQ IrilC            IRLA Irilc
:01/81/050/00270/Aヽ /119/     103/94/040/00863/AMl17/

1)ccision: 
′
l｀hc(〕 onllnittcc cOnsidcrcd thc casc as pcr agcnda

rcpcat basis as approvcd for AA No. 0310820971 datcd

15.05.2019 as pcr 、vrittcn c01■ lncnts givcn by I)PII′ I｀ vidc
21.06.2019 as undcr:

4ヽcct lヾ o/1)atc:6/81-

ノヽIノ (〕 2/2019

26.06.2019

Status:

Iッic.No/Datc:0310821056 1Approvcd

17.05.2018            1

and dccidcd to fix thc ad-hoc norrrs olt
I5.05.2018 in rnccting No. 03/Ul datcd
t」 .(). No.: P_47011/397/2018-″ 1｀SW datcd

32

ItA conccrncd inay takc

(〕 asc No.:126/5/81-

AIフ (〕2/2018

IHQ IrilC

33:01411`9,0/991,1イ今Y19/

Casc No.:111/14/81-

AIノ (〕2/2018

35 HQ lrilC

:01/81/050/00829/AM19/

hnport Itcrn

Continuor.rs (last Coppcr Wirc l{od (llC Gradc)
ol'relcvant gradc and diamctcr

XLPL Cornpound of relcvant gradc and sizc

PVC Itesin

suitable conscqLrcntiai action accordingly.

Party Namc:SHう MI〕NS
Iノ IMI′ 11〕 D

RIノA lfilc

:03/95/040/00094/ANl19/

Party Namc:′ I｀A′lA I)OWI]R
SOIノ AR SYS′ I｀ I〕MSIノTD.

RIノΛ Ifilc

:07/24/040/00084/ANl19/

Itccommcndcd Quantity

Waslagc allowcd lYo with
accounlabi I ity clausc
Wastagc allowcd 2Yo with
accountability clausc
May bc dclctcd in vicw of
cxport wisc import dctails
givcn showing dclction of
thc samc.

Mcct No/1)atc:6/81- Status:
AIノ (〕2/2019              1
26.06.2019               1

1ノiC,No/Datc:0310821041  1Dcfcrrcd

17.05.2018               1

Status:

|ヽ4cet No/1)atc:6/81-      lstatus:    |
‐
AIノC2/2019        1       1
126.06。2019            1          1

1ノic.No/Datc:0710113582 1)cfcrrcd  l
113.07.2018            1          1

and notcd that a dcflcicncy lcttcr seckingl

P IⅢP,PIギ |,1191119,79::::Il「

を1僣#1/
Dy.Director〔 lfη :゙I11 0f Forelgn Trade

Directorato じeneral of Foreign Trade

Ministry of Commerce&lndustry
udyog Bhawan,New Delhi

Sl.

No.

1

I′「 (〕 IIS

(〕odc

74081190

39011090

39042110

Dccision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and nolcd that thc appiicant's rcply against
issucd I)/1, was rcccivcd and sharcd with rcprcscntative of I)l II in thc rnccting. 'i'ti. Comrnittec decidcd
to wait I'or commcnts.

'l'hc casc stands dcfcrrcd.

Casc No.:         I)arty Namc:RAHlう l]′ I｀RΛCK       Ⅳlcct No/1)atc:
97/14/81-AI」 C2/2018  ′l｀I:CIINOIノ OGIItS PItlvATIう Iノ Iヽ41TI]D6/8卜 AIノC2/2019

26.06.2019

HQ IrilC Iヽ Iノ A I「 ilc : Iッ ic.No/1)atc:02 10208523 1Dcfcrrcd

25.06.201834 :01/81/050/00815/Aン 119‐ 02/24/040/00044/AM19

Dccision: 'l'hc Cornmitlcc considcred tirc casc as pcr agcnda and notcd that thc copy of application was
sentto I)lll on 21.06.2019 for cxamination of thc casc. Ilowcvcr, no commcnts havc bccn^rcccivcd yct.
ilcncc. thc Committcc dccidcd to wait l.or commcnts.
'l'l"rc casc stands dcfcrrcd.

I)ccision: 'l'hc cornrnittcc considcred thc casc as pcr agcnda
ccrtain information as raiscd by consultant ('il:c-3) was scnt

12- | Pagr:48
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no rcply has bccn rcccivcd yct. I Icncc, thc Cornmittcc dccidcd to wait lor rcply of thc appiicant.

'l'hc casc stands dcfcrrcd.

Status:

36 '0118110501003 
I 8/n M I 9/ :031951040/00089/AM t 9/

Iノ ic.No/1)atc:0310822367 1)cncrrcd

17.07.2018            :

I)ecision: 'l'hc Cornrnitlcc considcrcd the casc as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg
ccrtain inforrnation as raiscd by Consultant (l'llc-l) was scnt to thc applicant on 03.06.2019. Ilowcvcr,
no rcply has bccn rcccivcd yct. I lcncc, thc Comrnittcc dccidcd to scnd I'inal rcmindcr to thc applicant.

-l'he 
casc stands dcl'crrcd.

Casc No.:110/5/81-

A12(〕 2/2018

HQ lrilC

(〕 asc No.:133/5/81-

AIノ C2/2018

HQ「 ilC

(〕 asc No.:141/5/81-

AI」 C2/2018

HQ「 ilC

(〕 asc lヽ0.:142/5/81-

AI」 (〕2/2018

Iフ Iヽ41′ FI〕 I)

RIノA「 ilc

I)any Namc:′ I｀OsI H13A
TRANSMISSIoN&

Pany Nalllc:′ I｀OSHI13Λ
TRANSMISSION&

26.06.2019

1ノ ic.No/Datc:0310822348 1)ctrrcd

17.07.2018            ‐

I)arty Namc:POIノ YNOVΛ   ⅣIcct No/Datc:6/8ト
INDUS′ I｀Itll〕 SIノTD.      Alノ C2/2019

26.06.2019

ItIフ A lrilc

Mcct No/1)atc:6/81-      status:
P()WIう It′ I｀ItANSヽ41SSI()〕N   ノヽIノC2/2019

:01/81/050/00341/Aヽ 419/      :o3/95/040/00331/AM19/
37 Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccki,g

ccrtain information as raised by I)PIII'was scnt to thc applicant on 13.05.2019 tollowcd by final
rcmindcr on 25.06.2019- l lowcvcr, no rcply has bccn rcccivcd yct. I lcncc, thc Committcc dccidcd to wait
for rcply ol'thc applicant.

'l'hc casc stands dcfcrrcd.

I)ISTRI13UTI()N SYS′
I｀I:MS  26.06.2019

RI′A Irilc

381:01/81/050/00349/Aヽ419/      :o9/24/040/00169/AMl19/

棚:ILI靴薫:器IЪllギ常r」lli競詰嵐糊鍛i説″1胤覇
X mc測七∝n∝ms益熙r

RレヽcOnccrncd may takc suitablc cOnscqucntial actiOn accordingly.

Mcctlヽ 0/1)atc:6/81-

AIノ (〕2/2019

Iプic.No/1)atc:0910066469

18.07.2018

4ヽcct lヽ0/1)atc:6/81-

AIノC2/2019

Status:

Approvcd

Status:

I                     I)ISTR113UTIOlヽ sYSTIうⅣIS  26.06.2019
11Q ⅢC     面ノ人Aお

 1↓ |;/ t裏 ∬z品lα
bう 166``4“ Ap計 OК a

39‐ :01/81/050/00350/AM19/      :o9/24/040/00152ノ

:瀧I脱1靴驚器IЪW織麗Iif柵丸:辮霊詰漑 鳳摯
8鳳蔽蒜 ム

“

r

lRA conccrned may takc suitablc cOnscqucntial actiOn accOrdingly.
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(〕 asc No.:146/5/81-

AIノ (〕2/2018

HQ「 ilC
:01/81/050/00354/AM19/

(〕asc INo.:109/5/81-

AIノC2/2018

HQI「 ilC

(〕 asc No.:122/14/81-

AI」 (〕2/2018

HQ Filc

:01/81/050/00840/AM19/

1左rt,ヽ五

“
`ITA′

FA I)OWIうR IMcct NO/1)atc:6/81-

SOI′ AR SYS′ I｀ 1〕MSIノ
′
I｀1).  AIノC2/2019

126.06.2019

I II:A′ 1｀ 1〕XCHANGI〕RS
Iノ IMI′ I｀ 1う I)

RIノΛ Irilc

Party Namc:POLブ YCAB
WIRI〕S PVT.IノTD.

RIノA「 ilc

Party Namci S′ I｀ 1〕 RIノ IrI｀ Iう

POWER″ I｀RANSMISSION
I″ IMI′ 1｀ 1〕 I)

RIノA Ifilc

AI′C2/2019         1
26.06.2019             1

1ノ iC●No/Datci321 0078574 1Deferrcd

4ヽcct lヽ o/1)atc:6/81-      Status:

AIノ (〕2/2019            1

26.06.2019            1

1プ ic.No/1)atc:0310822465 1Approvcd

20.07.2018            ‐

dccidcd to「lx thc ad― hoc norms as per

Status:

Iノ iC●No/Datc:0710H3626 1Dcferred

Status:

Mcct No/1)atc:6/81-

AIン (〕2/2019

26.06.2019

Status:

Lic.No/l)atc:03 10822611 l{cjcctcd

PartyNamc: I.JNIVIiI{SAL McctNo/l)atc:6/tl1- Status:

40

42

:32/24/040/00020/AM19/     18.07.2018

Dccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that thc application's rcply was

scntto MSMII on25.06.2019 for cxamination of thc casc.'l'hcrcforc, thc Committcc dccidcd to wait for

commcnts.

'l'hc casc stands dcfcrrcd.

41 :01/81/050/00317/AM19/     103/95/040/00347/ノ ヘM19/

1)ccision:′ l｀hc(〕 olη nlittcc considcrcd thc casc as pcr agcnda and

writtcn commcnts givcn by Consultant(′ 1｀ 1〕C-3)。 (Copy CnclosCd)

I{A conccrncd may takc suitablc conscquential action accordingly'

RIノA Irilc

:07/24/040/00096/AM19/     124.07.2018

ommittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lettcr seeking
I)ccision: 'l'hc C,

ccflain information as raiscd by Consultant ('l'lrc-3) was scntto thc applicanl on-19.06'2019' Ilowcvcr,

,o rcply has been rcccivcd yct. I lcncc, thc committcc dccidcd to wait for rcply of the applicant'

'l'hc casc stands deferrcd.

::需欝‖験讐ν
R甘
:州ッ
αθ田~

126.06.2019

I Ie lrilc Iil.A l:ilc Lic.No/l) atc:07101 13625 Dcfcrrcd

A^ :01/til/050/00tt47lAM19l :071241040/00095/nM19/ 24'07'2018
/l)

I)ccision: 
.l.hc Committcc considcred thc .ur. ui pcr agcnda and notcd that a dcficicncy lettcr secking

ccrtain information as raiscd by consultant (lllc-3) was scntto thc applicant on 19.06'2019' llowcvcr,

no rcply has bccn rcccivcd yct.i{cncc, thc committce decidcd to wait for rcply of,thc applicant'

'l'hc casc slands dclcrrcd.

Casc No.:129/14/81-

AIノ (〕2/2018

Case No.:134/5/tl1-
Al,c2lzOltl

A^'''" 
I Iq ltilc
:0 1/8 1/050/003 42lAM19l

l)ccision:'l'hc Commitlcc

:03/95/040/00121/AM19/     126.07.2018               :        :

considered the case as pcr agenda and noted that il:∬

||S
Dy,Director Ceneral of Fore:gn Trade

Directorate Cenera1 0f Fore19n Trade

MiniStγ Of COmmerce&industry
udy6g Bhawan,Now Delhi
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submittcd rcply of thc dcficicncics intimatcd vidc letlcr dated 18.01 .2019 followcd by final rcmindcr
dated 11.05.2019.'l'hcrcforc, thc Committcc dccidcd to rcjcctthc casc fornon subrnission o[rcply undcr
intirnation to RA, Mumbai.

RA concerned may takc suitablc conscqucntial action acoordingly.

45 Dccision: 'l'he Comrnittcc considercd thc casc as pcr agcnda and notcd that thc applicant providcd copy
of application instcad of rcply of dcficicncy lctlcr as rcqLlcstcd on 19.02.2019. Ilcncc, thc 6ommi11cc
dccidcd to scck agairr from thc applicant to I'urnish lollowing inl'orrnation lbr cxamination of thc casc:

l. Lcad contcnt in imporl itcrn.

'l'hc casc stands dcl'crrcd.

(〕 asc No.:108/10/81-

AIノ C2/2018

HQ「 ilC
:01/81/050/00589/Aン 119/

(〕 asc No.:18/10/81-

AIノ (〕2/2018

1HQ Ifilc

461:91イll`9,9400499/AM19/

HQ Irilc

:01/81/050/00209/AM19/

HQ「 ilC
:01/81/050/00210/AM19/

I′ IMII′ I｀I]I)

RIノA「 ilc
:03/95/040/00359/A卜 419/

ItIッ A I「 ilc

:04/24/040/00097/AM19/

ItIノ A Irilc

:04/24/040/00095/AM19/

Status:

Iフ ic.No/1)atc:0210208615 1)cFcrrcd

01.08.2018

26.06.2019

1ノ ic.No/1)atc:o310822770 1)ctrrcd

01.08.2018

Status:

I′ic.No/Datc:0410164566 ‐RttcctCd
03.08.2018

Mcctlヾ 0/1)atc:6/81- Status:
AIフC2/2019
126.06.2019

1′ic.No/Date:0410164564 RttcctCd

03.08.2018

I)arty Namc:APIノ MI〕 TAIノ S  IMcet No/Datc:6/81-
1/1MITl〕D             IΛ IノC2/2019

‐26.06.2019

ItIノ A Ifilc

:02/24/040/00069/AM19/

Mcctlヽ 0/1)atc:6/81- Status:
I)OWI〕R TRANSMISsloN  IAI′ C2/2019

Decision: 'l-hc committcc considcrcd thc casc as pcr agcndu und notcd that a dcficic,cy lcttcr scckir-rgcertain information as raiscd by I)l'}ll'l'was scnt to thc applicant on 03.06.2019. IIowcvcr, no rcply hasbecn rcccivcd yct. I Icncc, thc Comrnittcc dccidcd to scnd final rcminder to thc applicant.

'l'hc casc stands dcl'crrcd.

Casc No.: I/5/81-Al,C2lz}lll l'}arty Namc: SItlKOt)liNKl Mcct No/l)atc:6/g l -
INI)IA PRIVA't'ti LIMI't'trD ALC2/2Otg

26.06.2019

47 Decision: 'l'hc comrniltcc considcrcg-.11. casc as pcr agcnda and notcd that a dcficicncy lcttcr sccki,g,,certain inforrnation as raiscd by I)PII'l'was scnt to thc-applicant on lg.0 1.201g and lollowcd by finalreminder on ll '05'2019' Ilowcvcr. no rcply has bccn reccivcd yct. IIcncc, thc committcc dccidcd t.rcject the casc undcr ir-rtirnation to ItA, Chcnnai.

RA conccrncd may takc sr-ritablc co,scqucntial action accordingly.

Casc N().:2/5/81-AIノ C2/2018 1)any Nalnc:SIう IKODIう NKI
INDIA PRIVA′

I｀ I〕 Iノ Iヽ41TI〕 D

48

Dccision: 'lhc Committcc considcrcd thc casc as
ccrtain information as raiscd by I)pll.l.was scnt
remindcr on 1l .05.2019. Ilowcvcr, no rcply has

Page 48

ぽ|″::liぶ :ギ11.軋:lすIIF電首:脚
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rcjcct thc casc undcr intimation to I{A, Chcnnai.

ItA conccrned rnay takc suitablc conscqucntial action accordingly.

49 l)..irion: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd tirat a dcficicncy lcttcr sccking

ccrtain information as raised by I)l,ll'l'was scnt io thc applicant on 18.0i.2019 and followed by final

rcmindcr on 11.05.2019. Ilowcvcr, no rcply has bccn rcicived yct. Ilcncc, thc committec dccidcd to

rcjcct thc casc under intirnation to ItA, Chcnnai'

I{A conccrncd may takc suitablc conscqr-rcntial action accordingly.

(〕 asc lヽo.:163/5/81-

AIJ(〕 2/2018

HQ IrilC

:01/81/050/00371/AM19/

HQ IrilC

:01/81/050/00486/AM19/

Party Namc:SI〕 IKODl〕NKI  Mcct No/Datc:6/81-
INDIA PRIVATl〕 IノIMITl〕 D  AIノ C2/2019

26.06.2019

Status:

Status:

Iノic.No/Datc:3410044397 1)Ctrrcd

08.08.2018            1

ItIノ A lrile

:04/24/040/00098/AM19/

RIノA lrilc

:03/95/040/00439/AM19/

ItIブ A lrilc

:34/24/040/00146/AM19/

Iノ iC● No/Datc:0410164567 1Rttccted

03.08.2018             1

Status:

4ヽcct lヾ o/1)atc:6/81-      IStatus:

AIノ (〕2/2019            ‐
26.06.2019            1

ilit.ヽ6/i5五tc:o31082289411)efCrrcd

07.08.2018            1

熱霊押無淑ギ僣:1滞IL‐造8州rα
α田~

126.06.2019

I IQ Irilc ,RLA Irilc Lic.No/Datc.0410164565 :ttejected

:01/81/050/003 72lAMlgl :041241040/00096/AM19/ 03'08'2018

50 l)ccision: 
.l'hc cornmittcc corrsidcrcd thc casc as pcr agcrrda. atrd notcd tirat a dcficicncy lcttcr.secking

ccrtain i,formation as raiscd by I)pil'l'was scnt io thc applicanl on 1tt.0i '2019 and followed by final

rcmindcr orr 11 .05.201g. llowcvcr, no rcply has bccn rcccivcd yct. Ilcncc, thc committce dccidcd to

rcjcct thc casc undcr intimation to ItA, Chennai'

I{A conccrncd may takc suitablc conscqucntial action accordingly'

(〕 asc No.:164/5/81-

AIノC2/2018

Casc No.:5/10/81-AIノ C2/2018 1Party Namcl MODISON
‐
MI〕
′
1｀AI′ SIン

′
I｀D.

I)ecision: 'l'hc Committcc considcrcd thc casc as

ccrtain ir-rlorrnation as raised by DI ll was scnt to

applicant informcd vidc cmail datcd i3'06'2019

dctidcd to wait for rcply of thc applicant'

'i'hc casc stands dcl'crrcd.

(〕 asc No.:124/10/81-

AI」 (〕 2/2018

pcragcndaandnotcdthatadcl=rcicncylctterseeking
tn. uplticanr on 03.06.201g. It was also nored that thc

that ilrcy will scnd rcply soon' i Icnce, thc Committcc

熱凛記椒社蝋胤 境1淵げ
αα譴~

11鰤‰レ∞
“
yAⅦリ

52
Decision: 'l'hc cornmitlec considercd thc case as pcr agcnda and l"l""d^*il I l:l:]:TJ l:ti?1::::1:)l:?
:'.H;l'il.ffi#;:'ffi;;r'ir,^r"*"' ';;;td. uppii.u,.,t on 13 0s 201e rollowcd bv final remi,dcr

rt -- -^-.^^'-tt^^ ,{^^i.lo.l tn rrrqil fnr renlvccnan H■ orlnttu lめ lalttuり ν AAA W¨ … … … …
― ―r「 -    3ommitt∝

d∝ dedtOWttPrリ
On 03.06.2019.IIOWCVCr,no rCply has bcCn rccCiVCd yct.IICncc,thc(

loFthc appliCant.

|′ I｀hc casc stands dcfCrrcd.
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RI″A llilc IノiC.No/1)atc:0510407475    1)cfcrrcd

s3 :0118110501005231AM191 :o5tz4to4\to\2YU\Mtgt 08.08.2018
Decision: 'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was
scnt to MSMII on 03.06.20i9 I'or cxamination of thc casc. IIowcvcr, no commcnts havc bccn rcccivcci
yct. I Icncc, thc Cornmittcc dccidcd to rcmind MSMIi for cxpcditing thc commcnts.

l'l'hc casc stands dcl'crrcd.

Casc No.:42/10/81-

AIノ (〕2/2018

HQ「 ilC

.  ICasc No.:92/10/81-

IAI′C2/2018

1HQ「 ilC

541:01/81/050/00573/AM19/
II)ccisiOn:′ I｀hc(〕0111inittcc

lWrittCn c。 lmmcnts givcn

lCnC10SCd)

:01/81/050/00576/AM19/104/24/040/001o3/AM19/

Party Namc:VARI)IIMAN  IMcct No/Dratc:6/81-
IMPI]X               IAIノ C2/2019

126.06.2019

Status:

1)arty Namc:SI〕 IKODI〕 NKI  Mcct No/1)atc:6/81-
INDIA PRIVATl]Iノ IMH｀ 1〕D  AIノ C2/2019

26.06.2019

RIノA「ilc            i′ ic.No/15五 i3164ibig4ζう,1人 ||16↓
`ふ

:04/24/040/00108/AM19/     13.08.2018            1

:inttHJ驚∫℃liSttlil胤 il鬼麻1癬ξ中1鳳 alり驚.魔暇Sぉ群

Status:

IノiC.No/1)ate:0410164589     1)ctrrcd

13.08.2018

Status:

|、
A cOnccrncd may takc suitablc cOnsequcntial actiOn accOrdingly.

Casc No.195/10/81-   1)any Nainc:′
li〕 MI'I〕 Iン       IM8ctヽ 6/15五tc:6た 1-

AI′C2/2018         1)RI〕 CISIoN MIう TAIノ 1)RODUCTs lAIノ C2/2019
1NI)IA PV′ I｀ .IノTD.           26.06.2019

HQ IrilC ItIンA Ifilc :

55 Decision: 'l'hc cornrnittcc considcrcd thc casc as pcr agcnda and notcd that thc hard copy of applicatio,has not yet bccn rcccivcd. An cmail was scnt to thc applicant and ItA, chcnnai on 04.04. 20lgto lLrrnishcomplctc sct of thc application and also a rcmindcr has bcen issucd on 26.0 6.2019 in this rcgard. IIcncc.thc committcc dccidcd to wait lor complctc sct oIapplication.

'l'hc casc stands dcfcrrcd.

56

〔〕asc No.:34/10/81-

AI」 C2/2018

HQ「 ilc
:01/81/050/00515/Aン119/

Party Namc:SHIvA       ンIcct No/Datc:6/81-    status:
UTIうNSHノs INDUSTRII〕S   AIノ C2/2019
PV′ I｀ .IノTD. 26.06.2019

RIノA「ilc               I′ ic.No/1)atc:o510407526 11)cFcrrcd
:05/24/040/00289/AM19/      14.08.2018

:資
i棚詰i甜ぢ錢

"浅

T憲輩11鷺濡詳席漱吼:1:識鳴鳳li漱鳳儒嗜咄漱|colnmcnts.

′
「 hc casc stands dcFcrrcd.

癬
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57

(〕 asc No.:130/14/81-

AIノ (〕2/2018

HQ IrilC

:01/81/050/00848/AM19/

(〕 asc lヽ o.:12/10/81-

AI」 (〕2/2018

HQ「 ilC
:01/81/050/00493/AM19/

(〕 asc lヽ o.:141/14/81-

AI」 (〕2/2018

HQ lrilC

:01/81/050/00859/AM19/

(〕 asc Iヽ o.:142/14/81-

AI′ (〕 2/2018

HQ IrilC

:01/81/050/00860/AM19/

61

‐HQ「 ilC
101/81/050/00487/AM19/

18 1 Pago 48

I)arty Namc:TATA POWI〕 R Mcct No/Datc:6/81-
SOIノ AR SYS′ l｀ I〕MSIノTD.   ・AIノC2/2019

‐26.06.2019

Status:

Iノic.No/Date:0710113742 1Dctrrcd

23.08.2018

Mcct〕 oヾ/1)atc:6/81-      IStatus:

AIノ (〕 2/2019            ‐

26.06.2019

1′ ic.No/1)atc:0310823286 1)cfcrrcd

27.08.2018

Mcct No/l)atc:6/81- Status:

A1,c212019
26.06.2019

Lic.No/l)atc:07I0I I3784 l)cfcncd
29.08.2018

Status:

Lic.No/l)atc:1310049048 Delerred

29.08.201 8

Mcct No/Dttc:6/81-    Status:

AIノC2/2019        ‐

26.06.2019

1ノ ic.No/1)atc10310823417 1)cFcrrcd

29.08.2018

RIノA Irilc

:07/24/040/00113/AM19/

Party Namc:POIノ YCAB
WIIRI〕 SI)V′ 1｀ .Iノ

′
I｀ 1)・

RIノA「 ilc

:03/95/040/00402/AM19/

Party Namc:ABB INDIA
Iノ II∨ II′ l｀ 1〕 I)。

‐RIノA Irilc

l:07/24/040/00136/AM19/

RIノ A llilc

:13/24/040/00093/Aヽ 419/

RI″A「 ilc

:03/95/040/00534/AM19/

鷺3ざξ常質IttI↑VIぶ11.D造:州ツ
αθ譴~

‐26.06.2019

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking

ccrtain infonnation as raiscd by Consultant ('ll1c-3) was scnt to thc applicant on l9.06.2019.llowcvcr,

no rcply has bccl rcccivcd yct. I lcncc, thc Cornmittcc dccidcd to wait lor rcply of thc applicant.

'l'hc casc stands dcferrcd.

cmmittcc considercd thc casc as pcr agcnda and notcd that thc applicant's rcply dated
Dccision: 'l'hc Cr

20.6.2019 has bccn forwardcd to Consultant ('tilC-:) on 26.06.2019 for cxamination of thc casc'

'l'hcrcforc, thc Commitlcc decided to wait for commcnts.

'l'hc casc stands dcfcrrcd.

59
:mmittcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was

I)ccision: 'l'hc Cr

scnt to DIll on 21.05.201g for cxamination of thc casc. IIowcvcr, no commcnts havc becn rcceivcd yet'

I lcncc, tirc Committcc dccidcd to rcmind DI ll for expcditing thc commcnts'

'l'hc casc slands dcfcrrcd.

60
I)ccision: 'l'hc C<lmmitlcc considcrcd thc casc as pcr agcnda and notcd thal thc copy of application was

scnt t0 MSMI., orr 03.06.201g I'or cxamination ofthc cur.. Ilowcvcr, no commcnts havc bcen rcccivcd

yct. I lcncc, thc Comrnittcc dccidcd to rcrnind MSMII I'or cxpcditing thc commcnts.

'l'hc casc stands defcrrcd.

Casc No.:6/10/81-Alノ C2/2018 1Party Namc:OETIKI〕 R INDIA
IPRIVA′ I｀It 1/1MITl〕 I)

Dv. Director General of Foreign Trade

Directorate General of Foreign Trade

Ministry of Commerce & lndusiry
Udyog Bhawan, New Dethi

sHoBHl丁 GUPTA

ハ



ヘ

I)ecision: 'l'hc Cornrnitlcc corrsidcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr Scckirrg
ccrtain infonnation as raiscd by MSMI') was scntto thc applicant on 03.06.2019. Ilowcvcr, no rcpiy has

bccn rcccivcd yct. I lcncc, thc Cornrnittcc dccidcd to scnd final rcmindcr to thc applicant.

'l'hc casc stands dcl'crrcd.

Case No.:2/l 1/tt1-ALC2lz0ltl Party Namc: Status:
VIう NKATI〕 SWΛ RA
PVT.I′TD.

ItIノ A Irilc

Mcct No/1)atc:6/81-

WIRI〕S  AIノ C2/2019

26.06.2019

HQ「 ilC
:01/81/050/00618/AM19/

IDccision:′ I｀hc Colllinittcc considcrcd thc casc as pcr agcnda and notcd that thc applicant was rcqucstcd to

lfumiSh fO1lowing informa● on as pcr ad宙 cc of Consuhant(′ 11〕 C-3):

1   1.  Sl.No. 12 ofthc Standard I)crlcicncy lforlmat.

62
′
I｀hc applicant's rcply datcd 2().05.2019 was brwardcd to(〕 ()nsultant(Tlt(〕 -3)ibr cXainination o「 thc

‐casc.IIowcvcr,itis R)und that thc applicant's rcply is dcrlcicnt duc to thc fo1lowing rcasons:

1. 'l'o providc cxplanation for, why thc alloying clcmcnts havc not bccn shown in inputs and thc
wcight of Alr"uninium is not rcduccd accordingly as thc conductor of 25 Sq. mm is an alioy
conductor.

'l'hereforc, thc Committcc dccidcd to scck I'rom thc applicant to I'urnish abovc rncntioncd dcficicrrcics.

'l'hc casc stands dclcrrcd.

(〕 asc Iヽo.:146/14/81-

AI」 (〕2/2018

HQ IrilC

:01/81/050/00864/A》И19/

ICasc No.:102/10/81-

IAI」 (〕2/2018

‐HQ IrilC

64191イ

'|`959/99,13/AM19/

:13/24/040/00089/AM119/

I)arty Namc:ANGI〕 IノS

AI′UMINItJM
(〕OItI)ORAT10N

ItIン A Irilc

:03/94/040/00490/AM19/

I)arty Nalnc:IノAIノBA13A
SI〕 Aヽ41′ I〕SS′ I｀ t」 131〕 S

I)ItIVATI〕 Iノ I｀41TItI)

ItI′ A llilc

:02/24/040/00086/AM19/

Iノ ic.No/1)atc:1310049054    1)cFcrrcd

31.08.2018

Mectlヽ o/1)atc:6/81-

AIノC2/2019
26.06.2019

Status:

Iノ ic.No/1)atc:0310823503 1)cfcrrcd

04.09.2018

ンicct No/1)atc:6/81- Status:
AIノC2/2019
26.06.2019

1′ ic.No/1)atc:0210208674 1)cibrrcd

04.09.2018

and notcd that a dcicicncy lcttcr scckil13

to thc applicant on 03.06.2019.IIowcvcr,

to scnd「Inal rclllindcr to thc applicant.

63 Dccision: 'I'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that copy of application rcccivcd

I'rom thc applicant was ir-rcornplctc as copy of AA was not cncloscd with application. I lowcvcr, thc casc

was rcl'crrcd to MSMII orr 20.06 .2019 l'or cxamination. Ilcr-rcc, thc Colnlnittcc dccidcd to wait lirr
commcnts.

'l'hc casc stands dcfcrrcd.

Dccision: 'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda
'ccrtain information as raiscd by Consultant ('l'lrc-3) was scnt

r-ro rcply has bccn rcccivcd yct. I lcttcc, tl-rc Comrnittcc dccidcd

'l'hc casc stands dcfcrrcd.
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Casc No.:105/10/81-   I)arty Nalnc:I′ I]I・ I｀WIND SHRIRAM Mcct NO/Datc:
AIッC2/2018        MANUI「 ACTURING Iノ IMI′ I｀ Iう D    6/81-AIフ C2/2019

‐
26.06.2019

HQ IrilC            ‐R1/A File:04/24/040/00051/AM19/  1ノ ic.No/1)atc:04101646571)cfcrrcd
:01/81/050/00586/AⅣ l19/‐                                .07.09.2018            1
6515ι
cぉもnl lヽ Aさ む。mふ蔽さc`6nζ遍群6d“ c`asc as icr五 8cnda and n otcd that a dcrlcicncy lcttcr sccking
ccnain in%rmalon as raiscd by Consultant(′

1｀ Iう (〕 -1)was sCnttO thc applicant On 19.02.2019 fo1lowcd by

a rclllindcr On 13.05.2019. 
′
I｀hc inattcr was dclibcratcd ill thc incctin3 and thc(〕 olllinittcc dccidcd 10

lbrward thc casc to(〕 onsultant(′ I｀ 1うC-3)for cXaminatiOn.

´
I｀hc casc stands dcfcrrcd.

Status:

Status:

26.06.2019

1′ ic.No/1)atc:1310049060 1)cfcrrcd

07.09.2018

ンlcct No/1)atc:6/81-

AIィ (〕2/2019

26.06.2019

Status:

Iノ iC.No/1)atc:o510407736 1)ctrrcd

10.09.2018

ンIcct No/1)atc:6/81- Status:
IAlノC2/2019        ‐       |
126.06.2019            1          1

1ンic.No/1)atc:3010104433 1Rgcctcd  l
111.09。2018            1          1

Casc No.:1/11/81-AIノ C2/2018 ‐Party Nalnc:RΛ」AS´ I｀IIAN   ンIcct No/1)atc:6/81¨
(〕 A131ノ lう だ財(〕 ()NI)tJC′ I｀()ItS    AIノ (〕 2/2019

I)ecision: 'l'hc Cornrnittcc considcrcd the casc as pcr agcnda anc1 notcri that thc applicant was rcqucsted to
fi"rrnish l'ollowing inl'ormation as pcr advicc of consultint ('l'lrc-3):

1. Sl. No. 12 of thc Standard i)cficicncy lrormat.
66

'l'hc applicant's rcply datcd 20.05.2019 was I'orwardcd to Consr.rltarrt ('l'lrC-3) lor cxamination of thc
casc. I Iowcvcr , it is l'ound that thc applicant's rcply is dcficicnt duc to thc fullowipg rcasons:

l' 'lo providc cxplanation for, why thc alloying cluncnts havc not bccn sSowp ip inputs arrd thc
wcight of AlLrminium is not rcduccd accordingly as lirc condr-rctor of 25 Sq. mm is an alloy
conductor.

'l'hcrcforc, thc (lommitlcc dccidcd to scck from thc applicant to ftrrnish abovc mcntioncd dcficicncies.

'l'hc casc stands dcfcrrcd.

HQ「 ilC
:01/81/050/00617/Aン 119/

(〕 asc No.:30/10/81-

AI」C2/2018

‐HQ「 ilC

67:01`11/959/00511/AM19/

(〕 asc NO.:149/14/81-

AIノ (〕2/2018

HQI「 ilc  r
i01/81/050/00867/Aヽ 419/

PV″ I｀ .Iノ
′
I｀I).,

RI′A「 ilc
:13/24/040/00091/AM19/

Pany Nalnc:PIう TZ
CRIうATION

RIンA Irilc

:05/24/040/00322/AM19/

Party Nalnc:SRONS
I〕NGINIilう RS

RIノA IPilc

:30/24/040/()0024/AM19/

I)ecision: 'l'hc Commiltcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was
sct-tt to MSMI' orr 03.06.2019 for cxamination ol'thc Casc. Ilowcvcr, no commcnts havc bccn rcccivcdyct' I lcttcc, thc Comrnittcc dccidcd to rcmind MSML I'or cxpcclitirrg thc commcnts.

'l'hc casc stancis ciclcrrccJ.

κ
Ｕ

I)ccision: 'l'hc committcc considcrcci thc casc as pcr agcnda
ccrtain inlormation as raisccr by consr-rltant ('l'lrc-3; ias
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followcd by final rcmindcr on 11.05.2019. Ilowcver, no rcply has bccn rcccivcd yct. Ilcncc, thc
Committee dccidcd to reject thc casc undcr intirnation to I{A, Ludhiana.

I{A conccrncd rnay takc sr-ritablc conscqucntial action accordingly.

69 l)ccision: 'l'hc Comlnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking

ccrtain information as raiscd by I)I'}ll'l'was sent to thc applicant on 03.06.2019. Ilowcver, thc applicant
vidc cmail datcd 04.06.2019 rcqucstcd for pcrsonal hcaring in the NC mccting. 'l'hcrcforc, thc Comrnitlcc
dccidcd to call thc applicant lor personal hcaring in the forthcoming NC rnecting.

'l'hc casc stands dcl'crrcd.

Casc No.:112/10/81-

AIノC2/2018

HQ lrilC

:01/81/050/00593/ANi19/

HQ「 ilC
:01/81/050/00620/AM19/

ICasc No.:104/10/81-

IAIノ (〕 2/2018

‐
HQI「 ilC

:01/81/050/00585/ANl19/

Casc No.:45/10/81-

AI″ (〕2/2018

‐HQ「 ile
721:01/81/050/00526/AM19/

Party Namc:ANKI′ 1｀

「
ASTItNI〕 RS PVTIノTD.,

ItIノ A lrilc

:07/24/040/00150/AM19/

RIノA Irilc

:13/24/040/00100んへM19/

Party Nalnc:「AIノCON
I]NTI〕 RPRISItS

ItI′ A Irilc

:04/24/040/00123んへM19/

Party Namc:PARAMOUN′ l｀

C()MMUNI(〕 A′ I｀I()NSIメ I｀I).

RIノ A lfilc

:05/24/040/00573/AM17/

Mcctlヽ o/1)atc:6/81-

AI′C2/2019
26.06.2019

Status:

Iノ iCoNo/1)atc:0710113849 1)ctrrcd

17.09.2018

Mcct No/1)atc:6/81- Status:
AI′C2/2019
26.06.2019            1

1フ ic.N()/Datc:1310049076 1RaCCtCd

20.09.2018

AIノC2/2019        1
26.06.2019            1

1ノ ic.No/Datc:0410164709 RttcctCd

24.09.2018

:AI′C2/2019        1
126.06。 2019            1

:Iノic.No/Date:0510407901 lDefcrrcd

126.09。 2018            1

and notcd that a dcflcicncy lcttcr scckil13

to thc applicant on 03.06.2019.IIowcvcr,

to scnd flnal rcmindcr to thc applicant.

Casc No.:4/11/81-AIノ C2/2018 Party Nalllc:」 IノC
I〕 Iフ Iう (〕

′
I｀ It()NlI〕

′
I｀ PV・ F.Iノ

′
I｀ I).,

70 tl..iiion: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking,

certain information as raiscd by Consultant ('l'llc-3) was scnt to thc applicant on 25.03.2019 and

lollowcd by final rcmindcr on 18.05.2019. Ilowcver, no rcply has bccn rcccivcd yct. Ilcnoc, thc

Committec decidcd to reject thc casc undcr intimation to I{A, Jaipur.

illA concerncd may takc suitable conscqucntial action accordingly.

4ヽcct No/1)atc:6/81- Status:

7l Dccision: 'l'hc Cornrnittcc considcrcd tirc case as pcr agcnda and notcd lhat a dcficicncy icttcr sccking

ccrtain information as raiscd by Consultant ('l'llc-3) was sent to thc applicant on 19.02.2019 and

rfollowcd by final rcmindcr on 1t1.05.2019. Ilowcvcr, no rcply has bccn rcccivcd yct. Ilct-tcc, thc

Commitlee decidcd to rejcct thc casc under intimation to I{A, Chcnnai.

il{A conccrncd may takc suitablc conscqucntial actiot't accordingly.

4ヽcct Tヾ o/1)atc:6/81- Status:

Decision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcr-rda

ccrtain information as raiscd by Consultant ('l'lrC-3) was scnt

no rcply has bccn rcccivcd yct. I lcttcc, thc (lomrnittcc dccidcd
'l'hc casc stands dcfcrrcd.
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Status:

I IQ Irilc ,IILA File Lic.No/Datc:0510401943 Dcferred

-a:01/81/050/005061AM191 :0512310401002181AM191 28.09.2018IJ
I)ccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was scr-rt

to (lonsr-rltant ('l'liC-3) on 21.06.2019 for examination of thc casc. I Iowcvcr, no commcnts have becn
rcccivcd yct. I Icncc, thc Committce dccidcd to wait lor commcnts.

'l'hc casc stands dcfcrrcd.

(〕asc No.:25/10/81-

AIノC2/2018

(〕 asc No.:26/10/81-

AI´ (〕2/2018

HQ IfilC

Party Namc:PRI]CIS10N
WIRIうSINDIA I′TD.

RIノ AI「 ilc

Party Nalnc:」 INI)Λ Iノ SAW IMcct No/1)atc:6/81-
1/1ヽ41TIうD            AIノ C2/2019

26.06.2019

:O1/81/050/00507/AM19/     :03/95/040/00626/Aヽ 419/

1)ccision: 
′
l｀hc(〕 ollllnittcc considercd thc casc as pcr agcnda

norins as pcr writtcn commcnts givcn by Consultant(′ I｀ Iう (〕-3):

Mcctlヽ o/1)atc:6/81-     ‐Status:

AIノ (〕 2/2019

26.06.2019

1ノiC.No/1)atc:0310824075 1Approvcd

28.09。2018

and dccidcd to 
「 lx thc fo1lowing ad― hoc

74 I′ I｀ (〕 IIS

(〕odc

85441110

Irxport itcm

Winding Coppcr
(lonductors
(Continuously
'l'ransposcd

containing5loT2
llnamcllcd Wircs)

Quantity

300000.000

Kg

IrI｀CIIS
(〕odc

74081190

48042900

48042900

Cast Coppcr
Itod (llC Gradc)
Insulating Papcr

I Iigh l)cnsity
Kral't Papcr

Itccommcndcd

QLrantity
As applicd

Dclctcd by thc
applicant

Sl.

No.

1

2

3

RIノ A Irilc

-,r :01/tt1/050/006231AMl91':131241040/00098/AMtgl 01.10.2018t)
I)ecision: 'l'hc Commitlcc considercd the casc as pcr agcnda and notcd that thc applicant's rcply was scnt
to MSMIj orr 20.06.2019 for exarnination of the casc. Ilowcvcr, no commcnts havc been rcccived yet.
I lcncc, thc Cornrnittec dccidcd to wait I'rlr commcnts.

'l'hc case stands dcfcrrcd.

I{A conccrncd rnay takc suitablc conscqucntial action accordingly.

Casc No.:7/11/81-AI」 C2/2018 1)arty Namc:JAMMU
PIGMI〕NTSlノ IMITI〕 D

HQ「 ilC

(〕 asc No.:4/10/81-AIノ (〕 2/2018 1Party Nalnc:′ I｀ ()SI III〕 A
ITRANSMISS10N&

McctTヾ o/1)atc:6/81-      IStatus:

AIノC2/2019        1
26.06.2019

1フ icoNo/1)atc:1310049088 DcFcrrcd

Mcct No/1)atc:6/81-     Status:

AIィ (〕 2/2019
I)IS′ I｀ ItI13t」

′
I｀I()N SYS′ I｀I]MS   26.06.2019

HQ「 ilC RIノA「 ilc Iフ ic,No/1)atc:0910066707 1)cfclTed

76,0118110sQ10048s/AM19/ :09l24l040t0o29stAMt9t 03.10.2018

Decision: 'l'hc Committcc considcrcd thc case as pcr agcnda and notcd that a dcficicncy lctlcr seeking
ccrtain inlorrnation as raiscd by I)LII was scntto thc applicant on2l.05.2Olg l'ollowcd by lilal rcmindcr

o1'tl-rc applicant.
'l'hc casc stands dcfcrrcd.
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⌒

7t :011811050100614/n M 19/ :3412410401000731AM l9l

IDccision:′ I｀hc Commiucc cOnsidcrcd thc casc as pcr agcnda and notcd thtt thc applicant's rcply was scnt

lo Consultant(′ I｀ IうC-3)on 25.06.2019 for cxaminalon ofthe casc.′ I｀hercforc,thc Commiicc dccidcd to

lwait for col■ mcnts.

|・ I｀he cぉe stands dcfcrrcd.

Casc No.:           I)arty Nalnci SWASTIK MI〕 TAI′   IMcct No/1)atc:6/81-

79/10/81-AI」 (C2/2018    1t()Iノ Iノ I]N(〕 》ИIIン Iノ S              IAI′ (〕2/2019

126.06.2019

IHQ IrilC          RIノ AI「ilc:31/83/040/00108/AM19/1ノ ic.No/Dttc:3110067192  1)cた rrcd
l:01/81/050/00560/ANl19/                              10.10.2018

781i,ι
tiζ i3nl'1ヽ Aも こ。lllmittcc conζ ia`'6a thc cttζ c is pCr agCnda and notcd that thc casc was rcFcrrcd to
lMSヽ41]for cxalnination on 07.01.2019 fo1lowcd by a rclllindcr on 24.05.2019. IIowcvcr,no collllllCnts

lhavc bccn rcccivcd yct.IIcncc, thc Col■ lnittcc dccidcd to rclnind again MSⅣ II〕 R)r cxpcditin3 thC

:colnl■ cnts.

II｀hc casc stands dcrcrrcd.

Casc No.:133/10/81-

AI′ (〕2/2018

HQ llilC

(〕 asc No.:173/14/81-

AIノ (〕2/2018

1HQ IrilC

(〕 asc INo.:64/10/81-

AI」C2/2018

HQ「 ilC

Party Namc:APAR
INDUS′ I｀ Iヽ II〕 SIノ IMITllD

ItIフ A Irilc

Party Namc:KANADIう
ANAND UDYOG PV′ I｀ .IフTD.

Itlノ A lrilc

Mcct No/1)atc:6/81-      IStatus:

AIノC2/2019        ‐
26.06.2019            ‐

Iノ ic.No/1)atc:3410044569 1)cfcrrcd

10.10.2018

Status:

4ヽcct lヽ o/1)atc:6/81-      Status:

AIノC2/2019
26.06.2019            1

1ノ ic.No/Dratc:0310824399 1Rqcctcd

ll.10.2018            1

I)arty Nalnc:DISHA AUTO  Mcct No/Datc:6/81-    Status:
COMPONI]NTS PVT.IノTD.  AI′ C2/2019         ‐

‐26.06.2019            1

Iノ icoNo/1)atc:0310824393 1)cfcrrcd

ll.10.2018

ItIノ A Irilc

:01/81/050/00891/ANi19/      :03/94/040/00615/AM19/

79 Decision: 'l'he Cornrnitlcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg

ccrtain information as raiscd by MSMI: was scnt to thc applicant on 25.05.2019 I'ollowcd by final
rrcmindcr on 24.06.2019.1 lowcvcr, no rcply has bccn rcccivcd yct. t lcncc, thc Comrnittcc dccidcd to wait

for rcply of the applicant.

'['hc casc stands dcfcrrcd.

:01/81/050/00545/AM19/      :03/94/040/00628//tM 19/

80 Decision: 'l'hc Cornrnittcc considcrcd thc casc as pcr agcnda and noted lhal a dcf.tcicncy lcttcr sccking

certain information as raiscd by Consultant ('l'lic-3) was scnt to thc applicant on 19.02.2019 and

followcd by final rcmindcr on 25.05 .2019. Ilowcvcr, no rcply has bccn rcccivcd yct. IIcncc, thc

Committcc dccidcd to rcjcct thc casc undcr intimation to ItA, Murnbai.

'l{A conccrncd may takc suitablc conscqucntial action accordingly.

SHOtsHIT GUPTA
Dy. Director General of Foreign Trade

Directorate General of Foreign Trade

Ministry of Commerce & lndustry
Udyog Bhawan, New Delhi
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Party Namc:KANADl〕     Mcct No/Datc:6/81-    Status:
ANAND UDYOG PVT.Iノ TD.IAIノC2/2019        ‐

126.06.2019            ‐

:HQ IrilC              ‐RIノA「ilc              Iノ ic.No/1)atc:0310824397 ‐RttcctCd
:01/81/050/00546んへM19/      :03/94/040/00621/A卜 /119/     11.10.2018

81‐
Dccisi()n:′ I｀h`C。 11ふ il`c coAsia`icd iAさ ι五:`五ζ pCr agcnda and notcd that a dcncicncy lCicr sccking
ccrtain informration as raiscd by Consuhant(′ l｀ItC-3)was sCnt tO thc applicanl on 25.03.2019 md

lfO110WCd by inal rcinindcr on 25.05.2019.Howcvcr,nO rcply has bccn rcccivcd yct.Hcncc,thc
.(〕

olninittcc dccidcd to rc」 CCt the casc undcr intimation to ltA,Mumbai.

Itノ cヽonccrncd rnay takc suitablc conscqucntial action accordingly.

(〕 asc lヽ o.:65/10/81-

AIノ (〕2/2018

(〕 asc No.:47/10/81…

AIノC2/2018

|(〕asc No.:128/10/81-

AIノ (〕2/2018

HQI「 ilC

83:01/81/0,9/00,9?/今 Yl?/

(〕 asc No.:35/10/81-

AIノC2/2018

HQ lrilC

:01/81/050/00516/AM19/

(〕asc No.:38/10/81-

IAIノC2/2018
85

‐HQ IrilC

Party Nalnc:POIノYCAB
WIItl〕 SI)V′ 1｀ .I′

′
1｀I).

Party Namc:WI〕 Iノ SI)t」 N
CORP LTD.

Party Nalllc:PHノ O′ I｀

I]NI)l」 S′ I｀ItII〕 SI′
′
I｀ I).

Pal■v Nalnc:SINGHANIA
AIィU―IfOI1/CON′ I｀AINItltS

MANUFACTURING CO

RIノA「 ilc

Mcct No/1)atc:6/81-     Status:

AIフ (〕2/2019           ‐
26.06.2019            ‐

Mcctlヾ o/1)atc:6/81-      IStatus:

AIノC2/2019        1
26.06.2019            1

Mcct No/1)atc:6/81-

ノヘIン (〕 2/2019

26.06.2019

Status:

AIィ (〕2/2019

26.06.2019

1ノ ic.No/1)atc:051 0408157 1)efc

IIQ lrilc I{l,A }.'ilc Lic.No/Datc:0310824442 I)cl'crrcd

82 :01l81l0s0l00s2ti/AMI9/ :0319510401007141AM191 1s.10.2018

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking
ccrtain inforrnatir)n as raiscd by Consultant ('l'lrC-3) was scnt to thc applicant on 19.06.2019. Ilowcvcr.
no rcply has bccn rcccivcd yct. I lcncc, thc Committcc dccidcd to wait for rcply ol'thc applicant.

'l'hc casc stands dcl'crrcd.

ItIノA IPilc                   Iフ ic.No/1)atc:3410044590 1)cFcrrcd

:34/24/040/00222/AM19/      15.10.2018

Decision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was scnt

to Consultant ('l'lrC-3) on 19.06.2019 for cxamination of thc casc. Ilowcvcr, no comments have bcen

rcccivcd yct. I icnce, thc Comrnittee decidcd to wait I'or commcnts.

'l'hc casc stands defcrred.

RIノA lfilc             lIノ iC.No/Datc:0510408140 1Rqccted
:05/24/040/00365/AM19/     118.10.2018              1

84 l)ecision: 'l'irc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcficr sccking
ccrtain information as raiscd by MSMI', was scr-rt to thc applicant on 19.02.2019 and followcd by final
rcmindcr on 28.05.2019.llowcvcr, no rcply has bccn rcceivcd yct. IIcncc, thc Committce dccided to
rcjcct thc casc undcr intimation to I{A, Ncw Dclhi.

I{A conccrncd may takc suitablc conscqucntial action accordingly.

Mcct No/1)atc:6/81-      Status:

Dv. Director [ianeral o{ Foreign Traoe

Directcrate General of Foreig:r TrrCe

Ministry of Commerce & lndusiry
Udyog Bhavran, New Delhi
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:01/81/050/00519/Aヽ 419/ :05/24/040/00395/AM19/ 18.10.2018

Dccision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was sctrt

to Consultant ('l'lrC-3) on 21.06.2019 for cxamination of the casc. IIowcvcr, no commcnts havc bccn

rcccived yct. I Icncc, thc Cornrnittcc dccidcd to wait for commcnts.

l-hc case stands dcfcrrcd.

Party Namc: SAIINIIY Mcct No/1)atc:6/81- Status:
KIRKW(X)I)PVT.I″ IMI′ I｀ 1〕 I)IAI′ C2/2019

126.06.2019

IノicoNo/1)atc:0310824725 1)cfcrrcd

26.10.2018

86 Decision: 'l'hc Committcc considcrcd thc casc as pcr agcrrda and notcd that a dcficicncy lcttcr sccking

certain inlormation as raiscd by Consultant ('l'llc-l) & DPII'l'was scnt to thc applicant on 19.06.2019.
'i lowcvcr, no rcply has bccn rcccivcd yct. I lcncc, thc Cornmittcc dccidcd to wait lor rcply o1' thc

'applicant.

'l'hc casc stands dcl'crrcd.

Casc No.:63/10/81-

AI´C2/2018

HQ「 ilC
:01/81/050/00544んへM19/

〔〕ase No.:178/14/81-

AI」C2/2018

1HQ「 ilC

I:01/81/050/00896/AM19/

Casc No.:22/11/81-

AIノC2/2018

‐HQ Filc
l:01/81/050/00638/AM19/

|(〕asc No.:114/10/81-

IAI」 (〕 2/2018

HQ llilC

89‐ :01/81/050/00595/Aヽ /119/

ItIノ A Ifilc

:03/95/040/00764/AM19/

ItIノ A Irilc

:07/24/040/00188/AM19/

Party Namc:BI]I′ DI〕N
PV′ F.Iメ l｀ I)

IィicoNo/1)atc10710114068 Dctrrcd

30.10.2018

Party Nalnc:ANKI′ 1｀      MCCt No/Datc:6/81-
FASTItNIう RS PVTIノTD.,    AIノC2/2019

26.06.2019

Status:

87
Dccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking,

ccrtain infornation as raiscd by l)t,ll'l'was scnt to thc applicant on 03.06.20i9. Ilowcvcr, no rcply has

been rcccivcd yct. I lcncc, thc Comrnittcc dccidcd to scnd final rcmindcr to thc applicant.

'l'he case stands dcfcrrcd.

INDIA ‐Mcct No/1)atc:6/81- Status:

ItIノ A Irilc

:31/83/040/00120/AM19/

RIノA lrilc

:04/24/040/00167/AM19/

AI′ (〕2/2019

26.06.2019

1ノ iC● No/1)atc:3110067220 1)cfcrrcd

130.10.2018

and notcd that a dcrlcicncy ICttcr scckin3

to thc applicant on 25.06.2019.IIowCVcr,

tO wait for rcply ofthc applicant.

Dccision: 'l'hc Cornmittcc considcrcd thc case as pcr agcnda

ccrtain information as raiscd by Consultant ('l'lic-3) was scnt

no rcply has bccn rcccivcd yct. I lcttcc, the Cornmittcc dccidcd

'l'hc casc stands dci-crrcd.

Party NamcII)IAヽ40ND    
‐MCCt No/Datc:6/81-    Status:

I〕NGINI〕 I〕RING(CIIItNNAI)IAI′C2/2019        1
PV′ 1｀ Iノ
′
l｀I)                 26.06.2019

Iノ ic.No/1)atc:0410164830 1)cfcrrcd

30.10.2018            ‐

iDecision: .l'he Committce considercd thc case as per agcnda and noted that a dcficiency letler secking

;ililformation as raiscd by consultant (fl')(:-i) was sent to thc applicant on 19.06.2019' Ilowcvcr,

,no reply has bcen rcccivcd yet. I lcnce, thc Committec decided to wait for reply of thc uppltlg _/ffi|'Thc casc stands dcfcrrcd' 
lY - ;,..25rPage48 ="'.qt$fltiiJffi
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.(〕
asc No.:29/10/81-

AI′ (〕2/2018

1HQ「 ilC

901:91`11/959/00,19/今 YI?/

(〕 asc No.:180/14/81-

AIノ (〕2/2018

HQI「 ilC

.  (〕asc lNO.:56/10/81…

AI」 (〕2/2018

HQ IrilC

92101/814050/00537/AM19/

Casc No.:181/14/81-

AIノ (〕2/2018

HQI「 ilC

:01/81/050/00899/AM19/

.(〕asc lNO.:62/10/81-

AIノC2/2018

1HQ Filc

l:01/81/050/00543/AM19/

I Page 48

POWI〕 R TRANSMISSION   AIノ C2/2019
I′ IMITI]I)

RIノA File

:03/95/040/00484/AM19/

Mcctlヽ o/1)atc:6/81- Status:

26.06.2019            1

1ノic.No/Datc:0310824806 1Deferred

30.10.2018            1

26.06.2019

1プ ic.No/1)atc:0310824865 1)crcrrcd

01.11.2018

I)ecision: 'l'he Committec considcrcd thc case as pcr agcnda and notcd that a dcficiency lettcr seeking
ccrlain inlorrnation as raiscd by I)l'll'l'was scntto thc applicant on 19.06.2019. Ilowcvcr, no rcply has
bccn rcccivcd yct. I lcncc, the Committcc dccidcd to wait for rcply oIthc applicant.

'l'hc casc stands dcfcrrcd.

Status:

ItI′ AI「 ilc Iノ ic.No/1)atc:0710H4090 DcFcrrcd

9t :01/ti1/050/008981AM191 :07t241040/00l gUAMtgl 0t.n .2otB
I)ccision:'l'hc Cornrnittcc considcrcd thc casc as pcr agcnda and notcd thal thc casc was rcfcrrcd to I)lll
ott27'05'2019 for examination. IIowcvcr, the matlcr was dclibcratcd in thc mccting and thc Committee
dccidcd to forward thc casc to McitY as pcr advicc of rcprcscntativc ol'l)l II.
'l'hc casc stands dcfcrrcd.

Party Nalllc:(〕AVIRANGA  Mcct No/1)atc:6/81-
l〕NTI〕 RPRISI〕S          AIノ C2/2019

26.06.2019

4ヽcct lヽ o/1)atc:6/81- Status:
POWI〕 R′ I｀RANSMISs10N   AIノ C2/2019

I)ecision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lctlcr sccking
ccrtain information as raiscd by Di'll'l'was scnt to the ipplicant on 1g.06.2019. Iiowevcr, no rcply has
bcen rcccived yct. I Iencc, thc Committcc decidcd to wait ior rcply ol.thc applicant.

'l'hc casc stands dcl'crrcd.

I」 IMI′ I｀ 1〕 I)

RLノA Irilc

:03/95/040/00683/AM19/

IこA Filc

:13/24/040/00112/AM19/

Party Nalnc:´I｀UBACI〕X
PRAKASH INDIA PRIVATIう
Iン IMI′ I｀ I]I)

RLA Filc
:03/95/040/00788/AM19/

IノicoNo/1)atc:1310049119

02.11.2018

Party Nainc:SI II〕 RA MHAIン Mcct No/1)atc:6/81-
I)VT● Iノ
′
I｀ I)。                  AIノ (〕 2/2019

26.06.2019

Status:

Approvcd
０
ソ

l)ccision:'l'hc (lornlnitlcc considcrcg.rh: casc as pcr agcnda and dccidcd to fix thc ad-hoc norms as pcrwrittcn cornrncnts givcn by I)l'll'l'vidc thcir tJ.o. No.: Ir-470111501201g-'l'sw clatcd 26.06.20Ig. (copy
cncioscd)

ItA conccrncd may takc suitablc conscqucntial action accordingly.

94

Mcct No/1)atc:6/81-   lstatus:

AIン (〕2/2019

26.06.2019

1ンic.No/1)atc:o310824907

05.11.2018

sHoBH「 GU~PTA
Dv. Director Generalof Foreign Trade

Oirectorate General of Foreign Trade

Ministry of Commerce & lndustry

Uclyog Bhawan, New Delhi
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八

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that tirc applicant's rcply was scni

to (lonsultant ('l'l.,O-3) on 19.06.2019 I'or cxamination of thc casc. Ilowcvcr, no collttrlctrts havc bccn

rcccivcd yct. I lcncc, thc Oornrnittcc dccidcd to wait lor commcnts.

'l'hc casc stands dcfcrrcd.

Party Nallnc:K」 V AI′ I′OYS ‐Mcct No/1)atc:6/8ト
CONDUC′ 1｀OltS PVT.I′

′
I｀D. AIノ C2/2()19
126.06.2019

IHQ「ilC               RIブ A lrilc              Iノ ic.No/Datc:5010002483  
‐Dcた rrcd

95‐
:01/11/050/O1095/AM19/   150/24`949/99911(AM19/   112.H.2018

11)ccisiOn:′ I｀ hc(〕 ollllllittCC considcrcd thc casc as pcr agcnda and notcd that thc copy of application was

lscnt to MSヽ41〕 on 24.05.2019 1br cxalnination of thc casc.IIowcver,no collllnCntS havc bccn rcccivcd

‐yct.IIcncc,thc(〕 ollllnittcc dccidcd to rclnind MS卜 ИI〕 fc)r cxpcditil13 thC C01nincnts.

11｀ hc casc stands dcfcrrcd.

(〕 asc No.:377/14/81-

AIノ (〕2/2018

(〕 asc No.:202/14/81-

AIノ (〕2/2018

(〕 asc No.191/10/81-

AIノ (〕2/2018

(〕 asc No.:49/10/81-

AIノ (〕2/2018

HQ lfilC

I:01/81/050/00530/Aヽ419/

Pany Nalnc:(〕 YPRIうSS

INDt」 STRH〕 S INDIA

PItIVA′ I｀ 1〕 1/1ヽ41TltI)

Party Namc:RItlr()RM
′
l｀()()I′ SI)V′ l｀ . Iノ

′
I｀ I).,

4ヽcct lヾ o/1)atc:6/81-

AIノC2/2019

26.06.2019

Status:

4ヽcct lヾo/1)atc:6/81¨       Status:

AIフ (〕2/2019

26.06.2019

Status:

Iノic.No/1)atc:0810143844 1)cfcrrcdlHQ lrilC              RI′ A Ililc

96.101/81(9,0`99?20`今
M19/   :98(214919/9971'`AM19/   113.H.2018

蹴FF蓄謝a鮮照戦:∬:」霊鶴庁L嵐lTt:1:嘲L鮮∬r識1ダ 11:1:;きぶFI紺漱
‐   ‐bccn rcccivcd yct.IIcncc,thc(〕 ollllllittcc dccidcd to scnd flnal rclnilldcr to thc applicant.

| |′ 1｀hc casc stands dcfcrrcd.

HQ IrilC              RIノA lfilc

:01/81/050/00572/Aヽ 419/      :()2/24/040/001

Iッ ic.No/1)atc:()210208801  1)crcurrcd

19/ANl19/   ‐16.11.2018
197

98

Decision: 'l'hc Comrnitlcc considcrcd thc casc as pcr agcnda and notcd that thc casc was rcfcrrcd to I)iii

on 21.05.2019 for cxamination. Iiowcvcr, thc matlcr was dciibcratcd in thc mccting and thc Comrnitlcc

dccidcd to forward thc casc t0 MSMI1 as pcr advicc ol'rcprcscntativc of I)l II'

'l'hc casc stands dcfcrrcd.

:3需ふ111'(:研1:1)N )笠誦
鵬卜 Sttms

I′ I)vII′ 1｀ lうI)                 .26.06.2019

1tIノ A lrilc             I′ iC・ No/Datc:0310825166 Approvcd

:03/95/040/00743/Aヽ 419/     .22.11.2018

rl)ccision: 'l'hc cornrnittcc considcrcd thc casc as pcr agcnda and dccidcd to llx thc ad-hoc norms as pcr

:writtcn commcnts givcn by I)lrll'l'vidc thcir I.J.0. Ntt.: l''470111712019-'l'Sw dalcd 25'06'2019' (Copy

cncloscd)

I{A conccmcd rnay takc suitablc cot-tscqr-rcr-rtial action accordingly'
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Casc No.:191/14/81-

AI」 (〕2/2018

HQ IrilC

99101/81/0,0/00909/AM19/

Casc No.:53/10/81-

AI″ (〕2/2018

HQ「 ilC

100:01/8140,9190534/AM19/

(〕 asc lヽ0.:192/14/81-

AI」 (〕2/2018

HQI「 ilc

:01/81/050/0091o/Aン 119/

Casc No.1107/10/81-

AIノ (〕2/2018

HQ IPilc

:01/81/050/00588/AN119/

102

I)arty Namc:A-lI「 I〕NCI]    Mcct NO/1)atc:6/8ト
I)It()I)t」 C′ I｀ S(〕 ().PV′ I｀ .Iノ

′
1｀1).  AIン (〕2/2019
‐26.06.2019

Status:

誉榊雌∬I様響榊‖[5鵠需露)『嬬漱
「酔Ъ霜酬 1:淋舞

´
I｀hc casc stands dcfcrrcd.

Palty Nalnc:VISHAIン

S′ I｀ Iう Iう Iン s

:窓鍛ll:装:.I↓学III】 造:」あ:|デ
αとたト

26.06.2019

ItIノ A I「 ilc

:03/94/040/00736/ANl19/

ItI′A Irilc

:03/94/040/00742/Aヽ 419/

INDUS′ I｀ ItII〕 S1/1NII′ I｀liI)

Iヽ Iノ A Irilc

:02/24/040/00118/Aヽ 419/

Iノ ic.No/1)atc:0310825272 DcFerrcd

28.11.2018

Status:

Iン ic.N()/Datc:03108252861)cFcrrcd

29.II.2018

Status:

sH061イ「「 Gじ卜■A

ンIcct NO/1)atc:6/81-    status:

AIノ (〕2/2019           ‐
26.06.2019            ‐

ItIノ AI「ilc                   Iノ ic.No/1)atc:o310825271 1)clfcrrcd
:03/95/040/00864/AM19/     28.11.2018            ‐

I)ecision: 'l'hc cornmittcc considcrcd thc c1:c as pcr agcnda and notcd that a clcficic,cy lcficr sccki,gccrtain inl'ormation as raiscd by corrsr-rltant ('llrc-i) wai scnt to 1hc applicant op l9.06.20lg.llowcvcr.no rcply l-ras bcen rcccivcd yct. I Icncc, thc cornmittcc dccidcd ro wair 1br rcpiy of thc ;;lt;;r; 
rv vv w v !r

'i'hc casc stands dcl'crrcd.

I)ccisi'n:'l'hc (lornrnittcc considc::,g.]]].'^:.sc as pcr agcrrda and,otcci thal thc applica,t.s rcply rJatcd21'6'2019 was scnt to (lonsultant ('l'l:c-3) <>n25'.06.zalg lor cxamination ol.thc casc..l.ircrcforc, 1hcCornmittcc dccidcd to wait for commcnts.

'l'hc casc stands dclcrrcd.

Parり Nalnc:MΛ NAKSIA  IMcct N()/1)atc:6/81-
COATl〕 Dヽ41t′ I｀AIノ S AND   AIン C2/2019

26.06.2019            ‐

努ぶ究鷲
α0210208822 Rqc∝さむ

恥 輛 瞳 Olnlnitt∝ 品 品

“

哺

… …

測

猟 を 1:蹴 I殷 11晴
罵 i穐∬ 驚 ぢ鮮譜 ふ ,ImyOS Wass。

■ゎ 山c appHca■ On

中 山
…
m“山 油 面 ¨ kズl(据離 T恥 …

∝市

“

刈 ・

ItA conccnlcd inay takc suitablc,91,99ucntial acti()1l acc01‐
dingly.

Dy. Director General of Foreign Trade

Directorate General of Foreign Tracie

Ministry of Commerce & lndusiry
Udyog Bhawan, Nevr Delhi
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I{Q Itilc RLA Irilc Lic.No/l)atc:0310825301 I)cfcrrcd

103 
:01l8ll}5)l00s3 llAMlgl :03l95l040l0o746lAMt9l 30.1 l.20ltt

Decision: 'l'he Cornrnittcc considcrcd thc casc as pcr agcnda and rrotcd that a dchcicncy lcttcr scckirrg

certain information as raiscd by Consultant ('l'llC-3) was scnt to thc applicant on 1 9.06.2019 . I iowcvcr,
no rcply has bccrr rcccivcd yct. I lcncc. thc Comrnittcc dccided to wait for rcply of thc appiicant.

'l'hc casc stands dclcrrcd.

Casc No.:50/10/81-

AIノC2/2018

Casc No.:59/10/81-

AI」 (〕2/2018

(〕 asc lヽo.:60/10/81-

AI」 (〕2/2018

Casc No.:71/10/81-

AI」 (〕 2/2018

1)arty Namc:POIノ YCAI〕

WIRI]S PVT.Iノ TD.

Party Namc:1)ARAM
INI)t」 S′ l｀ItII]S

I)arty Namc:PARAM
INDUS′ I｀RII〕 S

Mcctlヽ o/1)atc:6/81-      IStatus:

AIノ (〕2/2019           1
26.06.2019            1

Mcct No/1)atc:6/81-

AIノ (〕2/2019

26.06.2019

Status:

Mcct No/1)atc:6/81-      IStatus:

ΛIノC2/2019        1
26.06。 2019            1

IHQ Irile              RIノ A IFilc             Iノ ic.No/Datc:0310825358  1RaCCtCd

101/81/050/00540/AM19/     :03/95/040/00830/ノ ヘM19/    '03.12.2018

104 1btciζ
iふ五:'Iヽ Aさ そ,。lmmittcc coAsidcica tic`asc ttζ  pCr agcnda and notcd thtt a dcicicncy lcttcr scckil13

1ccrtain inforination as raiscd byヽ4SヽИl〕 was scnt to thc applicant on 19.02.2019 and fo1lowcd by「 lnal

lrcmindcr on 28.05。 2019.Howcvcr,nO rcply has bccn rcccivcd yct.Hcncc,thc Committcc dccidcd to

lracctthc casc undcr inlma● onto RA,Mumbai.

IRA conccmcd mり takc sulablc conscqucnlJ action accordingly.

IHQ File              RIノ A llilc             lI′ ic.No/Dttc:0310825355 1RttcctCd
l:01/81/050/00541ん へM19/      :03/95/040/00829/AM19/     103.12.2018             

‐

1051ぅもciζ iふII″ Iヽhと こ。ふ轟ilcc conζ idこ icd thc tasc ttζ  pCr agCnda and notcd that a dcAcicncy lcttcr sccking
lccrtain information as raiscd by MSMIt was scnt to thc applicant on 19.02.2019 and fo1lowcd by inal

rclllinder on 28.05.2019. IIowcvcr,no rcply has bccn rcccivcd yct. IIcncc, thc(〕 olllinittcc dccidcd to

lrqCCtthC Casc undcr inlmation to RΛ ,Mumbai.

It´、conccrncd lnay takc suitablc conscqucntial action accordingly.

Mcctlヾ o/1)atc:6/81-      Status:I'}arty Name : SAI INIIY
KIRKW()()D PV′ l｀ .Iッ IMI′ 11〕 D IAIノC2/2019

126.06.2019

IHQ「ilC               RIノ Λ Filc              Iノ iC.No/1)atc:0310825416 1)ctrrcd
l:01/81/050/00552/AM19/     :03/95/040/00913/AM19/     .05.12.2018

106 1bctislon:′
I・llも こomふ i■cc 8。 Asiacied th`tasc tts pcr agCnda and noted that a dcicicncy lcttcr sccking

lcertain information as raiscd by I)PIH｀ was scnt to thc applicant on 28.05.2019 foHowcd by Anal

lrclγlindcr on 24.06.2019. IIowcvcr,no rcply has bccn rcccivcd yct. 卜Icncc,thc(〕omΠlittcc dccidcd to

lWait fOr rcply ofthc applicant.

´
Fhe casc stands dctrrcd.

SHOBHIT GUPTA
Dy. Director General of Foreign Trade

Directorate General of Forei::ln Trade

Ministry of Comrnerce & lnCustry
UdiroE [Jharl,'arr, i'J r l','r l-'. ; ilii
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(〕 asc l■
YO.:222/14/81-

AI′ (〕2/2018

HQ Irilc

Casc lヽ 0.:72/10/81-

AI′ (〕2/2018

HQI「 ilC

I)arty Nalnc:

MAHARASHTRA
SIシ MヽIソ l〕 sSIノ IⅣIITI]I)

ItIノ A Ifilc

I)arty Namc:I)ARAM
INDUS′ I｀RH〕 S

RIノA「 ilc

Mcctlヽ 0/1)atc:6/81-

AIィ (〕 2/2019

26.06.2019

1ソic.No/1)atc:0510408807

06.12.2018

Status:

Approvcd
107 :01/81/050/00940ん へM19/     1o5/24/040/00483/ノ Mヽ19/

Dccision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda arrd dccidcd to fix thc ad-hoc norms as pcr
writtcn commcnts datcd 25.6.2019 givcn by Consuttanil't'tiC-3). (Copy cncloscd)

I{A conccrncd may takc suitable consequential action accordingly.

Mcct No/1)atc:6/81-    ‐status:
ノ`Iノ (〕2/2019

26.06.2019

1ノiC.No/Datc:0310825553 1RttectCd

10.12.2018            1
108

:01/81/050/00553/AM19/     1:o3/95/040/00919/AM19/

I)ccisirln:'l'hc Committcc considcrcg_11]. casc as per agcnda and notcd that a dcficicncy lcttcr scckingccrtain ir-rl'orrnalion as raiscd by MSMIj was scnr io thc applicant on 19.02.201g and lbllowcd by final
rcmindcr on 2[l'05'2019.llowcvcr, no rcply has bccn rcccivcd yct. IIcr-rcc. thc Cornmitlcc dccidcd torcjcct thc casc undcr intimation to ItA, Mumbai.

ItA conccrncd rnay takc suitablc conscqucntial action accordingly.

109

I)any Namc:(〕 AVIRANGA  IMcct No'15atc16'81-
I]NTI〕 RPRISI〕S          ,AIフ C2/2019

126.06.2019

RIノA Irilc
I′ic.No/Datc:0710114294 1)cfcrrcd

18.12.2018H0191481/?59/00925/AM19/   1o7/24/040/00229/AM19/
I)ccisiOn:′ I｀hc(〕 0111rnittcc cOnsidcrcd thc casc as pcr agcnda and llotcd that thc casc、

vas rcfcrrcd tO I)I II
on 21.06.2019 fOr cxalninatiOn.IIOwcvcr,thc mattcr was dclibcratcd in thc mccting and thc(〕

0111inittce
dccidcd tO fOrward the casc tO McitY as pcr advicc Of rcprcscntativc OfI)I II.

〔〕asc lNO.:73/10/81-

AIノ (〕2/2018

HQ Irilc

:01/81/050/00554んへⅣl1 9/

.(〕

asc No.:207/14/81…

AI′ (〕2/2018

HQ「 ilc

'l'hc casc stands deferred.

Pa■y Nalmc:PARAM
INDUS′ I｀RIIう S

Decision: 'l'hc committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr seckingccrtain ir-rlorrnation as raiscd by MSMII was scntio thc applicant on 1g.02.2019 and followcd by finalrcnrindcr on 2[i'05.2019.llowcvcr, no rcply has bcen rcicivcd yct. Ilcncc. thc committcc dccided torcjcct thc casc undcr intimation to IlA, Mumbai.

I{A cor-rcerncd may takc suilable conscquential action accordingly.

Mcct No/1)atc:6/81-   lstatus:

AIノ (〕2/2019           ‐
26.06.2019            1

RIノΛ
「
ilc              ,Iノ iC.No/Dttiさ :6二 lb患,33`ケ

ー
RaC`i`d

:03/95/040/00918/AM19/     110.12.2018

Status:

M
STIOSTIIT GUF,TA

ov. cireciorteneral of Foreign lt'9u
;i;.;i;;;i; General of Foreign rrade

Mi;i;i, of commerce & lndustry"' 
Udyog Bhawan, New Dethi
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Party Namc:GAVIRANGA  IMcct No/Datc:6/81-    Status:
l〕N′ I｀ I〕 ItPItISI〕 S            IAIィ (〕2/2019

126.06。 2019

IIQ Irilc I{l,A lrilc t.ic.No/Datc:0'710114295 i)cfcrrcd

itl :01/81/050/009261LM191 :0712410401002281AM191 18.12.2018

Decision: 'l'hc Commitlec considcrcd thc casc as pcr agcnda and notcd that thc casc was rcfcrrcd to DIII
on 21 .06.2019 for cxamination. Ilowcvcr, thc matlcr was dclibcratcd in thc mccting and thc Commitlcc
dccided to forward thc case to McitY as pcr advicc ol- reprcscntative of I)l Ii.

l'hc casc stands dcfcrrcd.

(〕 asc No.:208/14/81-

AIノ (〕2/2018

Casc No.:15/11/81-

AI」 (〕 2/2018

Casc No.:278/14/81-

AI」 (〕2/2018

Casc No.:12/11/81-

AI」 (〕2/2018

町nぶ器1職聯l琳
蠅熙翼∫甲

Party lヽ amc:l〕 Iノ lう (〕
′
1｀ Iく()      Mcctiヽo/1)atc:6/81-

(〕()PPI〕It 2%AIフ Iノ ()YS MI「 (〕 .  IAIィ (〕2/2019

(〕().                      ‐26.06.2019

IiQ Irilc Itl,A lrilc Lic.No/l)atc:0210208861 i)cfcrrcd

tn:011811050100631lAWlgl :021241040/001361AM191 20.12.2018

Decision: 'l'hc Committce considcred thc casc as pcr agcnda and notcd that a delicicncy lcttcr sccking

ccrtain ir-rformation as raiscd by Consr:ltant ('lllc-3) was scnt to thc applicant on 1 9.06.2019. I lowcvcr.

no rcply has bccn rcccivcd yct. I lcncc, thc Comrnittcc dccidcd to wait lor rcply ol'thc applicant.

Thc casc stands dcfcrrcd.

Mcct No/Dratc:6/81-    Status:

Status:

Party Namc: SVAM
PACKAGING INDUS′ I｀ItIIう S AIノC2/2019

PItIVATI]Iッ Iヽ41Tl〕 D      26.06.2019

IHQ「ilc              RI′ A Filc             Iノ iC.No/Datc:0510409094 1)cfcrrcd
l:01/81/050/00996/AM19/      :05/24/040/00545/AM19/     127.12.2018

H31bι
tiζ iふ五liヽA`ё。轟島ltct contidcrきa thcと aζ c ttζ pCr agCnda and notcd thtt a dcicicncy lcttcr seckin3
ccrtain inbrmalon as raiscd by Consultant(rI、 1〕C-1)was sCnt tO thc applicant on 28.05.2019 fo1lowcd

lby Anal rcmindcr on 24.06.2019.Howcvcr,nO rcply has bccn rcccivcd yct.Hcncc,thc Committcc
‐dccidcd to wait lor rcply ofthc applicant.

‐
′
Fhc casc stands dctrrcd.

Party Nalnc:DIAMOND   Mcct No/Datc:6/8卜    Status:
l〕NGINItl〕 RING(CIIItNNAI)AIノ C2/2019

PV′ I｀ Iノ
′
I｀I)                 126.06.2019            1

IHQ「ilC              RIノ A llilc             Iノ iC.No/Dttc:0410165045 1)cFcrrcd

H41:?l`ll/959/90,28`今
M19/   :01124/91040929,/AM19/   31.12.2018       1

11)ccisiOn: 
′
Fhc(〕orrllnittcc considcrcd thc casc as pcr agenda and notcd that the applicant's rcply was

lsent to Consultant(′ l｀ 1〕C-3)on 29.05.2019 for cxaminration oF thc casc.Howcvcr,no colmmcnts havc

lbccn rcccivcd yct.IIcncc,thc Commilcc dccidcd to wait for commcnts.

IFhc casc stands dcfcrrcd.
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(〕 asc lヽo.:226/14/81-

AIノ (〕2/2018

HQ「 ilC

Party Namc: ACG 4ヽcct lヾ o/1)atc:6/81-      Status:

RIノA lrilc Lic.No/l)atc:03 I082604tt Approved
115 :01/81/050/00944/AM19/     :03/94/040/00809/AM19/     01.01.2019             1

1)ccision:′ I｀hc(〕 oΠllnittec considcred thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norins as pcr

wrilcn commcnts dttcd 24.6.2019g市 cn by Consultant(′ I｀1lC-1).(COpy Cnc10scd)

ItA conccmcd may takc suitable conscqucntial action accordingly.

PHARMAPACK PVTI」TD  IAIノ C2/2019
126.06.2019

(〕 asc No.:228/14/81-

AI」 (〕2/2018

HQ llilC

Party Namc: VIPI{A IMPIiX Mcct No/l)atc:6/tl l- :Status:

ItIノ A Irilc

:01/81/0s0/00946lAVlgl :521241040/00063/nM19l 04.01 .2019
Il6 l)".irion:'l'hc (lornmittcc considcrcd thc casc as pcr agcnda and nolcd that a dcficicncy lct-ter sccking

ccrtain information as raiscd by MSMIT was scnt to the applicant on 2t1.05.2019 followed by final
rcmindcr on24.06.2019.llowevcr, no rcply has bcen rcceived yet. Ilcnce, thc Committee decided to
wait lor rcply of thc applicant.

'l'hc casc stands dcfcrrcd.

(〕 asc lヽo.:233/14/81-

AI」C2/2018

HQ IfilC

(〕 asc No.:230/14/81-

AI′ C2/2018

HQ IrilC

(〕 asc lヽo.:231/14/81-

AIノ (〕2/2018

119

HQ「 ilC
:01/81/050/00949/AM19/

Party Namc:JINDAI″ SΛ W  Mcct No/1)atc:6/81¨
I′IMITI]D            ‐AIノC2/2019

26.06.2019
.RIノ
A Irilc

I)any Namc:APAR
INDUS′ I｀RH〕 SIノ IMI′ I｀I]D

ItIノメk lrile

Party Namc:IソASIER POWER
&IN「RA PRIVATI]
Iノ Iヽ41′ 1｀ I〕 I)

RIノAI「 ilc

:02/24/040/00142/AM19/

AI′ (〕2/2019            :
‐26.06.2019            1

1ノic,No/1)atc:5210042906 1)cfcrrcd

Mcctlヾo/1)atc:6/81-      status:

AIノ (〕2/2019           1

‐26.06.2019            1

1ノ ic.No/1)atc:3410044796 1)cR)rrcd

07.01.2019            1

and notcd that thc appHcant's rcply was

of thc casc.´ I｀hercforc, thc ComΠ littce

Status:

NIcct No/1)atc:6/81-    lstatus:

AIノ (〕2/2019

26.06.2019

1フ ic.No/1)atc:0210208903

07.01.2019

I)efcrrcd

H7:91/11/050490?「
1/AYl?`   |:31471401940910,/今

Yl?/
1)ccision: 

′
1｀hc(〕 olninittec cOnsidcrcd thc casc as pcr agcnda

scnt to(〕 onsultallt(′ I｀ 1〕C-3)on 25.06.2019 fOr cxalnination
dccidcd to wait fOr cOnllncnts.

・
I｀hc casc stands dcfctrrcd.

Iノ iC● No/1)atc:0510409209 1)cfcrrcd

l18:01l81l050l0094t]/AMI9/:05l23l04olo0440lAMlgl07.01.2o1g
I)ccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was
scnt to Consr-rltant ('l'I1C-3) on21.06.2019 for cxamination of thc casc. IIowcvcr. no comments havc
bccn rcccivcd yct. I lcncc, thc Committcc dccided to wait for commcnts.

'l'hc casc stands dcfcrrcd.

SHOBITITGUPIA
Dy. oirector General 9l i:::19: i::::
Dil.&;;i; Genei'al of Forei3n'iraoe

Mi;i.i,y of Commerce & lndustry
! r-r-,^^ Elh2rrr?n. lrleW Delhi
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Decision: l'hc Cornmittcc considcrcd thc case as pcr agcnda and notcd that a dcficicncy lcttcr sccking
ccrtain information as raiscd by DPII'I'was scnt to thc applicant on 21.06.2019. Ilowcvcr, no rcply has

bccn reccivcd yct. I lcncc, thc Committcc dccidcd to wait for rcply of thc applicant.

'['he case stands dcfcrrcd.

nO :01l811050101096lAM19l :501241040100027 lAMlgl 07.0 I .2019

Dccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that thc casc was rcfcrrcd to
MSMII on 21.06.2019 I'or cxamination. Ilowcvcr, no commcnts havc bccn rcccivcd yct. IIcncc, thc
Cornmitlee dccidcd to wait for commcnts.

'l'hc casc stands dcl'crrcd.

Casc No.:378/14/81-

AI」 (〕2/2018

HQ IfilC

(〕asc No.:237/14/81-

AI」C2/2018

HQ「 ilC

Casc No.:238/14/81-

AI」 (〕 2/2018

HQ IfilC

Party Namc:TRt」 IrORM
′
I｀ 1〕 (〕 I ITヾ ()PIt()I)t」 C′ 1｀S

Iノ IMI′ I｀I]I)

ItIノ A Ifilc

Mcet No/Dttc:6/8卜     Status:
AI′C2/2019
26.06.2019

1ノ ic.No/1)atc:5010002501 1)cfcrrcd

Status:

Status:

1)arty Namc:JINDAIノ SAW  Iヽ4cct No/Datc:6/81-
Iノ IMITI〕 D             IAIィ C2/2019

126.06.2019

RIノA Filc Iノ iC.No/1)atc:0510409268 1)cfcrrcd

:01/81/050/009ss/AM I 9/ :0512310401004541AM I 9/ 09.01 .2019
121 l)ccision: 'l'hc Oornrnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg

ccrtain inforrnation as raiscd by Consultant ('l'liC-3) was scnt to thc applicant on 28.05.2019 I'ollowcd
by final remindcr on 26.06.2019. I Iowcvcr, no rcply has bcen rcceivcd yct. IIcncc, thc Cornmittcc
dccidcd to wait for rcply ol'thc applicant.

l'hc casc stands dcfcrrcd.

I'}arty Namc: KIil Mcct〕 oヾ/1)atc:6/81-

Iく IソA Ifilc Lic.No/Datc:0510409270 Approvcd
:01/81/050/00956/AM19/    :05/23/040/00414ん へM19/    109.01.2019               ‐

1)ccision: 
′
Fhc(〕 ol■llnittcc considcrcd thc casc as pcr agcnda and dccidcd to rlx thc fo1lowillg ad― hoc

norms as pcr writtcn colmmcnts g市 cn by Consultant(′ I｀ I〕C… 3):

INDUSTRHES Iノ IMI′ I｀ 1〕I)   AIィ C2/2019
26.06.2019

Import item

(〕()PPI〕 It(〕 A′ I｀II()I)I〕

XI′ 1)l〕 COMI)()t」 ND/CROSSIブ INKABI′ l〕
I)OIフ Ylう

′
I｀HYIン I〕Nlt COMI)Ol」 ND Olf REI´EVANT

GRADIう

PVC RItSIN

ΛNTIMONY′ I｀It10XH)I〕

GAI′ VANISI]D STI]I〕 Iノ WHtl〕 /G.I.WIItl〕

HDPIう (HIGII Dlう NSI・ 1｀Y POIノ YItTHYIノ lうNIう )

12

2

Sl.

No.

1

2

3

4

5

6

I″ l｀(〕IIS

(〕odc

74031100

39019090

39041090

28258000

1 72179099

1」

;`19090

I{ccommcndcd

Quantity
I .01 Kg/Kg contcnt
in thc cxport prodr"rct

1.05 Kg/Kg cot-ttcnt
in thc cxport prodlrct

1.05 Kg/Kg contcnt
in thc cxport product

1.02 Kg/Kg contcnt
in thc cxport producl
i.05 Kg/Kg contcnt
in thc cxnort oroduct8y

SHUIJII I.GUP]A
Dv. Dlrector General of Foreign lrad.e
6'irectotate Gcnerat of ForeiEn Trade

MinitttY of Commerce & lndustry

UO:.g Bharvan, Nerv Deihi
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68149090

Note: 'I'he word '.ANY" may be replaced with thc word "Relevant" in the description of import
item at Sl. No.2.

I{A conccrncd may takc suitablc conscqucnlial action accordingly.

(〕 asc No.:240/14/81-

AIノ C2/2018
Party Narnc: KI..l Mcct No/1)atc:6/81- Status:
INDUS′ I｀ RII〕 SIノ IMI′ I｀I]D   ‐AIノC2/2019

126.06.2019

I IQ I:ilc I{l.A liilc Lic.No/t)arc:05 10409272 Approved
:0 I/u 1l0s0l009stllAM I 9/ :05t23t04oto03g3tA|/tgt 09.01 .2019
I)ccision: 'l'hc Cornmittcc considcrcd. thc casc as pcr agcnda and dccidcd to fix thc [ollowing ad-hoc
norms as pcr writlcn commcnts givcn by consultant ('l'lic-3):

SI.

No.

1

2

I′ I｀ (〕 IIS

(〕odc

74081190

39019090

39041090

28258000

3919909o5

6

7

8

7410110o

3901909o

39089090

9 76051100

Casc No.:1/14/81-AIノ C2/2018

HQ IrilC

:01/81/050/00719/A～119/

Pagc 48

(〕 IノASSヽ41CA′ I｀APIう

Import itcm

野 彎

)研

卜粘 |ザ躍 1(118繹 11[1〕貫鷺 :?(
XIノ I)I〕 CoMI)OUND/CROSSIノ INKABI′ l〕
I)OIノ YI〕THYIノ I〕 NI〕 COMI)Ol」 ND O「 REIノEVANT
(〕 ItAI)l〕

PVC R13SIN

AN′ I｀ Iヽ40NY´ I｀R10XH)I〕

SI〕MICONDU(〕′1｀ IVI〕 WATI〕R131ノ OCKING′ IAl)Iう /
WΛ TI〕R BIノ OCKING′ I｀Al)I〕

COI)I)I〕It TAPIう
(1〕 Iノ IじCTROIノ YTI(〕 HI(1lI

(,ONリリ(,IIVI′ I｀Y`,I、ハIPI〕 )

IH)1)lう (HIGH DI〕NSI′ I｀Y POI′ YI〕
′
I｀IIYIノ I〕NI〕 )

NYIノON COMPouND OI「 REIノEVANT GRΛ DI]

AIノUMINIUM wIItlう 良o15(1〕 iノ Itに〕
′
iヽ良6[マ 1｀ Ic

GRADI〕)

1.02 Kg/Kg contcnt
in thc cxporl product

３

　

　

４

1.05 Kg/Kg contcnt in
tl-rc cxport product

1.02 Sq. rntr/Sq. rnrr
contcnt in thc cxport
product
I .01 Kg/Kg content in

1.05 Kg/Kg contcnt in
thc cxport product
1.05 Kg/Kg contcnt irr

1.01 Kg/Kg contentin

Status:

123

124

Notc:
1.′ I｀hc wOrd``ANY"nlay bc rcplaccd with thc wOrd“ Rclcvant''in
itcm at sIo No.2.

thc dcscription of import

2. 
´
I｀ hc wOrds``〔〕()PI)ER 

「
()IIノ 'Inay bc dclctcd frorn thc dcscriptiOn()f thc import itcnl at sI.

No.6.

・ 器(1:胤‖脳W:I'may bCrcttd輛 hぬcw"はdcvan♂ h ttc““n山 J

ItA conccrncd inay takc suitablc cOnscqucntial actiOn accOrdillgly.

Party Nalllc:STIぅRI′ I′ I｀ I〕

POWI]R′ 1｀RΛNSMISsloN
LIMITED

RLA Filc

:03/95/040/00868/AM 19/

IMcct No/1)atc:6/81-

AIノC2/2019
26.06.2019

1ンic.No/1)atc:o310826355

14.Ol.2019

SHOBHIT GUPTA
Dy.Director Ceneral of Foreign Trade

Directorate Cenera1 0f Fore13n Trade

Ministw Of COmmerCe&1壽 dustv

Udy09 Bhawani NCr′ ●↓|:ii

I{ccommcndcd

QLrantity
I .01 Kg/Kg content in
thc cxport product

1.05 Kg/Kg contcnt in
thc cxport product

Delcrrcd
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Decision: 'l'hc Comrnittcc considercd the case as pcr agenda and noted that a dcficicncy lcttcr sccking
ccrtain information as raised by DPII'l'was scnt to thc applicant on 19.06.2019. IIowcvcr, no rcply has

bccn rcceivcd yet. I lcncc, thc Committcc dccidcd to wait for rcply of the applicant.

'l'hc casc stands dcfcrrcd.

:01/81/050/009611AM191 :311831040/00159lAMlgl 16.01.2019
125 l)..i.ion:'l'hc Comrnittcc considcrcd thc casc as pcr agcrrda and notcd that a dcficicncy lcttcr scckirrg

ccrtain information as raiscd by Consultarrt ('l'lrc-3) was scnt to thc appiicant on 2t1.05.2019 I'ollowcd

by final rcmindcr on 25.06.2019. IIowcvcr, no rcply has bccn rcccivcd yct. Ilcncc, thc Cornrnitlcc

dccided to wait for reply of thc applicant.

'l'hc casc stands dcfcrrcd.

(〕 asc No.:243/14/81-

AIノ (〕2/2018

HQ IfilC

(〕 asc No.:272/14/81-

AI′ (32/2018

HQ「 ilC

(〕 asc No.:248/14/81-

AI」 (〕2/2018

HQ IrilC

Casc No.:257/14/81-
‐
AIノ (〕 2/2018

HQ「 ilC

Party lヽ amc:131〕 Iノ I)l〕N
PVT.Iノ TD

RI′A Ifilc

VAl〕 VKN INI)IA P.

Iノ

′
I｀ I)。 (l10RMI]ItI′ Y

RI′A「 ilc

INDIA McctNo/1)atc:6/8卜     Status:
IAIフ (〕2/2019           1
126.06.2019

11ノ ic.No/1)atc:3110067285 1)cFcrrcd

AIノC2/2019

26.06.2019            1

1ノic.No/1)atc:0510409464 1)cfcrrcd

Party Namc:POIノ YCΛ B    ‐Mcct No/Dttc:6/8卜     Status:
WIRIiS PVT.I′

′
l｀D.      ・AIノC2/2019

126.06.2019

RI′A「 ilc IIノ ic.No/Datc:0310826392 1Approvcd

126 :01/81/050/00990/AM19/      :03/95/040/00923ん へM19/     116.01.2019

1)ccision:′ Fhc(〕 olnnlittcc considcrcd thc casc as pcr agcnda and dccidcd to rlx thc ad― hoc norins as pcr

writtcn commcnts datcd 06.06.2019 givcn by Consultant(′ 1｀ 1〕C-3).(Copy Cncloscd)

RA concemcd may take sulablc conscqucnial ac'on accordingly.

Party Namc:ARMOR PIノ AS′ l｀ IMCCt No/Dratc:6/81-    Status:
Iノ IMI′ l｀ I〕I)                .AIノ (〕2/2019           1

26.06.2019

ItIノ A Ifilc Iンic.No/1)atc:0710114425 1)cik)rrcd

D7 :0118110501009661AM191 :0112410401002451NM 19/ 1 8 01 .2019

'Decision: 'fhe Committcc considercd the case as pcr agcnda and noted that thc case has bccn rclcrrcd

toConsultant (1'liC-3) on 26.06.2019 for cxamination.'l'hcrcl'orc, the Committcc dccidcd to wait for

commcnts.

'l'hc casc stands dclcrrcd.

Party Namc: VOIIS'|ALPINI') Mcct No/l)atc:6/81- Status:

:01/81/050/00975/AM19/      :05/24/040/00603/AM19/     
‐24.01.2019             1

128‐ぅこtision:′ l｀hc C()inmittcc c6nsidtrcd thc caζ とas pcr agcnda and notcd that a copy of applicttion was
scnt to DPII′ 1｀ on 06.03.2019 for cxanlination of thc casc. I)PII′ I｀ vidc lfo No.:P-47011/69/2019-′ I｀SW
‐datcd 15.03.2019 inforlncd that thc cxport itcms arc not conccmcd with I)PII′ I｀. IIcncc,thc(〕 oΠllnittcc

decidcd to forward thc casc to I)III fbr cxalnination.

′
Fhe casc stallds dcfcrrcd.

,*rr,ffi
Dv. Director General of Foreign ]rad.e
oir..toiutu General of Foreign Tra.de

tttinittry of Commerce & lndtlstry

UOiog Dhawan, New Delhi
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Casc No.:261/14/81-     IParty Name:CMH]N1lR(〕 Y IMcct No/Datc:6/81-    IStatus:
AIノC2/2018           11NDIA PRIVATE Iノ IMI′ I｀ 1〕D IAI′C2/2019          1

‐26.06.2019              1

HQ「ilc            RIノ A Ifilc           Iノ ic.No/Datc:0510409502  1Defcrred
:01/81/050/00979/AM19/     1:05/23/040/00433/AM19/     129.01.2019               1

1291,ttitibil'I:A`む
6轟島itiきさ86nζ ia6:さd iAさ

`aζ `五

ζ pcr agCnda and dccidcd to scck from thc applicant to
furnish fo1lowing information as pcr ad宙 cc ofConsuhant(・ I｀ I〕 (〕 -3):

1.  Sl.No.4&12 ofthc Standard I)cflcicncy I「 ormat.

′
I｀hc casc stands dcrcrrcd.

(〕asc No.:264/14/81-     Pa」りNamc:A¨ HII]NCI〕   IMcct No/1)atc:6/81-   IStatus:
AIノC2/2018             PRODUCTS(〕 O.PVT,I′ TD. IAIノ C2/2019         1

126.06.2019            1

HQ IrilC              ‐RIノA「ilc              Iノ ic,No/1)atc:0310826718 1)efcrred

130:01イ ,|イ9,0/90987/今Yl?/   :9194/010/00?,1/AM19/   30.Ol.2019
1)ccision: 

′
Fhc(〕 oHlinittcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's reply was

scnt to Consultant(´I]I]C-3)on 25.06.2019 for cxamination of thc casc.Thcrcforc,the Commiicc
dccided to wait for colnrncnts.

′
Fhc casc stands dcfcrrcd.

Casc No.:263/14/81-      Party Namc:AXORΛ      IMcct No/Datc:6/81-    Status:
AI」C2/2018            1RESOURCliS LIMI′ I｀I]I).   :AIノ C2/2019         1

126.06.2019            1

HQ lfilC              IRIノ A lrilc             Iノ iC.No/Datc:0210208946 1Deferrcd
:01/81/050/00981/AM19/     :02/24/040/00160/ANl19/     130.01.2019            :

131 Dccitil)ni′
iヽAc(,6轟島iti`c consia`ぉa th6 cttζ 6五ζ pCr agCnda and notcd that a dcicicncy lcttcr sccking

ccrtaill inforlllation as raiscd by MSME was scnt to thc applicant on 29.05.2019 fo1lowcd by 
「 lnal

rcinindcr on 25.06.2019. IIowcver,no rcply has bccn rcccivcd yct, IIcncc,thc(〕 onlrrlittcc dccided to

wait fbr rcply ofthc applicant.

′
I｀hc casc stands dcferrcd.

Casc No.:265/14/81…        Party Namc:POIノYCAB    Mcct No/1)atc:6/81-    Status:
AIノ C2/2018             1NDIA 1/1MI′ I｀ I〕D         IAIノ C2/2019

126.06.2019            1

HQ「ilC              IRIノ A Irilc             lIノ ic・ No/Datc:0310826723 1Approved
132 :01/81/050/00983/AⅣl19/      :03/95/040/01073/AM19/     130.01.2019             1

1)ccision:′ I｀hc(〕 olη nlittcc considcred thc case as pcr agenda and dccidcd to flx thc ad― hoc norms as pcr
writtcn comillclltS datcd 06.06.2019 givcn by Consultant(′

I｀ 1うC-3).(Copy cncloscd)

ItA conccrncd inay takc suitablc conscqucntial action accOrdingly.

Casc N().:266/14/81-    I)arty Namc:」 INI)AIノ     IMcct No/1)atc:6/81-  status:
AIノ〔〕2/2018

133

HQ「 ilC
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QUAIノ H｀ Y′ I｀UBUIノAR    IAIノ C2/2019
Iノ I｀41″l｀ I]I)

RIノAI「 ilc

26.06.2019

1ノic.No/1)atc:0510409539

SHOBHIT GUPTA
Dy. Directr:r General of Foreign lrade
Directorate General of Foreign Trade

Ministry of Commerce & lndusiry
Udyog Bhawan, New Delhi

⌒
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:01/ttl/050/009841AM191 :0512310401004341AM191 31.01 .2019

I)ccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was

scnt to Consultant ('l'l1c-3) on 16.05.2019 for cxamination of thc casc. Ilowcvcr, no corlmcnts havc

bcen rcccivcd yct. I Iencc. tl-rc Committcc dccided to wait for commcnts.

'l'hc casc stands dcl'crrcd.

ICasc No.:267/14/81-

IAIノC2/2018

1HQ Filc

134 :01/81/050/00985/Aンi19/

.(〕asc No.:270/14/81-

AI′ (〕2/2018

HQ IfilC

〔〕asc No.:274/14/81-

AIノ (〕 2/2018

HQ IfilC

(〕 asc lNo.:284/14/81-

AIコ (〕2/2018

HQ「 ilC

Parり Namc:POIノ YCΛ 13
1NDIA Iノ IMI′ I｀ I〕 1)

Iく IブA Irilc

Ⅳlcct No/1)atc:6/81-      Status:

AIノ (〕2/2019

126.06.2019            1

11ノiC.No/Dttc:0310826748 Approvcd

Status:

:03/95/040/01139/AM19/     31.01.2019

Dccision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norms as pcr

writlcn commcnts datcd 06.06.2019 givcn by Consultant ('l'liC-3). (Copy crrcloscd)

IIA conccmcd may takc suitablc conscquential action accordingly.

Party Namc:」 INDAIフ SAW  IMcct No/Datc:6/81-
Iブ IMI'1｀ I〕I)                 AIノ (〕2/2019

126,06.2019

RI′A lfilc Iノic.No/1)atc:0510409551 1)cた rrcd

1 3s 
:01/81/050/00988/AM 1 9/ :051231040/00480 I NMlgl 0t .02.2019

'Dccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was

,scnt to Consultant ('l'ltc-3) on27.05.2019 lor cxamination of thc casc. Ilowevcr, no colrllncnts havc

bccn rcccivcd yct. I Icncc, tl-re Cornrnittcc dccidcd to wait for commcnts.

'l'hc casc stands dcfcrrcd.

Party Namc:PoM.1〕 Iノ l〕C・ I｀ItO IMCCt No/Datc:6/81¨    Status:
AUTO PVT.Iノ TD.       IΛ IノC2/2019

26.06.2019

ItIノ A Irilc I′ ic.No/1)atc:0310826802 1)cFcrrcd

:01/81/050/009921AM191 :031951040/011471AM191 04.02.2019

136 l)..irion: 'l'hc Cornrnittcc considcrcd the casc as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg

ccrtain information as raiscd by MSMII was scnt to thc applicant on 29.05.2019 foilowcd by final

remindcr on 25.06.2O1g.llowcvcr, no rcply has becn rcccivcd yct. IIcncc, thc Committcc dccidcd to

wait for rcply of thc applicant.

'l'hc casc stands dcl'crrcd.

Party Nainc:I)ISIIA ΛUT()  IMcct No/1)atc:6/81-    Status:

COIMPONIうNTS PV′ l｀ .IノTD. AIノC2/2019         ‐
126.06.2019            

‐

RIノA Irilc IノiCoNo/1)atc:0310826973 1)cfcrrcd

137.:9118119,9/♀ 1992/今 Y194   1:03/?4/040400?76/AM19/   H.02.2019       
‐

11)ccision:′ 1｀hc(〕 olninittcc considCrcd thc casc as pcr agcnda and notcd that a dcAcicncy lcttcr scckil13

1ccrtaill inforlllatioll as raiscd by 4ヽSヽ41う was scnt to thc appHcant on 29.05.2019 fo1lowcd by flnal

lrcnlindcr on 24.06.2019. IIowcvcr,no rcply has bccn rcccivcd yct. IIcncc,thc(〕 olninittcc dccidcd to

wait for rcply ol'the applicant.
'l'hc casc stands dcfcrrcd.
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Dv, Director General of Foreign Trade

Oirectorate General of Foreig:'r Tr'ade

tt4inittry of Commerce & lndustry

Udiog Bhawan, I'lerv Delhi
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Casc No.:         Party Nalnc:GRUNI〕R INDIA  IMcct No/Datc:        Status:
282/14/81-AIノ C2/2018  PRIVATI〕 Iノ IMI′ l｀ l〕D        6/8卜 AIノC2/2019

126.06.2019              1

HQ「ilc          RIノΛ Ifilc              Iノ iC● No/Datc:0510409632  1Defcrrcd

i38:9111195991000`今
M194119,/1,1919`991?,/今 Y19/     11・

02.2019         1

1)ccision:′ I｀he(〕omrnittce considcred the casc as pcr agcnda and notcd that thc copy of appHcation was

scntto MSMI〕 on 05.04.2019 for exanlination of thc casc.IIowcvcr,nO Commcnts have bccn reccivcd

yct,IIcncc,thc(〕 olminittcc dccidcd to rcmind MSMIう fbr expediting thc colninents.

′
I｀ hc casc stands dcFcrrcd.

Casc No.:286/14/81‥       IParty Namc:SUBHAヽ 4     Mcct No/1)atc:6/81-    IStatus:
AI」C2/2018            1ENGINEI〕 RING WORKS   ‐AIノC2/2019        1

26.06.2019            1

HQ lrilC              IRIノ A Filc             Iノ ic.No/Dttc:0310826989 1)cfcrrcd
:01/81/050/01004/AN119/     :03/95/040/01112/AM19/     ‐12.02.2019             1

139 Dccision:′
iヽhc c。島ふittcと こ。nsiとしrcd tA`casc aζ  pcr agcnda and notcd thrat a dcAcicncy lcttcr sccking

lccrtain informa● on as raiscd by Consultant(″ I｀ 1'C… 3)was sCnt tO thc applicant on 29.05.2019 fo1lowcd

by 「 Inal rclllindcr on 24.06.2019. IIowcvcr, no rcply has bccn rcccivcd yct. IIcncc, thc(〕 onllnittce

dccidcd to wait for rcply ofthc appHcant.

′
I｀hc casc stands dcた rrcd.

Casc No.:285/14/81-       Party Namc:′ I｀ATΛ       Mcct No/1)atc:6/81-    Status:
AIノ (〕2/2018                1N′ I｀ 1〕ItNA′ 1｀10NAIノ Iノ IMI′ l｀IEI) AIノ (〕2/2019           1

26.06.2019            ‐

‐HQ IrilC             IRI′ A「ilc            Iン ic.No/Datc:0210208972 1)cfcrrcd

140:01イ,1/9,9`?1903(今 Yl?`   ‐i97/21`9194991,6/AM19/   12.02.2019       
‐

il)ccision:/1｀ he(〕 onllnittcc considercd thc casc as pcr agcnda and notcd that a copy of application was

scnt to Consultant(′ I｀13C-3)on 20.06.2019 for cxamination of thc casc.Howcvcr,no commcnts havc

lbccn rcccivcd yct.IIcnce,thc(3omrnittee dccided to wait for comincnts.

′
I｀hc casc stands dcfcrrcd.

Casc No.:289/14/81‥      Party Namc:R R KA131〕 Iノ   ーMcct No/1)atc:6/81-   Status:
AI′C2/2018           .Iノ Ih/11T131)           IAIノ C2/2019        1

26.06.2019            :

HQ Filc              lRIノ A Irilc              Iノ ic.No/Datc:03108270101)cferrcd

141101/11/950/91007`今 Y19`   193/95/010/01111/AM19/   13.02.2019
1)ccision:´ I｀hc(〕 onllllittcc considcrcd thc casc as pcr agcnda and notcd that a dcrlcicncy lcttcr sccking

ccrtain inR)rmation as raiscd by Consultant(′ l｀ IうC-3)was sCnt tO thc applicant on 19.06.2019.Howcvcr,

no rcply has bccn reccivcd yct.IIcncc,thc(3omⅡ littcc decidcd to wait for reply ofthc applicant.

′
I｀hc casc stands dcferrcd.

(〕 asc No.:290/14/81-       IParty Nalη c:P()Olヾ AM      Mcet No/1)atc:6/81-     Status:
‐
AIノ (〕2/2018

142

‐HQ IrilC

Iう卜ヾ
′
I｀ Iう ItPIく ISIIS,

ItIノ A Irilc

AIノ (〕2/2019

26.06.2019

ⅢⅢヽ″|■やbl¨ |́■漱縄爵P/
Dy. Director Generalof Foreign lrale
o'n'.itoirt. General of Foreign Trade

tttinittry of Commerce & lndustry

UOiog Bhawan, New Delhi
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:01/B 1/0s0/01008/AM 19/ i031951040/01088/nMl9l 14.02.2019

Dccision: 'l'hc Cornmitlcc considcrcd thc case as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg

ccrtain information as raiscd by Consr-rltant ('l'llc-3) was scntto thc applicant on21.06.2019. Ilowcvcr
no rcply has becn rcccived yct. I lcncc, thc Committcc dccidcd to wait for reply of the applicant.

Thc casc stands dcfcrrcd.

143''01181105010I01O/AMI9/ 
:0512410401006291AM19/ l5.02.2019

Decision: 'l'hc Cornmittec considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lctlcr sccking

,ccrtain inforrnation as raiscd by DPII'I'was scnt to thc applicant on 19.06.2019. Ilowcvcr, no rcply l-ras

ibccn rcccivcd yct. i lcncc, thc Committcc dccidcd to wait for rcply of thc applicant.
.

:'l'hc casc stands dcfcrrcd.

ICasc No.:295/14/81-   IParty Namc:′ I｀ItASC(〕 ON     IMcct No/Dttc:6/81-   IStatus:

IAIノC2/2018        11NTl〕 RCONN13C′ I｀10N SYSrI、 13MS IAIノ C2/2019        1
1               1PRIVATl〕 Iノ Iヽ41Tl〕 I)       126.06.2019        1

111Q File         lRIノ A Irile:07/24/040/00267/AM19/II″ ic.No/Dratc:0710H456211)cfcrrcd
l:01/81/050/01013/AM19/ 1                             115.02.2019            1

14415もぉitibI:116こ8ふ lil166 861ζ iati3a tiこ ぁζも五ζlご亀こ五ふ五ふさ五61こdi五五t tAことも|,1'「五|liitii8i聯五s
lsent tO IDPII′ l｀ on 27.05.2019.I)PII′ I｀ informcd vidc t」 .().No.:P-47011/132/2019¨

′
「 SW dated 29.05,2019

lhatthe casc may bc consuncd whh McitY/1)o′ I｀.IIcncc,thc Comm■ tcc dccidcd to forward thc casc t()

IMcitY for cxamination.

17Fhc case stands dcfcrrcd.

ICasc No.:292/14/81-
IAIノ (〕2/2018

1HQ「 ilC

|(〕 asc No.:298/14/81-

IAI」 (〕2/2018

1HQ IrilC

|(〕 asc No.:305/14/81-

IAlフC2/2018

146 1HQ IfilC

I:01/81/050/01023/AM19/

Party Nalllc:MAURIA
IJI)YO(〕 Iノ

′
I｀ I)

ItIノA Irilc

1)arty Namc:I)I〕 Iノ

′
l｀A

l〕 Iノ lうCTRONICS INDIA
PItIVATI〕 Iノ I｀41・ I｀ I〕 I)

RI′A lfilc

Party Namc:API′ APOIノ lプ0
′
l｀UBItS Iノ INIITI〕 I)

ItIノA Irilc

:05/23/040/00501/A卜Л19/

Ⅳlcct No/1)atc:6/81-     IStatus:

AIノ (〕2/2019           1
26.06.2019            1

1ノic.No/1)atc:0510409679 1)cFchrrcd

Mcct No/1)atc:6/81-     IStatus:

AIノ (〕2/2019

26.06.2019

1ノ ic.No/1)atc:0510409688 1)cfcrrcd

Mcct No/1)atc:6/81-     IStatus:

AIィC2/2019        1
26.06.2019            1

1ノic.No/1)atc:0510409773 1)cR)rrcd

25.02.2019            1

::01/81/050/01016/AM19/,:051231040/00504/4M19/ 18.02.2019

145 l)..irion:'l'hc Cornmittcc considercd thc case as pcr agcnda and notcd that thc casc was rcf'crrcd to

:MeitY for cxamination on 05.04.2019 followcd by a rcmindcr on24.05.2019. Ilowcvcr, no commcnts

havc bccn rcccivcd yct. I lcncc, thc Cornmittcc dccidcd to rcrnind agairr McitY for cxpcditing thc

commcnts.

'l'h. .ur. stands dcfcrrcd.

Dccision: 'l'hc Cornmittcc considercd thc casc as pcr agcnda and notcd that a dcficicncy lcttor sccking

Dy. Director Generalqf Forei

Directorate General of Fg'ei
Ministry of Comnreree ;L l

Udi,sg Bltewen, tJ:';t' I
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ccrtain information as raiscd by Consultant ('l'l1c-3) was scnt to thc applicant on
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no rcply has bccn rcccivcd yct. tlcncc, thc Comrnittcc dccidcd to wait for rcply of thc applicant.

'l'hc casc stands dcferrcd.

Casc No.:22/2/81-AI“ C2/2019 1Party Namc:PRECISION   IMcct No/1)atc:6/8ト
IMI〕TAIノS            IAIノ C2/2019

126.06.2019

HQ IrilC Iく Iノ A I「 ilc Iノic.No/1)atc:0310827315 1)cfcrrcd

t 4t i01181105010 I 108/AM 1 9/ :0319510401012661 AVlgl 26.02.2019

I)ccision: 'l'hc Commitlcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was
scnt to MSMIi on 20.06.2019 for examination of the casc. I Iowevcr, no comments havc been receivcd
yct. I lcncc, thc Committcc decidcd to wait for comments.

'l'hc casc stands dcfcrrcd.

Status:

Status:

Approvcd

norms as per

Status:

RIノA「 ilc IノiC.No/1)atc:0510409786   11)cfcrrcd

148 
:01l81l050l0ll01lAM19l :05l24l040l0066tlAMtgt 26.o2.2otg
I)ccisitln: 'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr sccking
ccrtain inlormation as raiscd by Consultant ('lljc-3) was scnt to thc applicant on 19.06.21lg.llowcvcr,
no rcply has bccn rcccivcd yct. I Iencc, thc Committcc dccided to wait for rcply of thc applicant.

'l'hc casc stands dcl'crrcd.

(〕 asc lNo.:383/14/81-

AIノ C2/2018

HQ「 ilC

(〕 asc No.:384/14/81-

AIノ (〕2/2018

HQ IfilC

(〕 asc No.:385/14/81-

AIン (〕2/2018

HQ IfilC

Party Namc:SINGHANIA  ,Mcct No/1)atc:6/81-
AIノU-11011′ CONTAINI〕 RS  IAIノ C2/2019
4ヽANU「ACTURING C0   26.06.2019

Party Narnc: KIll ⅣIcct No/1)atc:6/81-

INI)US′ I｀RIIう SIノ IMI′IItD   AIノ C2/2019
‐26.06.2019

Pafly Narnc: KI.ll Mccl No/l)atc:6/81- Status:
INDUS′ FRHう SIフ IMITI〕 D   IAIノ C2/2019

126.06.2019

ItIノ A Ililc Iノic.No/1)atc:0510409803
149 :01/81/050/01102/AM19/     :05/23/040/00494/AM19/     127.02.2019

1)ccision:′ I｀hc(〕olnrnittcc cOnsidercd thc casc as pcr agcnda and dccidcd to flx thc ad_hOc

wriicn commcnts datcd 26.6.2019 givcn by Consultant(′
I｀ 1〕C-3).(Copy Cncloscd)

ItA conccrncd inay takc suitable conscqucntial action accOrdin31y.

RIノA llilc IノiC.No/Datc:0510409804 1Approvcd

27.02.2019            ‐150 :01/81/050/01103/Aゝ /119/     105/23/040/00517/AM19/

1 棚:I脱肌網慇現棚 |;電1蛮響l猟∬
r ttmぬ袖d“d“db ixぬ c ad_h∝∞rms霞

"r
.    Itハ

、cOncemed may take suitable consequential actic
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.(〕 asc No.:388/14/81-

AI」C2/2018

HQ IrilC

HQ Irile

1541:91`,l`9,991177/AM19`

Parり Namc:PAIuMOt」 N′「  IMcCt No/1)atc:6/81-
COMMUNICAT10NSIノ TD. IAIノ C2/2019

126.06.2019

Iノic.No/1)atc:0510409820

Party Namc:AXORA    IMcct No/1)atc:6/81¨    Status:
RItSOURCI〕 SIノ IMI′ I｀IED.   IAIノ C2/2019

.26.06.2019

ItIノ A Irilc Iノic.No/1)atc:0210209027 1)cfcrrcd

28.02.2019:01/81/050/01106/AM19/     :02/24/040/00181/ノ ＼M19/
l5l l)ecision:'l'hc (lornrnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lcttcr scckirrg

ccrtain information as raiscd by MSMII was scnt to the applicant on 29.05.2019 I'ollowcd by final
rcmindcr on24.06.2019.llowcvcr, no rcply has bccn rcccivcd yct. Ilcncc, thc Committcc dccidcd to
wait for rcply ol'thc applicant.

'l'hc casc stands dcfcrrcd.

Casc No.:387/14/81-

AI」 (〕 2/2018

HQ「 ilC ItIノ A Irilc

VAl〕 VKN INDIA P.
IノTD.(IfORMI〕 RIノY

Iく IンA「 ilc

‐Casc No.:86/2/81-AIノ C2/2019 Party Nalllc:SATURN
INDUS′ I｀RII〕 S,

IAIノC2/2019
126.06.2019

1フ ic.卜lo/1)atc:0510409887 1)cfcrrcd

McctTヾo/1)atc:6/81-      Status:

AIノ (〕 2/2019

26.06.2019

1ノic.No/1)atc:0710114695 1)cFcrrcd

Status:

I)cl'crrcd
:01/81/050/01105/AM19/     :05/24/040/00690/AM19/     .28.02.2019

15211)CCiSiOn:′ l｀hc(〕 olnlnittcc considcrcd thc casc as pcr agcnda and dccidcd to scck fronl thc apphcant to

lfurniSh fO1lowing informa■ on as pcr ad宙 cc of Consultant(イ I｀EC-3):

1.  Sl.No.4&12 ofthc Standard I)cflcicncy 1lorinat.

2.  
′
I｀o providc dctails of spcciflc cxport itcm.

′
「 hc casc stands dcfcrrcd.

ICasc No.:58/2/81-AI′C2/2019 Party Namc:V()I〕 S′ lAIノ PINl■ Mcct No/1)atc:6/81-  Status:

HQ「 ilC

ls3 :01/ttl/050/011441AM191 :0512410401007091LM19/ 0ti.03.2019

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was

sent to MSMIl on24.05.2019 lor cxamination of the casc. Ilowcver, no commcnts havc bccn rcccivcd
yct. I lencc, thc Committce dccidcd to rcmind MSME for expediting thc commcnts.

'l'he casc stands dclcrrcd.

ItIノ A lfilc

:07/24/040/00288/AM19/     22.03.2019

Dccision: 'l'hc Cornrnitlcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was

scnt to Consultant ('l'lrc-3) on25.06.2019 for cxamination ol'thc casc. IIowcvcr, no oommcnts havc

bccn rcccivcd yct. I lcncc, thc Committcc dccided to wait lbr comments.

'l'hc casc stands dcfcrrcd.

SH05日T「 cluP FA
Dy. Director Gencralof Foreign TraC;
Directorate General of i.:crei,,iri l'iarl,
Ministry of Commerce & lnCusiry

Udyog Bhawan, Nr;vr Deihi
41 1 PagC 48



^

Casc No.:17/2/81-

AIノ (32/2019

HQ IrilC

1159

HQ Filc

:01/81/050/00026/AM20/

42 1 Page 48

RI′A Irilc

:29/24/040/00001/AM20/

IAIン (〕 2/2019

126.06.2019

11ノicoNo/Datc:2910025392

16.04.2019

Status:

Status:

sHoじ輛畑 爾
‐
A

Casc No.:94/2/81-AIノ C2/2019 Parサ Namc:IIVR SOIノ AR  IMcct No/Datc:6/81¨
PRIVATl〕 Iノ IMITIう D      IAIノ C2/2019

126.06.2019

HQ「 ilC RIノA lrilc Iノ ic.No/1)atc:0510410028 1)cfcrrcd

lss :01/81/050/011t10/4M19/ :0512310401005711LM191 25.03.2019

I)ccisittn:'l'hc (lornrnittcc considcrcd thc casc as pcr agcrrda and notcd that a dcficicncy Icttcr sccking
ccrtain inl'orrnation as raiscd by Consultant ('l'llc-3) was scntto thc applicant on21.06.2019. IIowcvcr,
rro rcply has bcen rcceived yct. I lencc, the Committcc dccidcd to wait lor rcply of thc applicar-rt.

'l'hc casc stands dcfcrrcd.

Casc No.:2/2/81… ALC2/2()19 Party Nalnc:」 INDAIノ SΛW  Mcct No/1)江c:6/8卜    Status:
Iノ IMI′ I｀ 1う I)                 AIノ (〕 2/2019

126.06.2019             ‐

HQ IrilC Iヽ Iノ /ヽ lrilc Iノic.No/1)atc:0510410092 1)cfcrrcd

,.. t01l8ll050l00002lAM20l :051231040/00583/AM19l 29.03.2019t56
Dccision: 'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda and notcd that thc copy ol'application was
scnt to (lonsultant ('lltc-3) on22.05.2019 I'or examination ol'thc casc. IIowcvcr. no commcnts have
bccn rcccivcd yct. I Icncc, thc Comrnittcc dccidcd to wait I'or commcnts.

'l'hc casc stands dcfcrrcd.

Pany Namc:UNIVERSAI′   IMeCt No/Datc:6/8ト
FLEXH31/1tS PVT.Iノ TD。    IAIノ C2/2019

126.06.2019

RI′AI「 ilc Iノ ic,No/Datc:0710114751  1Dcfcrrcd
:01/tl1/050/000171AM201 :0112410401003071AM19t 10.04.2019

157 l)..irion: 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidcd to scck I'rorn thc applicant to
I'umish following information as per advice of Consultant ('l'lrC-3):

1. Sl. No.2,3,5 & 1l ol'the Standard l)cficicncy I;ormat.

'l'hc casc stands dcfcrrcd.

Casc No.:1/3/81-AI」 C2/2019 Party Nalnc:SI]IKODI〕 NKI  IMcct No/Datc:6/8卜    Status:
INDIA PRIVATI]1/1MI′ I｀l:D ‐AIノC22019

126.06.2019

HQ「 ilC IttIノA Ifilc Iノ ic.卜lo/1)atc:0410165474 1)cfcrrcd

158:01(11`9,9/99071竹 Y19`  |191夕1(919/99991/AM20/  115。04.2019      1
1)ccision:・ I｀hc(〕omrnittcc considered thc casc as pcr agcnda and notcd that thc copy of application was

scntto McitY on 24.06.2019 fOr exanlinatiOn of thc casc.IIowcvcr,nO Conlrncnts have bcen receivcd

yct.IIcncc,thc(〕 olη rnittcc dccidcd to wait for colnincnts.

′
I｀he casc stands dcfcrrcd.

Casc No.:6/3/81-AIィ C2/2019  Paty Namc:(〕 .Iン●GUl)・ I｀A
IEXPORTSIフTD.

Mcct No/l)atc:6/81- Status:

Dv. Director General of Fciretgn ]tu9u
oi''.itoi.t* General of Forc'cn Tracie

tttinittry of Commerce & lndustry

Udi,lg Bhawan, Nerv Delhi
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（

Dccision: 'l'he Cornrnitlcc considercd thc casc as pcr agcnda and noted that thc copy ol'application was
scntto MSMII on24.05.2019 lor cxamination ol'thc casc. Ilowcvcr, no commcnts havc bccn rcccivcd
yct. I lence, thc Cornrnittcc dccidcd to rcmind MSMIj lor cxpcditing thc commcnts.

,'l'he case stands dcfcrrcd.

Casc No.:7/3/81-AIノ C2/2019  Party Namc:(〕 .Iノ●GUPTA    IMcct No/1)試 c:6/8ト
l〕Xl)OIt′ l｀SIンTD.       IAIソ C2/2019

126.06.2019

HQ lrilC ItIノ A Irilc Iノic.No/1)atc:2910025393 1)cfcrrcd

160,:0118110501000271AM201 :291241040/00002/nM20l 16.04.2019

Dccision: 'l'hc Commitlcc considcrcd thc casc as per agcnda and notcd that thc copy ol application was

:scntto MSML on24.05.2019 I'or cxamination ol'thc casc. Ilowcvcr, no corruncnts havc bccn rcccivcd
yct. I lcnce, thc Cornrnit-tcc dccidcd to rcrnind MSML I'or cxpcditing thc commcnts.

l'hc casc stands dcfcrrcd.

Case No.:8/3/tl l-Al,CZl2019 Party Namc: 'l'AMI{A IMcct No/1)atc:6/81-      ‐Status:

DHATU UDYOG PRIVΛ TIt lAIノ C2/2019

Status:

HQ「 ilC

t6l :01/81/050/000281AM201 :021241040100005/AM20/'23.04.2019

Decision: 'l'hc Commitlcc considcrcd thc casc as pcr agenda and notcd that thc copy ol'application was

scntto MSMII on24.05.2019 for cxamination of thc casc. Ilowevcr, no commcnts havc bccn rcccivcd
yct. I lcncc, thc Cornmittcc dccidcd to rcmind MSMII lor cxpcditing thc commcnts.

'l'hc casc stands dclcrrcd.

Iノ IMI′ 1｀ l〕 I)

RIノAI「 ilc

Iノ

′

I｀ 1).,

ItIノ A Ililc

26.06.2019

1ノiCoNo/1)atc:0210209122 1)cfcrrcd

Status:ICasc No.:17/3/81-AIノ C2/2019 Party Namc:′ I｀BI〕AI]NI〕 RGY IMcct No/Dratc:6/8ト

(INI)IA)PRIVA′ I｀131ノ IMH｀13D IAI″ C2/2019
126.06.2019

IHQ lrilC

162191/11/0,0/90037/AM20/

HQ lrilC

ItIノ A lfilc

:34/24/040/00034/AM20/     26.04.2019

Iノic.No/1)atc:3410045082 1)cfcrrcd

26.06.2019

1ノic.No/1)atc:0410165543 1)cた rrcd

Decision: 'l'hc Comrnitlce considcrcd thc case as pcr agcnda and notcd that the copy ol'appiication was

scnt to DIII on 27.05.2019 I'or cxamination of thc casc. Ilowcvcr, no commcnts havc bccn rcccivcd yct.

Llcncc, thc Committcc dccidcd to rcmind DI II for cxpcditing thc commcnts.

'l'hc casc stands dclcrrcd.

Case No.:23l3/tl1-ALC2 12019 Party Namc: GANGITS Mcctlヾo/1)atc:6/81-      Status:

IN′ l｀ I〕RNArl、 IoNΛ IノIt(1))   IAI′ C2/2019

163191イ

'1/9,049991,(今

Y20/   191/24/019199995/AM20/   01.05.2019
11)ccision:′ 1｀hc(〕olllinittcc considcrcd thc casc as pcr agcnda and notcd that thc copy of application was

lsentto MSMI〕 on 24.05.201 9 for cxalllination of thc casc.IIowcvcr,no colllinCnts havc bccn rcccivcd

lyct.IIcncc,thc(〕 ollllnittcc dccidcd to rcinilld MSMI〕 fbr expcditing thc colnincnts.

'l'hc casc stands dcl'crrcd.
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HQ IrilC

164 
:01l8l10501000161AM201,:07 12410401000231AM201

Decision: l'hc Committce considered thc case as pcr agcnda and notcd that thc copy of application was
scnt to Consultant ('l'ltc-3) on 19.06.2019 flor cxamination of thc casc. Ilowcvcr, no comments havc
bcen rcccived yet. I lcncc, thc Committec dccidcd to wait lor commcnts.

'l'hc casc stands dcferrcd.

Casc No.:2/1/81-AI`C2/2018 Party Namc:KIRTANIノ AIノ   Mcct No/Datc:6/81¨
S′ I｀ I〕 I〕 Iノ PRIVΛ TI〕 IノIMITl〕 D AI′C2/2019

26.06.2019

I IQ Irilc : ItIノ A「 ilc: Iノ ic.No/1)atc:0310820384 1)ctrrcd

ll.04.2018            ‐01/81/050/00002/A卜 /119/     103/94/040/00878/AM18/

I)ecision: 'l'hc Commitlcc considcred thc case as pcr thc agcnda and hcard thc rcprcscntatives of

65 applicant during pcrsonal hcaring. '['hc Commitlcc dircctcd to rcprescntativc of thc applicant to furnish
lollowing ir-rl'ormation as pcr advicc of Consultant ('l'liO-3) as undcr:

I . I)rawing ol'cach typc ol'joint/coupling bcing cxportcd with all dimcnsior-rs vis-d-vis drawing of
thc pipc rcquircd to manul'acturc cxport itcm.

2. Proccss flow chart with stagc wisc wastagc & justification of wastagc askcd for.

'l'he casc stands deferrcd.

Casc No.;27 l1ltll-ALC2 12019 I'arty Namc: PIlAItl.
INSUI′ AT10NS PVT.
Iノ IMI′ I｀ 1〕I)

ItIノ ノヽ I「 ilc

Mcct No/1)atc:6/81-      IStatus:

AIノC2/2019        1
26.06.2019            1

1ノ iC● No/1)atc:0710114910 1)cFcrrcd

17.05.2019             1

Status:

Status

HQ IlilC No:01/81/050/00442/AM18/1)I〕S_H

RIノA Irilc No:03/94/040/00102/Aヽ 418/ Dcfcrred
Itcqucst for rcvision of ratiflcd norms in respect of

advance  authorization  no.  0310815526  datcd

05.09.2017.

I)ccision:′ 1'ho(〕 olninittcc cOnsidercd thc casc as pcr thc agcnda notcd that thc casc was approvcd in
Mccting No. 03/tl I datcd 14.08.2018 allowing thc wastagc of 23oh.

Ilowevcr, the applicantvidc lctter datcd 18.8.201ti requcstcd to allow wastagc on rcpcat basis as given
to it in othcr cases in Spccial Norms Committcc Mceting datcd 12.12.2017. 'l'hc Committcc heard thc
rcprcscntativc of applicant during personal hcaring and dirccted the rcprcsentativcsto furnish following
information as pcr advicc of Consultant ('lTlC-3) as under:

I . I)rawing of each typc of joint/coupling bcing cxportcd with all dimcnsions vis-d-vis drawing of
thc pipc rcquired to manufacturc cxport itcm.

2. i)roccss flow chart with stage wisc wastagc & justification of wastagc askcd for.

'l'hc casc stands dcfcrred.

166

Casc No.: I l2l l8l -Al ,C2l2Ol7
Mccting Numbcr: 6/81

Offlinc Cascs:

Kirtanlal Stccl Privatc Lirnitcd, Mumbai

辟∬震翻
°ff°reign予測e
al of Foreign Trade

l・dinistry of COmmerce&lnduStry
udyOg Bhawan,New Delhi
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Kirtanlal StccI Privttc Iノ imitcd,Mumbai

HQI「 ilC No:01/81/050/00443/AM18/1)I〕 S― II

ItIノ A lrilc No:03/94/040/00105/Aレ 118/

1tcqucst for rcvision of rati「lcd norlns in respcct oF

advalncc  authorization  no.  0310815527  datcd

05,09.2017.

Decision: 'l'hc Comrnitlcc considcrcd thc caso as pcr thc agcnda notcd that thc casc was approvcd in
Mccting No. 03/81 datcd 14.08.201 8 allowing thc wastagc of 23oh.

Iklwcvcr, thc applicant vidc lctlcr datcd ltt.tt.2O18 rcqucstcd to allow wastagc on rcpcat basis as givcr-r

to it irr othcr cascs in Spccial Nonns Comrnittcc Mccting datcd 12.12.20i7.'l'hc Comrnitlcc l-rcard thc
rcprcscntativc of applicant during pcrsonal hcaring and dircctcd thc rcprcscntativcs to lr.rrnish lollowing
inlormation as pcr advicc ol- Consr-rltarrt ('l'lrO-3) as undcr:

i. l)rawing of cach typc of joint/coupling bcing cxportcd with all dilncnsions vis-d-vis drawirrg
of thc pipc rcqr-rircd to manulacturc cxport itcrn.

2. Proccss fiow chart with stagc wisc wastagc & jr"rstification of wastagc askcd lbr.

'l'irc casc stands dcfcrrcd.

168

167

Casc No.:2/2 I /8 I -ALC2l20l7
Mccting Nr"unbcr: 6/tl 1

Datcd: 26.06.2019
Subjcct:

Casc No.:2123 18 I -A LCl2 DA 17

Mccting Nr-unbcr: 6/ti I

I)atcd: 26.06.2019
Sr"rbjcct:

169

Casc No.H/18/8卜 AI′C2/2016

～
iccting Nuinbcr:6/81

1)atcd:26.06。 2019

SuttCCt:

Kirtanlal StccI I)rivttc Iノ imitcd,Mumbai

HQI「 ilC NO:01/81/050/00501/AM18/1)I〕 S― H

ItI′ A lrilc N():03/94/040/00529/AM18/

:M/S.「
I'I｀CAS′ l｀ lf()t」NDI〕RS & I〕NGINl〕 ItRS

I PRIVATlう Iノ Iヽ41′ 1｀ 1〕D
‐HQ lrilC NO:01/81/050/00362/AM17/1)I〕 S.H

RLA lrilc No.:08/24/040/00177/AⅣ 117/

1 1く cqtlcst ibr rcvision of ratiflcd norins in rcspcct of
l Advancc  Authorization  No.  0810138679  datcd

l 16.09.2016.

Stalus

I)clcrrcd

j stutut
l

t

l)cl'crrcd

Statr"rs

Dcたrrcd

SHOBHIT GUPTA
Dy. Director Generalof Foreign Trade

Directorate General of Foreign Trade

Ministry of Commerce & Industry
Udyog Bhawan, New Delhi

Itcqucst ibr ratirlcation of norlns ill respect of

advancc  authorization  no.  0310816055  datcd

29,09。 2017.

Decision: 'l'hc (lomrnittcc considcrcd thc casc as pcr thc agcnda notcd that thc casc was rcjcctcd in
Mccting No. 05/8 I datcd 1 0. 1 0.20 I tl dr-rc to non submission ol'rcply ol'dcficicncy lcttcr.

IIowcvcr, thc applicant vidc lcttcr datcd 20.10.20iti rcqucstcd to aliow wastagc on rcpcat basis as givcn

to it irr othcr cascs in Spccial Norrns Corr"rmitlcc Mccting datcd 12.12.2017. 'l'hc Cornrnitlcc ircard thc

rcprcscntativc of appiicant during pcrsonai ircaring and dircctcd thc rcprcscntativcs t<l llrr-risit i'tlilowirrg

inl'onnation as pcr advicc of (lor-rsr-rltant ('l'l:C-3) as undcr:

1. I)rawing of cach typc ol'joint/coupling bcing cxportcd with ali dimcnsions vis-d-vis drawing

of thc pipc rcquircd to manulacturc cxport itcrn.
2. Proccss flow chart with stagc wisc wastagc &"justification of wastagc askcd [or.

'l'hc casc stands dcfcrrcd.

Dccision: 'l'hc Comrnittcc col-rsiclcrccJ thc casc as pcr agcncla and dccidcd to scck lroln tl-rc applicant ttl

I'rrrnislr I'ollowing, irrlorrnatir)n as pcr writlcn cornrrcnts givcn by i)I'}ll'l'vidc Ir. Ntl.:712.531201ti-'l'S

datcd 11.06.2019:

Oornposition of Ar-rtornatic Casting Machinc indicating Iiuran l{csin

product.

contcnt in tl-rc cxport
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Manufracturin3 pr()ccss indicalng stagc wisc wastagc of thc raw inatcrials/compOncnts(bOth

iinpOltcd&indi3cn()us)for lmanuね cturc Of cxpOrt product.
(〕 alculatiOn R)r rcqしlircllacnt of ilnpO■ cd ra、v inatcrial fbr thc lmallulacturc of Autolmatic(〕 asting
ンlacllinc.

'l'hc casc stands dcl'crrcd.

17{t

CR()MPT()N GRI〕ΛVI〕 SIノ I卜41′ l｀ 1うI)      .
HQI「ilC No:01/81/050/00216//AM14/1)l〕 S.H
ItIノ A Irilc lヽ 0.:03/94/040/00985ん ヘト/113/

1:1lll Ч u鷹棚 :1篤 .Ю;:Lり:0麒
熙
lt∬

18.09.2013.

I)ecision: 'i'hc Committcc considcrcd thc casc as pcr thc aecnda nolcd tirat thc casc was rcjcctcd in
Mccting, No' l2lsldatcd 12.11.2014 duc to nun submisslon ol'rcply ol'dcficiclcy lctttr datcd
04.06.2014. IIowcvcr,thc applicant vidc lctter datcd 24.8.201 8 ftlnlishcd thc rcply to thc dcrlcicncy

lcttcr and rcqucstcd 10 
「
lx thc ad― hoc norins.′ I｀hc casc was rcfcrrcd tO I)III for cxal■ linatiOn and

commcnts.

'l'lrc comtncuts ol'I)ill wcrc rcccivcd vicjc l.j.o. No.3/58 l2ol4-'t'sw(l]) <Jatcd 1i.i0.201g. Ir was
obscrvcd that AA no. and datc was wrongly mcntioncd in thc abovc said Li.g. 'l'hc neccssary
corrcctiotls wcrc madc in thc ij.O. by rcprcscntativc ol'l)lll during thc mccting,,

Ilascd on thc writlcn commcnts ol'I)lll vidc LJ.O. No.3l58l20i4-'fSW(ll) clatcd 11.10.20i8, as
corrcctcd, thc oornmittcc dccidcd 1o approvo thc casc as undcr:

つ

“

(〕 asc NO.1/15/81-AIン (〕2/2013
ンIccting Nul■ bcr:6/81

1)atcdi 26.06.2019

SuttCCt:

Itcms as pcr AA
Itcrn i

Itcrn 2
Itcm 3
Itcm 4

itcnr 5 to 12

i{cst oi'thc itcrns

l'71

(〕 asc NO.9/2/81-AIン (〕 2/2016
ンIcctingヽ uinbcri 6/81

1)atcdi 26.06.2019

SuttCCt:

I〕 IノKAY′ 1｀ 1〕 Iノ liI′ INKSIノ IMI′ 1｀ I〕D
IIQ Ili19 N9:01/81/050/00009/AM17/1)I〕 S.H
RIノ A「ile NO:o5/23/040/00419/Aヽ 416/

1織胤
1畝

uttl蹴i狼|().n。;rb」;7賊
pclt∬

04.02.2016.

Status

Approvcd

(〕 ()inmcnts

IIII:|::|||:llll#|||IIIIII  lliI:|li:里
111蓬
」111:ls・群

l and thC buycr alon3 With dcclaratiOn in

l Appcndix 411 and 4K ofI)(〕 I「
′
I｀ 's Public

l Noticc  NO. 68/2015-20  datcd

漁Fど,I潔競ぶ

`忠

誌鷺f省盤誌:汀‖d蔽  : ‐ l
iiA conccrtlcd tnay takc fLulhcr ncccssary actiorr as pcr thc rJccision of NC.

Status

I)clcrrcd

4´
|

3H。8言:母]Iケ

`「

ノノ
″

Dy. Director General of Foreign Trade
Directorate General of Foreign Trade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi

I)a6;c 4[i



´

Dccision: 'l'hc Cornrnittcc considcrcd thc casc as pcr thc agcnda notcd that thc casc was rojcctcd irr

Mccting No. gg/ttldatcd 25.01.2017 duc to non sr.rbmission of rcpiy of dcficicncy lcltcr datcd

10.04.2017. IIowcvcr. thc applicant fi,rmishcd thc rcply with a rcqucst to fix thc ad-hoc nonns.'l'irc

matlcr was pcnding as l)ltl vidc lcttcr datcd 19.09.2017 rcqLrcstcd uot 1o takc arry clccisiorr lbr

cxtcnsion/rcvicw ol IrO. Now, I)ltl vidc lcttcr datcd 15/1tt.11.201ti has statcd to procccd lor ratificatiorr

of norms with tirc rcqucst to intirnatc thc outcomc to tl-rcrn.

Ilcncc, thc casc was rcl-crrcrj to l)PIl'l'on I9.06.2019 lor cxarninatior-r. Sit"tcc, no cofftmcnts havc bccn

rcccivcd yct, thc Cornmittcc dccidcd to wait lor comtnculs.

'l'hc casc stands dclcrrcd.

I〕 I′ KAY`l｀ I〕 Iノ I〕 1/1NKSIノ IMITItI)

HQ IrilC No:01/81/()50/00646/Λ M17/1)lう S.H

RLA File No:05/23/040/00342/Aン117/

1tcqucst for ratiflcation of norl■ s ill rcspcct of

Advancc  Authorization  卜lo.  0510401602  datcd

10.02.2017.

Decision: 'l'hc Comrnittcc copsidcrcd thc casc as pcr thc agcnda notcd thal thc casc was rcjcctcd irr

Mccting No. 1g/tiidatcd Qtt.0t1.2017 duc to non submission of rcply of dcficicncy lcttcr datcd

03.05 .2017.1lowcvcr, thc applicant lurnishcd thc rcply with a rcqucst to fix thc ad-hoc norms' 'l'hc

matlcr was pcnding as tlt{t vidc lcttcr datcd 19.09.2017 rcqucstcd not to takc arry dccision I'rlr

cxtcnsior-r/rcvicw o1'liO. Now, I)ltl vidc icttcr datcd 15116.11.201ti has statcd to procccd for ratification

of nonns with thc rcqucst to intirnatc thc cltttcomc to thcrn.

llcncc, thc casc was rclcrrcd to I)PII'l'on 19.06.2019 ftrr cxamination. Sincc, no colnmcnts havc bccn

rcccivcd yct, thc Cornrnittcc dccidcd to wait Ior comtncnts.

'l'he casc stands dclcrrcd.

172

(〕 asc lヽ o.9/1/81-AIィ (〕2/2017

Mccting Nulnbcr:6/81

1)atcd:26.06.2019

SuttCCt:

174

(〕 asc lヽ o.54/15/81-AI′ (〕2/2014

Mccting Numbcr:6/81

1)atcd:26.06.2019

SuttCCt:

Status

Dctrcd

Casc No.H/4/81-AIノ C2/2()17 1 KSI〕 I]Iノ I〕 C′ I｀ItICAI′S PV・ 1｀.I′ IMI′ l｀ 1うD          i StatuS
MCCin3 Numbcr:6/81    l IIQ lfilC No:01/81/050/00090/AM18/DES.H
Dacd:26.06.2019      1 RLA File No:02/24/040/00011/Λ M18/         1)Cた rrcd

Subjcct: I ltcqLrcst lor ratification ol norms in rcspcct ol'Advancc
Authorization lヽ o.0210207536 datcd 20.04.2017.

Dccision: 'l'hc Cornmittcc .u,1rid.r.d thc casc as pcr thc agcr-rda notcd that tl-rc casc was rcjcctcd irl

Mccting No. 19/tydatcd 05.lz.z0ll dr-rc 1o non submission of rcply of dcl.rcicncy lcttcr datcd

21.07.2017. Ilowcvcr, thc appiicant vidc lct1cr datccl 26.2.2018 I'urnishcd thc rcply with a rcqucst to fix

thc ad-hoc norms.

'l'hc casc was rcfcrrcd to MSMII on 1tt.06.20i9 lor cxamination. Sincc, no commcnts havc bccu

rcccived yct, the Committcc dccidcd to wait l-or commcnts.

'l'hc casc stands dclcrrcd.

173

KAIノ PA′ l｀ARt」    POWIう R
I′ II∨ II′ I｀ 1う I)

′
I｀RANSMISSI()ヽ

HQ IrilC No:01/81/050/90511/AM15/1)l]S.H

RIノ A Filc No:08/24/040/00321/AM15/

1:畷1lcbkttI群跳tふ
r(ld l:喘

|ふ洲
Spttt∬

.21 .11.2014.

I)ccision:'l'hc Cornmitlcc considcrcd thc casc as pcr agcnda atrd dccidcd to scck I'rorn thc applicant to

Status

I)cfcrrcd

.N
SHOBHIT GUPTA

ov. oiriior Generalof Foreign lt'l'
;ffito;;i; oenerarof Foreign rrade

M;i;iry;f commerce & lndustry
""'udiog Bhawan' New Delhi

4-l I Pag,c 48



iirr,is. lirllowing i,rornation as pcr advicc of c'nsLrltant (.r.r:c_3):

I' I)ctails of pcrccntagc wastagc allowcd by Nc vis-d-vis pcrccntap,c wastagc askcd l.or in tabr-rlarlbrrn.
2' stagc wisc wastagc for cach itcrn ol'irnport whcrc highcr wastagc is clairncd wit6 supporting

,,.n. .r'oJt[,tr ";'ffi:mponcnts to bc rnanulaclLrrccl frorn url irp,,.tcd iaw rnarcrial..

175

,ro:ff" 
'\)o'zu tv 1 RLn lrilc No: 03195/040100635/AM 18/ I *,,noru*n

r\\"r.1 Llu)L lt)r fallllcallorr nl. hr\ ^ lItcqr"rcst I'or ratification or. norns rn rcspcct or 
ij Advancc Aurrrorizarion No. 03 r0g r7030 oorJ ir\. I t+,t r .2017 . 

vJ , v., r / urr., ua 
i

1I)ccision: 'l'hc comrnittcc considcr.J trr..rr. o, pcr thc.agcnda notcd that thc.ur. *ol rcjccted in
#1?,1,,)l;,,,0,Ji:'ff.,.'.1"f,:J,';?ii,i:ij; f,r 

subrnisiio, oi rcprv or dcncic,cy r*1cr darcd

Ilowcvcr' thc applicarrt vidc Ictlcrs d,arcd26.3.2019,01.04 .2019 a^rl 4.5_.201g rcprcscntcci agai,sl thcrcjcction rcqucstcd for fixation ol'thc ad-hoc norms on rcpcat basis as llxcd tor,tn No.0310g20781datcd 04'05'20ltJ or AA No' 03lotl 11575cJatcd oz.o:.2?17:r:rr.lppricant 1.Lrrrhcr i,rirnatcd rhat it hascomplctcd around 57% obligation undcr thc pr.r.,',, Authorisation. U'lcss thc cxport obligation is notcomplctcd' it is unablc to givc cxact dctails thickncss wise and g*J. wisc width or. import and cxport.'l'hc cornrnitlcc rcconsidcrcd thc casc and notccJ that.thc applicanl is,ot clcar about spccification or.ilHl.ir:ffil lll.X]:'"'npf 
iion ul' 

'*pu.t ut ri.qoriun. t i.n... ir',. cu,rrnirlcc o.ria.a ro wirrrdraw

IIA conccrncd may takc l'urthcr ncccssary action as pcr thc dccision of Nc.
1'/6

' .ASC NO. IOIS/81_AT,C2/2015 
I I'Cr OI'N CONNI'(]'I'ORS I,IMI',.I,I)

, #,il})i#;iou^' I i:S uii.'n,,i, tt,tt0s0t0ots,u,\\^ 6/r)r,s-r, lstatus
Srrbjccr: 

tv 
; RLA rrile No': 10124/040100140/Atu .si 

' ^' 
i

J Approvcd

I l1i11|..iffi:,, ,,"j ,ilil',H, ,llL .,;:j,?:.., ,,,,ol,,,acrvance 
1 ' 'vv^rvr"r

D中0配‖℃Can面 .∝ 帆 遍cr獄
;驚.翁帯 1捌患織 #:鷺晃攪労1畔為賓閣鳥:;r

、、′rlltcn c01■ lncnts givcn byン IcitY

CttC NQ 282 ν田 州 ンc22釧 71円 oNⅨ  Ю HsPv■ HD.Mccting Nuinbcr:6/81                                 1 Status
i lIQ IlilCヽ0:01/81Ю 50/Oo469蛉

xll:)I]S・
H    l tt∴

::
I)atcd:26.06.2019
r、 1.               I RIフ A llilc No:03/95/04o/ooKR

I{A conccrncd rnay takc sr-ritabrc conscquc.liar action accorciingry.

177

SHOB

ま轍僻隷IttI滋掛よ慰胤i寧“
獅細‰嘲

"m焔
耐M

on accOrchJy.
*******

Dy. Director Generalof Foreign ]ra{e
O'irectotate General of Foreign Trade

Uini.try of Commerce & lndustry

Udiog Bhawan, New Dethi

48 1 Pagc 48
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SDF

Export ltems:
I Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weigh! of each export product (Appurdix-33 of current HBP refers).
2 Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4 Weight of each Export Product.
Weight of each of the imported and indigenous input, separately for each produc! for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/prycured from sources other than the license, if any, may also be indicated.

IUpqrt ltems:
6 Information about the inputs required per unit of the resultant product as per Sl. No. I of

Appendix-l lA appearing in current HBP (Vol.l) separately for each product.
Components:
7 Technical characteristics I partnumbers, if any.
8 Assembly drawings/diagrams of the resultant product showing placement and exact use

of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares. Raw Mateial lConsumables.

10 Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.
Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
gyidence/drawings etc.

11(ハ Sheet layout diagram of the material indicating the wastage during blankins.
12 Cross Sectional Diagram of export product with calculation of raw material requirement

and the weight of the Cable in Kg. per I(m. Copy of relevant National/lnternational
Standard/buyer's data sheet may also be furnished.

13 Weight of Steel, which requires imported welding material, giving break-up of:
i) Steel Plates/Sheets upto 30mm thickness
ii) Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness
iii) Steel Plates/Sheets more than 70 mm thickness.
iy) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, CastingslForgings etc.

14 Particulars of the licenses obtained in ttre past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of
Public Notice No. 48 dated l4.l I .2002.

15 Use of export product.

16 You are advised to apply for SION.
17 Please use expanded/full name of end product. Do not use the abbreviations/short form.
18

19 Any other information:

20 The information called for must be submitted in duplicate within 15 days from the date
of issue of this letter. The information may be directly sent to Chairman, NC-ll, O/o
DGFT, Udyog Bhawan, New Delhi- I l00l I , Offrce Telephone No.: 23061562, Extn .267 .
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EC-3

|く oplプ dt.17.01.18

Reply dt.25,04.19

EP 3-Add itcOating thickness 1400 nnicron&cOatin
rea i05333.959 sq.mtr.

1

4-Add "Coating thickness 350 microrr & coating
lmport 1,,6,1.1& 19- Desciption & qty. as per Sl. No

4&9_x Ray FIlm-l sheet/MT OfEP l&2

5&lo_co2 Wire― o.8 kg./MT ofEP l&2r
13&21-welding Flux

14&22¨ X Ray Film―

15&23-Co2 NA/ire

16&24-Steel shOts/G rits

17&18-Relevent Epoxy Power― AF
25-Relevent Epoxy POwer-115.l MT

Total cif value of items 3 to 5 not to exceed 3 % of
Total cif value of items B to i-0 not to exceed 3 % o
Total cif value of items 13 to 16 not to exceed 5 %
Total cif value of items 2L to 24 not to qxceed 5 %

2,7 ,L2 & 20 - Welding Wi re 4 l<g./MT of Ep
:′

2′ 3&4 respectively
3 & B - Welding Flux 5 kS./MTof Ep I &2 pective ly

a 192312.935 sq.mtr.
1l of SI(DN C 593

espectively

pectively

B value of Ep1

FOB value of ttP2

f FOB value of EP3

f FOB value of EP4
Grade & thickness of steel to match in import & e t

√
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6/24/2019

―
′5′%,1■ Welcome to eOffice Solution

&S t 26 t 3L
′
`ヽ

ο
`°

多わ`■

Department for promotion of lndustry and lnternal Trade
(TS Section)

subject:'M/s K.E.c. internationar. Ltd. M No. 0310820973 dt. .r5los/2018, 
AA No.

03't0820974 dt. 1S!0S1ZO1B,M No. 0310821 056 dt. 1ilOSt2O1B.
Reference: - DGFT U.O.No .01 t Bj I SO t 267 t AM_.t 9/DES_28 1 1 dated; 1 2.1,t.20 1 I

DGFT U.O.No.0 1 lB1 tSOt26Bt AM_1 9/DES-2/BBB dated; I 9.11.2018
DGFT U.O.No.01 tB1 tSO\2TOl AM_lgtDES-ZlBz2dated; 15.i1.2018

2E -7The above M0310820973 dt. lstosr2oi} may be ratified as under:

1. % wastage on net content for item no 1,2 and 3 may be aflowed as repeat ofAA0310820s71 dated 1510512018 ratified in NC meeting tsler-ALc-22,[,i6] o.t"o15t05t2019
2. rmport item at Sr. No. 1 , may be of rerevant grade and diameter and import items atSl' No' 2 and 3 may be of relevant grade and size as containealutiiize j irltne exportitems.

&C -, The above O31OB2O[74 dt. lStOSt2OlBmay be ratified as under:

1. yo-wastage on net content for item no 1,2 and 3may be allowed as repeat ofoo0310820s71 dated 1srost2018 ratified in Nc meeting ts*-iGzifoTg) o"t"a15tost2019
2. rmport item at sr. No. 1 , may be of rerevant grade and diameter and import items atsl' No' 2 and 3 may be of relevant grade and iize as containealutirlzeo iiiine exportitems.

Jfl9 fne aUove M No. 0310821056 dt. 17t}St2}t8may be ratified as under:

1. % wastage on net content for item no 1 and 2 maybe allowed as repeat ofAA0310820e71 dared 1sl05/2018 ratified rn lrrc meeting (slgi+ib-ili6i6)art"o
15t05t2019

2. euantity of import item atsr No. 3 viz. pVC Resin may be dereted in view of Exportwise import details given showing deletion of the same.
'- 3' lmport item at sr. No. 't , may be of rerevant grade and diameter and import item at sr.' No. 2 may be of rerevant grade and size as contained/utiriz"o in tt" 

"rpJ,i
i rvrv'qrrr vrqwE orru srzc au u 

,rno""'kn",
(Development Ofiicer)

To,

Shri Amit Kumar,Aq(DGFT)
U.O. No. P-47O1,U 097/2018-TSW dated 21to6t2019

https:〃 dipp.eofFice.9ov.in′ eFile/?x=GqelLQ03FfAQ8UvZwMSBl★ zuvuv・ 6ysf8Y」 8V-9‐e6YvEAyNle8Lltu5HclAOwkxudQlluinYU#no‐
back_bu■on 1/2
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Department fOr PromOtiOn Oflndustry and lnternal丁
rade

(丁 S Section)

SutteCt:― M/sR.R.Kabel Ltd.AA No.o310820984 dt.15/05/2018,AA No10310821010
dt.16/05/2018.

Reference:― DGFtt U.o.No.01/81/50/325/AM-19/DES甲 2/816 datedi 12/11/2018
DGFtt U.o.No.01/81/50/324/AM-19/DES… 2/834 dated:17/11/2018

P■ つ CaSel:丁 he above AA No.o310820984d.15/05/2018 may be rd面ed as under

J AA031滉月8'ξ
gL翼
∫鶴凋翡:|」
°
lliLttk`T:eふ∫1/:7_だ翌跳8r::潤

30口うCase2:丁 he above AA No.031082101o dt.16/05/2018 may be ratried as under

::躙滉2顎rgla陽呪/∫鍔:l:電t瀧『 il°走
29/05/2019

丁o,

Sh‖ Amtt Kumar,AD(DGF丁
)

U.〇.No.P_47011/386/2018-丁 SVV,dated 25/06/2019

Sundeep Chauhan

(Development Officerl



31     WdC° me to eomce sdu10n

q

Department fOr PromotiOn Oflndustry and lnternal ttrade

(丁S Section)

SutteCt:‐ M/sK.E.C.interna10nal.Ltd.AA No.0310821055 dt.17/05ノ 2018.
Reference:‐ DGFtt U.〇 .No.01/81/50/269/AM… 19/DES‐2/807,dated;12.11.2018

With reference to the above,the undersigned is directed to say thatthe AA rnay be ratiled

as under:

1. %wastage on net cOntentfOritern n0 1,2 and 3 rnay be a‖
owed as repeat of

AA0310820971 dated 15/05/2018 ratified in NC meeting dated 15/05/2019

2.lmportitem at SI.No。 1, may be ofrelevant grade and diameter and impOrt iems at
SI.No.2 and 3 rnay be Ofrelevant grade and size as cOntained/uti‖

zed in the expOrt
items.

(Development oricer)

To,

Sh‖ Amtt Kumar,塑 (DGFT)
UiOo No.P_47011/398/2018… 丁SW,dated 21/06/2019

https://dipp eof ice gov in/eFile/?x=Gqel LQ03FfAQSuvzwMsBl'ZUvuv*6ysf8yJ8v-9-e6yvEAyN.' 
eSLl tu5HclAowkxudol tjujnyu#no-back-button 1/2
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ラlq
Subied:M No。 0010006400 dabd 18。 07.2018 7oohiba

T口n3mbOiOn

Toi Chandrakanth Reddy Ma‖ uくnc2.d91(Dnic.in>

CC"K.Ko Tiwad A:A,DHF・ くkk.tiwa面@nic.in>

Date:05′ 29ノ1909:54 AM

From: RUCHIKA SINGHく ruchka.Ыngh@goV・h>

Govemment oflndia
Minis,y ofHea2vy lndustries&Public Enterprises

Depament ofHcavy lndus色 リ
HEI D市 ision

Reference:DGFT ID Note 01/81/50/349/AM‐ 19/DES‐I1/42 dated 07.05.2019

AA No.0910066469 dated 18。07.201 8 Toshiba TransIIlission

The above AA has been examined and following is supported for Export products:

1. Expo“ PЮduct l,2-Item 2@1.02 kg/Kg contentin EP

Item 3@5kgs/KVA
Other items as per C‐ 1361

2.Expo“ PЮduct 3,4,5,6-Inputs item l@3,3 Kg/KVA

Udyog Bhawan,New Delhi

(KoK.Tiwari)
Industrial Adviser

.    Other 'items as per C‐ 325

3。 Export PЮ duct 7,8-lnputs item l@2.75 Kg/KVA

Otheritems as per C‐ 324

4。 For all Expo■ PЮducts― Item 7 to 10-Netto Net with accoun● bi‖ty clause。

5. Kran paper be a1lowed in place ofResin bonded paperFnentioned in C‐ 324 and 325。

DES‐II may take a view.

DHHD Note DES‐ 2/TOSWT卜 1‐2C

https://mail.govoi″ iwc_s住■icAayout/shell.html?lang=en&3。 0。 1.2。 0_15121607 5/29/2019



SubieCt: AA No.0010000460 da"d18。 07.2018 Toshiba
Tmn3nl:38iOn.

To:Chandrakanth Reddy Ma‖ uくnc2.dgi@nに .h>
CC"K.K.Tiwa面 A:A,DHPく kk.tiwa百@nic.h>

31 A

Ft*^t
Date:

From:

Page I of I

05/27ノ1910:09 AM

RUCHIKA SINGHく ruchikaoslngh(⊃ gov.in>

Government of lndia
Ministry of Heavy lndustries & public Enterprises

Department of Heavy lndustry
HEI Division

Reference - DGFT lD Note 01181/50/350/AM-1g/DEs-2t43 dated 09.05.2019
M No. 0910066468 dated 18.01.2018 Toshiba Transmission .

The matter has been examined and following inputs of Ep are supported :

Item 1 -2.75 Kgs/ KVA
Item 2 - as per (1) of C-324
Item 3 - as per (2) of C-924
Item 4 - as per (3) of C-924
Item 5 - as per (5) of C-924
Item 6 - as per (4) of C-924
Item 7 to 10 - Net to Net with accountability clause

DES-ll may take a view.

DHI ID Note.DES‐ 2rTOSH/Tr_2‐ 2018‐HEI dated  .o5。 2019

(K.K.Tiwa百 )

lndustrial Adviser

https://mail.gov.in/iwc_stati cllayout/shell.htnnl?lang:en&3.0. I .2.0_ l5121607 5/27/2019



Чヽ

皮
`.0`｀

あkミ

Repty dt. 25.05.19
EP- Size & qty. given in reply letter may beincluded.
lmport - 1 & 2_ 1..01.kg./kg. content

3- 1.05 kl./ke.content
4- 1.05 kc./kg.content.Add,,containing

EVA & carbon black,,
S & 6 _ 1.05 kg./ke. content
7 _ j..OL kg./kg.conr"ni

8- 1.02 kC/ ke. content
9 to tl - 1.0S kg./kg.content
18- As per packing policy

Dり に
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Department for Promotion of lndustry and lnternal Trade

(TS Section)

Subject:- M/s Seikodenki Pvt. Ltd.. M No. 0410164592, dt. 1310812018.
Reference: -DG FT U.O. No.0 1 I 81 I 501 573/AM- 1 9/D ES-2 I 892 dated i 101 01 1201 I

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

1. Net weight of the export product may be specified in the AA.
2. Word "Relevant" may pre-fixed with the descriptions of import items.
3. Quantities of import item at Sl.No. 1 may be allowed with up to 2o/o wastage with

accountability clause.
4. Quantities of import items at Sl.Nos. 2tog may be allowed with up to 1% wastage with

accountability clause.
5. Quantities of import items at Sl.Nos. 10 to 14 may be allowed on net-to-net basis with

accountability clause.
6. Quantities of import item at Sl.No. 15 may be allowed with up to 2oh wastage with

accountabitity ctause. 
Xl

Sundeep Chauhan
(Development Officer)

To,

Shri Amit Kumar, AD(DGFT)
U.O. No. P-47011 l1l201 9-TSW, dated 1t tOSt2Olg
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Department for promotion of rndustry and tnternat rrade 
zGlGl2olg 

'

(TS Section)

Subject:- M/s Shera Metal Pvt. Ltd. AA No.1310049119 dt. O2t11tl2O1B.
Reference: -DGFT U.O.No. 01 lB1l50/899/AM-1 9/DES-2/83 dated 21 10612019

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

1. lmport item at Sl. No. 1 and 2 may of relevant grade and specification as
Contained/Utilized in the export item. h

2. Quantity of import item at Sl. No. 1 and 2 may be allowed with up to 1.05 kgs/kg I
content in the export item with accountability clause 

sundeeo 
"ar4J,

Sundeep (

(Development Oflicer)
To,

洲冊器淵器 sЩ止勇06/2049

Welcome to eOffice Solution

https ://d ipp.eoffice. gov.in/e File/Home#no-back-button
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Department for Promotion of lndustry and lnternal rrade
(TS Section)

Subject:- M/s Sterlite Power Transmission Ltd. AA No.0310g25166 dt. 2zi11t2o1l.
Reference: -DGFT u. o. No. 0 1 lB1 I 50t530/AM-1 o/DES- ztBT s dated ; 08/0 1 t2o1 g

With reference to the above, the undersigned is directed to say that:

i:il-;lt;i,'il:iJx:'at sr No 1 mav be a,owed with up to 1% wast"r";:""'fl{n*

s

(Development Officer)

丁o,

No.P-47011/7/2019-丁 SVV,datedi25/06/2019
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ユεl`!17Reply dt.27.04。 19

0n the basis Of study group repOrt propOsalis recornrnended

as fOI10ws_

EP lt0 3-Add"COating thickness(1)EpOxy POwer-150micrOn

(li)Adhes市 e_200 micrOn(lli)Polyethylene-1.45 mm

and tOtalsurface area tO be coated-158191 sqo Mtr.

EP 4to 6-Add‖ COating thickness(i)Epoxy POwer-150micrOn

(il)Adhes市 e_200 micrOn(lil)Polyethylene-1.65 mm

and tOtalsurface area tO be coated-27681 Sqo Mtr.

lmpOrt_1_1.14 MT/MT contentin EP l t0 6

2-Relevant EpOxy POwder― AF
3-Relevant Adhesive-42193 kg。

4‐ 301815 kg.

5-upt0 20/。 OffOb value of EP l t0 6

6-1.14 MT/Mttcontentin EP 7 to ll

Grade&thickness Of steeltO match in import&expOrt

♪コ 1じ

タロ
●■、、
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ACG PHARMAPACK PVT.LTD

LIC,NO.0310826048   D丁 .01.01.2019

丁aК ing in t9 consideration 7%wastage lict may be ratlied as under

EXPOR丁 : COLD FORM BLISttER FiLM

IMPOR丁 :

^

1.O Kg

S.NO 1丁EM NAME QttY IN KG.

1. ryq-Flm (60 micron) 0.3608

micron) 0.1293
3. Aluminium foil(45 micron) 0.5447
4. P U Adhesive(58 to 62% NVM) 0.0583
5. i5to 100%NVM) 0.0009

に一

2.
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Mail dt. Z4.Os.1.g & 04.06.19
EP- Size & qty.given in reply letter may be

included.
lmport - 1 & 2- L.01.kg./ke content

3_ 1.05 ke./ke.content
4_ L.OS kg./kg. content.Add,,conta ining

EVA & carbon black,,
5 & 6 _ 1.05 k1./k1.content
7 _ 1,.O1 kg. /kg. co ntent

8- 1.02 ke/ ke. content
9 to t7 _ 1.05 kg./kg.content

1.9_ 4 % of wt. of steel to be galvanised
19_ As per packing policy

Grade of steel to match in import & export

隻
葺髪糧||↑
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ρグοグル11Mail Ct. Z4.OS.1S & 04.06.19
EP- size & qty. given in reply letter may be

,ncluded.

tmpoi-t _ 1 & 2_ 1.Ol k1./ke.content
3_ 1.05 k1./ke. content
4_ 1.0S kC./kC. content.Add,,conta ining

EVA & carbon black"
5 & 6 _ 1.05 k1./k1.content
7_ 1.0t kg./kg.content

g_ 1.02 ke/ ke.content
9 to 17 _ 1.05 kg./kg.content

1.9_ 4 % of wt. of steel to be gatvanised
19 &20_ 1.05kg./kg. content
21_ As per packing policy

Grade u,f steel to match inimport & export

路当|,
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EP- Size & qty.given in reply letter may be
included.

lmport - j. & 2_ 1.Ol k1./ke. content
3_ 1.05 ke./ke.content
4_ 1.05 k1/kg. content.Add,,containing

EVA & carbon black,,
5 & 6 _ 1.05 kg./kg. content

. 7_ 1.01 kg./kg.content
8- 1.02 k8l kg. content

9 to 17 _ 1.05 kg./kg.content
1g_ 4 % of wt. of steel to be galvanised
19_ As per packing policy
20 &21_ 1.O5kg./kg. content

Grade of steel to match in import & export

,
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Letter dt。 24.06.19

1mport-1.1,01 kg./kgoCOntent

2。 1,05 kg。 /kgo COntent.Word‖ ANri may be replaced

by::RELEVEN丁
‖

3′ 4′ 9&12.1.05 Kg。 /Kgocontent

5&13。 1.02 kg./kgo COntent

6。 1.02 Sq.mtr。/Sq.mtro Content

7.1.01 kg。/kgo COntent

8.1.01 kg。/kgo COntento Words‖ Copper foil‖ may be

deleted

ヽヽ

10.1.05 kg./kg.COntent

Word"Different‖ may be replaced with::Relevent‖

11.1.02 kg。 /kgo COntent

)メ エ
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lmport - 1 & 9. 1.01 kg./kg.content
2.1.05 kg./kg.content.Word "ANy" may be replaced

by "RELEVENT"

3,4, & 11. 1.05 Kg./Kg.content
5 to 7. 1,.02 kg./kg. Content

8. 1.01 kg./kg. content. Words "Copper foil" may be
deleted

10. 1.02 Sq. mtr./Sq. mtr. Content
12. 1.05 ke./kg. content

Word "Different"may be replaced with"Relevent"

1ヽ

_1:〕11:11:Firl子

Dtt trL

一
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臓

“

耐 げ:… ‐畑曲 輔 ぼ Im

‖0.10鋼出剛朧 田 ‐13ム 20t・3螂 様軸 ‐1鮮麟 1日OE苺 輔 腱由騰 冊 聰日 ●.

Reference DOrT Oo M N10:・ l1/8卿 事崎ノ躙 11腱げD颯卜2/14`Red O誅0&20t9哺 de Whlch

cmmentt oflMettV′ h●縄 漱的費血 藤 t●費ゼ轟七1い由い静轟 141静諄‖顔tlen ofIM/S'00釧 COnnedo“

Ltd.Kerala for export of rconnectOFS″ .

2.  The FOB val● e of export ls Rse ta6,自印配ゆ(U46駄澪73.791こ騰d CiF vtte of impo威 b Rs

3,15,39,0峰7(USS 502214。 13}。

3. The app:lcation has bttn麒 き籠ined h J贈け:餞押験申厨

“

酬賦耐CS and陣藤靭宙囀tt軸 丁echndOgv

from technllcal angle.The ltems pFOpOsed.おF韓守 げ L轟薇ドeS鋳耐 ●lto"semblethe o駆減 prOII償。

4. 掟 毬 Ob“Ⅳed thむヽ ln the FoFel騨 :rr●J61P●‖cv′ 2015‐1020′ theヽ綸EEge nerms for

manuf3duri■ 80f801d lewellew‐ hes been‐仰re呻●di撒湖腱Ver,no nOrms h3ve beemtprerr:“菫
fOr

‐
8ol●口ather■こ鱗ON n∝ms K45 pre翼剌細壼1彗事

1機い由電Finerms ttr町輔dl脚 お2%.自由由慇h詢′2%
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―

…
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pper鈎蛭 燎 如 11.52 4働21.21
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…
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